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COUNCIL OF STATE.
Tuetday, 7th March, 1939.

The Counoil met in the Council Chamber of the Council House at Eleven 
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

R eduction  o r  th e  B e iu sh  A km y  m  India.

130. The H onolhablb  Mb. KUMARSANKAR RAY CHAUDH0RY r 
Will (Jovernment state what British battalions, if any, will be reduced 
according to the statement recently made by Mr. Hore Belisha in the British 
Parliament ?

His E xcellency  the COMMANDER-in-CHIEF : In accordance with 
the decision announced simultaneously by the Secretary of State for War in 
the Imperial Parliament and the Honourable the Finance Member in the 
Legislative Assembly on the 13th September, 1938, the British garrison in 
India has been reduced by the following four battalions:

1st Battalion, The Buffs.
1st Battalion, The Bedfordshire and Hertfordshire Regiment.
1st Battalion, The Hampshire Regiment.
2nd Battalion, The Highland Light Infantry.

A ppointm ent op a  T h ied  Secee tab y  in  the  D efence  D epabtm ent .

131. T he  H onoubable  Mb . RAMADAS PANTULU (on behalf of the 
Honourable Mr. B. N. Biyani): (a) Was the appointment of a third Secre
tary to the Defence Department made to have direct connection with the 
Chatfield Committee ?

(6) If so, do Government now proi>o8e to abolish the post as the 
Chatfield Committee has finished its work ?

(c) If not, why was the appointment made ?

His E xcellency  the  COMMANDER-in-CHIEF : (a) No.
(b) Does not arise.
(c) The appointment was made to co-ordinate activities of the variouŝ  

departments in relation to defence preparations found necessary in the light 
of recent experience.

It was terminated with eiBFect from December 3let, 1938,
( 423 ) A



IndIANISATION OF THE INDIAN AlUfY.

132. T he  H onourable  Sm A. P. PATRO : Will Government state
whether a substantial and progresuTe scheme of Indianisation of the Indian
Army recommended in Appendix II of the Report of the Indian Sandhurst
Committee has been put into operation in stages recommended for execution in
the said scheme, viz., that by the year 1952 half the total cadre of Indian
Army ofiBicers would be Indian ?

(6) Will Government state the reasons, if any, if the scheme was not given
full effect to ?

(c) WiU Government state what proposals they have formulated, if any,
to advance the said scheme recommended by the Conmiittee!

H is E xcellen c y  th e  (X)MMANDER-in.CHIEF : With your permis- 
flion, Sir, I wiU reply to questions Nos. 132 and 133 together.

I refer the Honourable Member to my predecessor’s reply to parts (6)
and (c) of the Honourable Rai Bahadur Lala Jagdish Prasad’s question No. 63
on the 20th of February, 1933, and to Lord Birdwood’s speech in the Legisla
tive Assembly on the 8th March, 1928.

T h e  H onoubable  R ai B ah a d u r  L ala  RAM SARAN DAS : Has there
been any change in the policy o f the Government since then ?

His E x o b l u ^ c y  th e  GOMMANDER-in-CHIEF : Practically none,
except what my predecessor announced, which all of you know; that is, the
Indianisation of one complete division. I have quot^ the references which
you can look up.

Indian isatio n  of th e  I n d ia n  A r m y .

133. T he  H onourable Sir  A. P. PATRO : Will Government state
whether the ** Eight Units scheme ” as such was abandoned or/and whether
the Eight Units scheme ’* was only changed in form into about 23 units
and battalions ? If so, will Government state reasons for not abolishing it
or modifying the scheme of abolition recommended ?

(See reply to question No. 132.)

R egim ental  D uties of Cadets passing  out from  the  I n d ia n  M ilttary
A c ad em y , D eh ra  D u n , and  of Cadets passing  out from  Sandh urst .

134. T he H onourable Sm A. P. PATRO : (a) Will Government state
whether a cadet from the Indian Sandhurst is placed in command of a platoon
in an Indianised unit while a cadet of the same rank from Sandhurst
<England) is placed in command of a company consisting of four platoons ?

(h) What are the reasons for this distinction ?
(c) Will Government state the reasons for abolishing the Viceroy’s Com

missioned officers in the Indianised units and repfaMn&g them by Indian
King’s Commissioned officers ?

(cf) Are there Viceroy’s Commissioned officers in the non-Indianised units
in charge of platoon command ?

424 COUNCIL OF STATE. [ 7 t h  M arch 1 9 3 9 .



H is E xcbllbnoy  the  COMMANDER-in-CHIEF : (a) An Indian Com
missioned officer on joining an Indianised unit of cavalry or i^antry is appoint- 
«d to command a troop or platoon. A British officer is appointed as a squa
dron or company officer, not as a company commander, and would not nor
mally reach that appointment before an Indian Commissioned officer.

(b) It is considered unnecessary and undesirable to have two classes of 
officers where there is no need to do so, and the British Army model has 
accordingly been followed in the case of Indianised units.

(c)and(c{). I refer the Honourable Member to Lieutenant-Colonel Rawson 
Lumby’s speech in the Assembly on the Indian Army (Amendment) Bill on 
the 14th August, 1934.

T h e  H onoueablb  Mr. HOSSAIN IMAM : Is the promotion of an Indian 
officer slower than that of a British officer in Indianis^ units ?

H is E xobllbnoy  the  COMMANDER-in-CHIEF ; No.

The  H onoubable Pan d it  HIRDAY NATH KUNZRU: Haa the 
attention of Government been drawn to the announcement made by the British 
War Minister regarding the increased use of non-commissioned officer for com
manding platoons ?

His E xcbllbnoy  the  COMMANDER-in-CHIEF : What is the question ?
T he  H onourable Pan d it  HIRDAY NATH KUNZRU : Has the at

tention of Government been drawn to the change in the policy of the British 
Crovernment themselves in regard to the command of platoons ?

His Exoellbnoy the COMMANDER-in-CHIEF : Yes, but that ap. 
plies to the British Army only.

T he  H onourable Pan d it  HIRDAY NATH KUNZRU : If the British 
Army, being homogeneous, is in a position to have officers drawn from two 
.sources, where is the undesirability of having our officers drawn from two 
sources as was the case before------

T he  H onourable the  PRESIDENT : That is aa argument. I disallow
it.

Th e H onourable Pa ndit  HIRDAY NATH KUNZRU : It is not an 
argument. If this is the policy followed in Great Britain, whv should it not 
be followed------

T he  H onourable the  PRESIDENT: Put it in another form.

T h e  H onourable Pa n d it  HIRDAY NATH KUNZRU : Sir, I ended 
with a note of interrogation. I have never stated anything affirmatively. •

The  H onourable the  PRESIDENT: You put it as a question—Is 
it so, etc.?

T he  H onourable Pandit  HIRDAY NATH KUNZRU: In view of 
this change of policy in England why is it undesirable to draw oiu* officer  ̂from 
the two classes from which they were previously drawn ?

QUESTIONS AN1> ANSWERS. 426
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His Exoellbnoy th e  COMMANDER-in-CHIEF : I should like to
have notioe of that question, please.

Posting  of I n d ia n  K in g ’s Com missioned  Offioees.

135. T he H onoubable Sm A. P. PATRO : (a) Will Qovemment state
whether Indian King’s Commissioned officers are posted to all and any unit
of the Indian Army ?

(6) Did the Indian Sandhurst Committee reoommend that the Indian
King’s Commissioned officers should be eligible to be posted to any Indiaa
unit in the army ? Is this adopted in practice ?

 ̂ (c) What are the reasons for se^^ating the Indian King’s Commis
sion^ officers to only Indianised units in the Indian Army ?

(d) Has any necessity arisen for forming the “  Indianised Unit ” or any
demand for this discrimination between Indi^sed and non-Indianised units t

His Exoellenoy th e  COMMANDER-in-CHIEF : (a) No.
(6) Yes, but the recommendation was not accepted by (government.
(c)and(i). I refer the Honourable Member to the speeches made in the* 

Legislative Ai^mbly by Lord Birdwood during the general discussion of the
Budget on the 8th of March, 1928, by Sir G. R. F. Tottenham on the 6th of
March, 1937, and by the Defence ^ retary  on the 2nd September, 1938.

N ormal strength of the  Cadre  of Officers in  the  I n d ia n  A r m y .

136. T h e  H onourable Sir  A. P. PATRO : (a) Will Government state
^hat is the normal strength of the cadre of officers of the Indian Army (infantry^
cavalry and artillery) and what is the annual wastage, if any ?

(6) What is the normal (annual) number of retirements on pension or
otherwise in all branches ?

(c) What is the normal annual intake of (t) British cadets for the Indian
Army and (ii) Indian cadets for the same, in all branches ?

His E xcellency t h e  COMMANDER-in-CHIEF : (a) and (6). The
authorised as well as the actual strength of the cadre of officers of the Indian
Army is given in the Quarterly Strength Return, a copy of which is in the
Library of the House. Wastage varies from year to year, but 147 a year
may be taken as an average in the combatant ranks of the Indian Army.
Of this figure the major portion is on account of retirement on pension.

(c) (i) 120.
(ii) 60.

' Present  strength  of In d ia n  Officers in  the  r an k  of L ieu ten an t , Cap-
^ TAIN AND Major .

137. T h e  H onourable Sir  A. P. PATRO : What is the present strength
of Indian Commissioned officers in the ranks of (i) lieutenant, (w) captain and
(m) major ?

H is  E x c el len c y  the  COMMANDER-m-CHIEF : (i) 237.
( f̂i ând (m). Nil.
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ITobm ai, p b m o d  ta k e n  for Promotion oir In d ia n  Officbbs from  the  r an k  
OF L ieu ten an t  to Captain , etc .

138. T h e  H onourable Sir  A. P. PATRO : (a) Will Government state 
what is the normal period taken to promote an officer from lieutenant to 
captain and from captain to major ?

(6) What was the period adopted diiring the war period ?
H is E xcellen c y  the  COMMANDER-in-CHIEF : (a) I refer the 

Honourable Member to Army Instruction (India) No. 17 of 1939, a copy of 
which is in the Library of the House.

(6) Promotion during the war depended on circumstances, but the normal 
periods were :

To Lieutenant—1 year.
To Captain—4 years.
To Major—15 years. -

AOE-UMIT FOR ENTRY INTO THE INDIAN M h JTABY AOADEMY, D b HBA D u N .

139. T h e  H onourable Sir  A. P. PATRO : Will Government state 
whether the age-limit for admission into the Indian Sandhurst could be regu
lated to give the youth fuller opportunities of training as in the case of Officers 
Training Corps in British Universities ?

His E xcellen c y  the  COMMANDER-in-CHIEF : Government’s pre- 
4Bent opinion is that the advantages which might accrue from altering the 
<age-limits would be too slight to counterbalance the disadvantages.

W ater -supply arrangem ents, etc . e tc ., m ade  b y  th e  E . I. R .

140. Th e  H onourable H aji S yed  MUHAMMAD HUSAIN : (a) Wil 
Oovernment state the names of the junction stations in the ITnited 
Provinces on the E. I. R. where water for domestic purposes or for gardening 
is supplied by the Railway by means of pipes at the residential quarters of 
its employees ?

(6) Is water not supplied to railway employees at all the junction 
frtations of the E. I. R. in the United Provinces ? If so, why is this 
distinction made between employees posted at different stations ?

(c) Is any charge made for the water supplied at the residential quarters 
of employes by means of pipes ? If so, on what basis is the charge made 
from the different classes of employees ?

T h e  H onourable Sir  GUTHRIE RUSSELL: With your permission 
Sir, I propose to reply to questions Nos. 140 to 143 and 146 to 148 together.

Information is being collected and a reply will be laid on the table in due 
course.

W ater -supply arrangem ents, etc ., etc ., m ade  b y  the E. I. R.
141. T he  H onou^ ble  H a ji Sy e d  MUHAMMAD HUSAIN : (a) Does

the E.I.R. include interest charges on capital invested on water-supply
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arrangements while fibring rates for the supply of water to railway 
employees f

(b) Do the E. I. R. authorities make their own arrangements for the 
pumping of water or do they take their supply from other sources on the 
different i unction stations in the United Provinces ?

{8ee reply to question No. 140.)

W a tb b -s u p p ly  a e r a n g b m e n ts , e t c . ,  e t c . ,  m ade b y  t h e  E. I. R .

142. T h e  H onotjbable H a ji Sy e d  MUHAMMAD HUSAIN : (a) Is it 
the duty of the Railway to supply water at the residential quarters of its 
employees or is water supplied at the residences of employees as a matter 
of convenience and is its cost realised from the employees ?

(6) What are the rates of interest on capital expenditure and depreciation 
on the value of pumping machinery at which estimates for new installations 
for the supply water are based ?

(See reply to question No. 140.)

W a t e b - sxjtpply a b b a n o e m e n t s , e t c ., e t c ., m a d e  b y  t h e  E. I. R.

145. T h e H o n o u b a b l e  H aji Sybd MUHAMMAD HUSAIN : (a) Do 
the E. I. R. authorities propose to supply water at the residences of 
employees at jimction and other important stations in the United Provinces 
where it ia not supplied at present ?

(6) Are railway employees entitled to ask for the supply of water for 
domestic purposes at their residences as a matter of right ?

(See reply to question No. 140.)

R en t  c h a b g e d  fo b  Q u a b te b s  a l l o t t e d  b y  t h e  E. I. R . fbom  c e r t a in
CLASSES OF EMPLOYEES.

144. Th e  H onoitbable H a j i Sy e d  MTJHAMMAD HUSAIN: Does
the E. I. R. charge rent from certain classes of its employees for 
residential quarters ? If so, what classes of employees pay rent for resi
dential quarters belonging to the Railway ?

T h e  H onoitbable Sib  GUTHRIE RUSSELL: I would refer the Honour
able Member to the rules in Chapter XIX— Buildings and Rents in the State 
Railway Code for the Engineering Department, a copy of which is in the 
Library of the House. Under rule 1902 of these rules, rent is charged for 
all quarters except those occupied by inferior staff subject to the exceptions 
mentioned in rule 1904.

W a TEB-SUPPLY ABBANGEMENTS, e t c ., e t c ., MADE BY THE E. I. R.
146. Th e  H onotjbable H aji Sy e d  MUHAMMAD HUSAIN: Wil

Government state whether the E. I. R. charges separately for the supply of 
water at the residential quarters of its employees or whether the rent charged 
for quarters covers also the charges for the supply of water in all cases ?

(See reply to question No. 140.)
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WaTBB-SUPPLY AEEANGBMHNT8, ETC., BTC., MADE BY THE E. I. R.

146. T h e  H onoubablb  Haji Sy b d  MUHAMMAD HUSAIN: Will
Government state why the E. I. R. authorities do not make their own 
arrangements for the pumping of water at certain stations in the United Pro- 
vinoes where they obtain water from other sources at present ?

(See reply to question No. 140.)

W atbb -supply  abeangbm ents , etc ., etc ., m ade  b y  the  E. I. R.
147. T h e  H onoubablb  BUj i  Sy b d  MUHAMMAD HUSAIN; Is 

the E. I. R. required to take water from the Municipal Water Works 
for the domestic use of its employees in places where the quarters are 
situated within municipal limits ?

(See reply to question No. 140.)

W a tbb -supply abbangbm ents, etc ., etc ., m ade  b y  the  E. I. R.

148. Tbb H onoubable H a j i  S y b d  MUHAMMAD HUSAIN: Do th e  
E. I. R. authorities get water from Municipal Water Works in certain 
towns in the United ftovincee at concessional rates ? I f so, what are  the 
names of these towns and the rates charged for the' supply of water in all 
such places ?

(^ee reply to question No. 140.)

Letting  of Quabtebs of the  E. I. R. to pbivate  pbbsons.

149. I b b  H onoubablb Haji Sybd MUHAMMAD HUSAIN : Are 
residential quarters belonging to the E. I. R. in large towns in the United 
Pirovinces also let out to private persons at times ?

The H onoubablu* 8m GUTHRIE RUSSELL : Government have no 
information but our rules provide for letting vacant railway quarters to out
siders at the discretion of the Railway Administration at a proper economic 
rent.

Alleged  alliance  betw een  Congbbss and  the  Bbitish  Govebnm ent
ON cebtain  Questions .

150. T he  H onoubablb H aji Sy b d  MUHAMMAD HUSAIN : (a) Has 
the attention of Gk)vernment been drawn to the statement of Mr. Gandhi in 
connection with Rajkot agitation published in Hariwn, and reproduced in 
other newspapers, for instance Pioneer, dated 6th February, 1939, that an 
alliance exists today between the Congress and the British Government ?

(6) Are Government aware of the following facts ;
(%) that the creed of the Congress is complete independence and 

severance of all connections with the British Government,
(ii) that the Congress proclaims that it is out to wreck the constitu

tion,
(lit) that the Congress will fight against the introduction of federa

tion under the Government of India Act of 1935,
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(fv) that the All-India Congress Committee passed a resolution at Delhi 
in Ssptember, 1938, refusing to help the British Oovemment 
in case of war in Europe, and 

(v) that only a few days before the statement abovementioned» Mr« 
Gandhi had said, as published in papers, that the real fight was 
with the British Gk>vernment and not with the States 1

(c) Has there been any agreement or understanding between the Govern
ment and Congress or between responsible British officials and Congress leaders 
on any of the above questions ? -

(i) Is the statement of Mr. Gandhi about alliance above referred to true 
in point of fact or not or partly true and partly false ?

{e) If the answer to pwt (c) of the question is in the affirmative, were the 
minorities consulted and will Government lay on the table of the House the 
terms of the agreement or understanding arrived at ?

Th* HoNOirftABLB K xtkwab Sm JAGDISH PRASAD : (a) I have read 
the article.

(6) The terms of the various i^onounoements to which the Honourable 
Member alludes have been published in the Press.

(c) No.
(d) The statement when read in its context does not appear to bear the 

interpretation which the Honourable Member places on it.
(e) Does not arise.

A otivitibs  a n d  Status  of I n d ia n  T rade  Commissionbes ab r o ad .

161. The H onourable  M r . RAMADAS PANTULU (on behalf of the 
Honourable Mr. B. N, Biyani) : (a) Wi)l Government state whether the
Trade Commissioners appointed by the Government of India in the diflTerent 
countries of the world have any diplomatic status like Consuls or Consuls- 
General ?

(6) Ar  ̂the Trade Commissioners allowed to have free correspondence 
with the Grovernment of the country in which they work ?

(c) Are the Trade Commissioners responsible for safeguarding the interest 
of the Indian residents in those countries ?

((i) Will Government lay a statement on the table in regard to the 
working of these Trade Commissioners in different countries ?

T h e  H onourable M b , H . D O W : (a) No.
(b) They are not competent to conduct correspondence of a diplomatio 

or semi-diplomatic nature with a foreign Government.
(c) Only in so far as the interests relate to trade matters. "
(d) A full account of the activities of Indian Trade Commissioners abroad 

is available in their respective annual and quarterly reports. The latter are 
published in the Indian Trade Jovmal, copies of which and of the annual reports 
are in the Library.

K e n y a  Immigration  A dvisory  B oard .

152. The H onourable Mr. RAMADAS PANTULU (on behalf of 
the Honourable Mr. B. N. Biyani): (a) Have the Kenjra Government
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^ab/fahed a Board under the Chairmanship of the Commissioner of Lands 
and Settlement for the purpose of advising the Commissioner of PoJioe on 
the matter of emigration into Kenya f

(b) Ib the Board mainly intended to deal with the Jewish settlement 
and Indian emigration into Kenya 1

(c) If so, have the Government of Kenya appointed any representative 
of the Kenya Indian communitjr on the Board ?

(d) If not, what steps do Government propose to take for safeguarding 
Indians’ interests in Kenya ?

Thb H onourablh K iinwab  Sir JAGDISH P R A SA D : (a) Yes.

(b) The Board has been established for the purpose of advising the Com
missioner of Police on such matters as may be referred to it for oonsidoration 
in connection with immigration into Kenya. The object seems to be to pre
vent an influx of destitute and undesirable foreigners and the Qovernmont of 
India understand that it is not intended that the Board should consider or 
advise upon any aspect of Indian immigration into Kenya.

(c) and (d). There is no Indian on the Kenya Immigration Advisory 
Board and the matter is under correspondence with His Majesty’s Grovorn- 
ment.

TitB H onoueablu Pajtdit HIRDAY NATH KUNZRU: Is it a fact
that this Board will deal with Jewish settlement ?

Tab  H onoubablb K unwab Sib JAGDISH PRASAD : I should like to 
have notice. "

Thb H okotjbablb  P a n d it  HIRDAY NATH KUNZRU: But it is 
there in part (b) of the question. “  Is the Board mainly intended to deal 
with the Jewish settlement and Indian emigration into Kenya ?

Thu H ongitbablb K itnwab Sir JAGDISH PRASAD: And I have 
given the answer. “ The object seems to be to prevent an influx of doatitute 
and undesirable foreigners and the Government of India uniorstan 1 that it 
is not intended that the Board should consider or advise upon any aspî ct of 
Indian immigration into Kenya

Thh H onoubablbi Mb. P. N. SAPRU : Are Jews regarded as desirable 
or undesirable ?

Tab  H onourABtB K unwab  Sir JAGDISH PRASAD : Sir, I do not 
propose to answer that question.

PUROHASB OF L aMPS MADE IN HUNOARY FOR St aTB ^RAILWAYS,

153. Tab H o n o u r a b l e  Mb. RAM AD AS PANTULU (on behalf of the 
Honourable Mr. B. N. Biyani) : M  Do Gjvoram Mxt import noarly 6):),0)) 
lamps for Indian Stats Railways and other purposes every year from 
Hungary ?
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(6) If 80, have Government over inquired ae to what reciprocal ad
vantage can accrue to India by the purchase of these lamps ?

(c) If not̂  why not ?
(d) Do Government now propose to do so ?

Thu; H on ou & ab le  Mb. H . DOW : (a) No.

(6) to (d). Do not arise.

N um beb  of Indian s  in  A byssin ia  before and  afte r  its  ocotJTATiON
BY I t a l y .

154. T he  H onourable Mr . RAMADAS PANTULU (on hehalf of the
Honourable Mr. B. N. Biyani); Will Government state:

(a) How many Indians were there in Abyssinia before its occupation by
Italy ?

(&) What is the number of Indians at present ?
(c) Whether it is a fact that the Italian Government in AbyB5̂ inia do 

not idlow Indians to live in the European hot'els ; to use certain roads and to 
ride in the same cars on the plea that the Indians are treated in the same 
way in South AiHca by the Bntish Government ?

T h e  H onourable K u n w ab  bra JAGDI6H PRASAD: (a) About 
2,000.

(b) About 250.
(c) Restrictions of the kind mentioned are placed on Indians in Abyssinia 

but Government have no information that they are imposed for the reason 
given by the Honourable Member.

A ll -In d ia  R a d io .

155. T he  H onourable  Mr . RAMADAS PANTULU (on behalf of the 
Honourable Mr. B. N. Biyani): (a) Has the attention of Government been 
drawn to an article published in the Bombay Chronicle, dated 28th December  ̂
1938, under the head Radio and Advertising ”  by D. F. Karka ?

(6) Are the facta mentioned in the article correct 1
(c) Has All-India Radio published a grey pamplilet entitled “  School

Broadcast Winter season on 38-39, No. 1 ?
(d) Does this pamphlet contain a three.page advertisement of Phillips 

and Company ? If so, why was this advertisement printed ?

T k e  H onoubabll Mr. S. N. R O Y : (a) Yes.
(b) The facts are that the school broadcast pamphlets published by All- 

India Radio contain no advertisements. The grey pamphlet to which 
reference has been made in the article, was published, I understand, by Messrs. 
Phillips and Company and All-India Radio were not concerned with it beyond 
giving them permission to publish the three talks contained in it.
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(c) No. .
(d) Does not arise.

A ll- I n d ia  R a d io .

156. T h e  H o noubablb Me . RAMADAS PANTULU (on behalf of th& 
Honourable Mr. B. N. Biyani): (a) Has the attention of Government been 
drawn to a complaint by one Mr. B. R. Joshi published in the Hitavad/a 
of Nagpur, dated 8th January, 1939, regarding the language used by All-India 
Radio.

(b) If BO, is it a fact that the simple and common words of Hindustani 
like ‘ Genhu (wheat)*, ‘ gane ke records ‘ shuru ke boal * etc., have bee» 
replaced by difficult words ‘ GUNDUM ‘ MUSHRIKI MUSHRIKI KE 
RECORD * and ‘ IBTADAI ALFAZ respectively ?

(c) If so, do Government propose to take steps that the language 
of the radio talks is made as simple as possible to enable the non-Hindus- 
thani knowing people to understand the radio talk ?

T he  H onourable Mb . S. N. R O Y : (a) Yes.
(6) No. The difficult words referred to were, I understand, used by one 

of the stations for a few days but this was rectified as soon as the matter 
came to notice.

(c) Constant endeavours are made to achieve this end.

W atch  an d  W abd  D bpabtm bn t  on R a ilw a y s .

157. T h e  H onoitbable Mb. RAMADAS PANTULU (on behalf of the
Honourable Mr. B. N. Biyani): (a) Will Government state the cost that
they generally incur in maintaining the Watch and Ward Department on 
Indian Railways and whether the Railway Police of the Provincial Gk>vern» 
ment can not discharge the functions of the Watch and Ward Department 1 ^

(b) Do Government propose to consider the desirability of securing the 
service of the Provincial Railway Police for this purpose by paying grants to 
the Provincial Governments ? If not, why not ?

T he  H onoubablb  Sib  GUTHRIE RU^^SELXi: (a) and (6). The cost of 
the Watch and Ward Department is about Rs. 43 lal^s per annum. The 
Ptovincial Governments have no administrative responsibility for the duties 
entrusted to this department. Government do not consider it advisable to 
secure the services o f  the Provincial Railway Police for this purpose.

In d ia ’s C o n tr ib u tio n  t o  th e  L ea g u e  of N ation s .

158. The H onoubablb Mb . N. K. DAb : Will Government state
what was the contribution in Rupees made by the Government of India to the 
League of Nations, year by year, from the year 1932-33 to the year 1938-39.

T he  H onoubablb Me. bHAVAX A. LAL : A statement is laid on the 
table.
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Statement ehowing India*^ contribution in Rupe^ to the League of Nations from 1932^3S
to 193S^39.

Year.

1932.33

1933-34
1934-36

1936-3e 

1936.37

1937-38 

1938.39 (Revised Estim ate)

Amount.

Rs.
13,04,880

13,83,640

14,37,373

14.81.000

13.93.000 

9,88,906 

9,66,026

Ajb^ k dition bd  Coaches on Metre  Gauge R a ilw a y s .

169. T he H onourable R a ja  YUVERAJ DATTA SINGH : (a) When 
do Govemmeiit propose to construct air-conditioned carriages for metre-gauge 
lines}

(6) If so, which railway will be taken up first ?

T he  H onourable  Sir  GUTHRIE RUSSELL : No proposals for the 
construction of air-conditioned coaches for use on metre gauge railwajrs are at 
present under consideration.

ESTABLISHBffENT OF ALLAHABAD AS THE CAPITAL OF THE UNITED P r OVINOES.

160. T he H onourable R aja  YUVERAJ DATTA SINGH : Will Gov
ernment state whether the United Provinces Government are in consulta
tion with them in regard to establishing Allahabad as capital of the province, 
in view of the memorial submitted recently by a large number of citizens 
of that place ?

The H onourable  Mr. F. H. PITCKLE : I refer the Honourable Member 
to the reply which I gave to his question No. 22 on 23rd Janaury, 1939. No 
communication has since been received.

I ntroduction  of E lectric P ans in  T h ird  Class Carbiaoes .

161. T he  H onourable R aja  YUVERAJ DATTA SINGH : (a) Will 
Government state which State-managed and Company-managed railways 
supply third class carriages with fans ?

(6) If none, are Government contemplating to introduce Jthe supply 
of fans in third class carriages ? If so, when ?

T he  H onoubable  Sir GUTHRIE RUSSELL : (a) No State-managed 
or Company-managed railway provide electric fans in n i  class carriages.

(6) I would refer the Honourable Member to the statement made by the 
Honourable Member for Railways during the course of the debate on the De
mands for Grants in the Assembly on the 21st February, 1939.



D bath  D u ties .

162. T he  H onourable R aja  YUVERAJ DATTA SINGH : (a) Will 
Goyeminent state the possibilities of the levy of Death duties "  ?

(6) When is the report expected to be ready in this connection ?

T he H onourable  Me . A. J. RAISMAN : (a) and (6). The matter ia 
under investigation by Sir Alan Lloyd whose report is expected shortly.

Connection  of  I n d ia  and  B urm a  b y  an  Overland  R oute .

163. T he H onourable R aja  YUVERAJ DATTA SINGH : Will Govern* 
ment state whether they are contemplating to connect India with Burma 
by a land route } If so, when ? And what is the estimate ?

T he H onourable Mb . S. N. ROY ; The Honourable Meml>er is referred 
to the replies given in the Legislative Assembly by the Honourable Sir Thomas 
Stewart on the 18th March, 1938 to Mr. ]Brojendra Narayan Chaudhry’s starred 
question No. 797 and by the Defence Secretary on the 6th February, 1939 to 
the same Member’s starred question No. 103.

R eturn  of Mb . Mah endba  P ratap  to  I n d ia .

164. T he H onourable  Mr. RAMADAS PANTULU (on behalf of tha 
Honourable Mr. B. N. Biyani) : Will Government state :

(а) Whether the Government of the United Provinces have addressed 
a communication to the Government of India on the subject of permitting: 
Raja Mahendra Pratap Singh, a political exile to i^tum to India t

(б) Whether Government have received any representation from Raja 
Mahendra Pratap seeking permission to return to India ?

(c) Whether Raja Mahendra Pratap has given an assurance in his re* 
presentation that he would conduct his public activities within the bounds of 
the law of the land ? and

(d) Whether Government have considered his application and arrived 
at a decision to permit him to come to India ? If the application has been 
rejected, will Government state their reasons ?

The  H onourable Mr . F. H. PUCKLE : (a). A confidential communica
tion on the subject has been received from the United Provinces Government.

(d) and (c). Yes.
(d) The matter is under consideration.. , ^

q u e s t io n s  a n d  a n s w e s s .  435

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
. TABLE.

T he H onourable Sir  GUTHRIE RUSSEI.L (Chief Commissioner for 
Railways) : Sir, I lay on the table the information promised in reply to (1) 
question No. 240 asked by the Honourable Mr. Hossain Imam on the 22nd 
March,1938, and (2) question No. 290 asked by the Honourable Pandit Hird&y 
Nath Kunzru on the 4th April, 1938.
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I prtfmUed in reply to the Honourable M r, Hossain ImanCa question No. 240 on 
the 22nd March, 19S8>

QUALEnOATlOKB OF IlCPOBTBD EUBOFBAlfS IN  8BBVTOR IN THE MSOBANICAI. WO&KSHOPS
OF Statk.managwd Railw ays .

(•) A  Btatement is appended giving euch information as is available so far as the 
State-managed railways are oonoemed.

(it) A statement is appended showing the minimum qualifications required*
(m ) azul (w).

Railway.
Year

of last No.
recruitment, recruited.

E . B . 

j :. I .

<J. I . p .  

N . W.

1930 1

1928 1

1082 1

1930 3

StaUmefU ehowing the both academic and practical of the covenanted «u6- 
employed on State-managed raUwaye.

Railway. Serial 
Mo.

Name. Designation. Academic and practical 
s qualifications.

S . B. R. 1 C. R . Caton

E .  B . R . 2 A. Davies

Offg. Foreman Soham Grammar School» 
Erector. Combs, England, Cam

bridge School Cartificate, 
Ely High School, Combs, 
England. Passed the 
G r^uatesh ip  and Asso
ciate Membership Exam i
nation of the Institution  
of Mechanical Engineer
ing, London.

Apprentice, Southern R ail
way Works, Eastleigh 
Running Shed, Fitter, 
Great Western Railway, 
at Old Oak Common, 
London.

Foreman, E a r l e s t o w  n-Newton-d e-
Smithy. Willows up to X . V II

Standard.
Apprentice, London and 
North Western Railway 
N ew ton -de-W illows. 
Workman, Vulcan Foun
dry, Newton de-Willows, 
W’orkman, Ashbury Car
riage and Wagon Workd> 
Manchester.

Workman, Great Northern 
Railway, Doncaster.
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StaUmemt $howing the qualifloationa both academic and practical of the covenanted »vb* 
ordinatee employed on StaU-managed rmilwaye—oontd.

Railway. Serial
No.

Name. Designation. Academic and practical
qualifications.

E. B. R. 3 A. C. Home Offjg, Foreman, 
Carriage Con
struction Shop.

E. B. R. 4 A. Hollands Offg. Foreman, 
Machine Shop.

E. B. R. 6 J .  Moore Offg. Foreman, 
Boiler Shop.

Passed through the X.Vn 
Standard at the Eastleigh 
Elementary School.

Passed with honours Car
riage Building and Draw
ing a t the Technical 
School. Served appren
ticeship a t the L . S. W. R „  
now the S. Railway Car
riage and Wagon Works, 
Eastleigh. Also worked a t  
the Carriage and Wagon 
Works, Birmingheun, The 
Brush Electrical Works, 
Loughborough and the S. 
Railway Carriage and 
Wagon Works, Brighton.

West Milling X .V II Stand
ard and Dartford Techni
cal Engineering.

Apprentice, Messrs. J .  A E . 
Halls, Dartford, Kent, 
Workman, Messrs. J .  & E . 
Halls, Dartford, Kent. 
Demonstrator, M e s s r s .  
Electrolup, Ltd., Regent 
Street, London. Assist
ant Foreman, E . I. R . 
Carriage and Wagon De
partment.

Crewe C. School, Standard  
V II. Beech School, Crewe, 
Secondary X .V II.

Apprentice, London and 
North Western Railway, 
Crewe, Boilermctker, Ma
rine Boiler Construction, 
Messrs. Kennes Cammel 
Laird, Birkenhead. Marine 
Boiler Repairer, Messrs. 
H. & C. Grayson A Co., 
Liverpool. Running Shed 
Boiler Maker, L. & N. W. 
Railway, Carlisle. Elec
tric Oxo-Welder, British 
Arc Welding Co., Liver
pool. Steam Wagon 
Boiler Construction and 
Repairs, Messrs. Fidon A 
Co., Sandback. Loco, and 
Wagon Repairs. Irak  
State Railway, Shaibath^ 
Irak.



Statement ehowing the qwUiflcatione both academic and practical of the covenanted 
ordinaifee employed on Btatemanaged railway&^ contd.

Hailway. Serial Name. Designation. Academic and practical
N o. qualificaiione.

E . B . R . . 6 G. 3park . FoMman, Night whool for over two
Sinithy. years after leaving sohool.

FiUl apprenticeship for five 
years with Messrs W. G. 
Armstrong, Whitworth Sd 
Co., Newoastle-on-Ty^.

E . B . R . • 7 O. Tole . . Foreman, Paint Premium apprent icesmp in
Shop. L . N. W. and L . M. S .

Railways Carriage Work
shops a t  Wolverton, 
Bucks, covering manu
facture and mixing o f
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paints, painting gildings 
s i ^  writing, french poli- 
shine and lacquerinff.shing and lacquering, 
also Upholstering and
ozydising. Prior to ser
vice in India he was
Supervisor in charge o f  
the Paint Section of the 
Running Repair Depart
ment in above workshops.

E . B . R . . 8 F . C. West • Foreman Ma- Continued evening school
chine (Loco.) till 18 years. Paesed

South Kensington Arts
Examination for drawing. 
Scholarship to School o f  
Science o f A rts and
Crafts, Salisbiuy.

Five years apprenticeship in 
L. & S. W. Railway 
Shops, Eastleigh. Work
ed at the L. B . Si. S. C. 
Railway Shops, Brighton. 
In  charge of apprentices, 
Bay of machining section. 
Worked a t the Straker 
Square Motor Factory at  
Fishponds, Bristol, in
charge of the Automatic 
Machine Section.

E* B . R . • 9 W. M. Adamson Offg. Loco. Fore- Attended school up to the
man. age of fourteen and a  half

years.
Seized apprenticeship as a  

fitter a t the CaM onian  
Railway (L. M. S.) Work
shop at Perth. Atte nded 
the Engineering classes 
a t Perth Academy Night 
School during apprentice
ship. On completion of 
apprenticeship his ser
vices were transferred to 
Motherwell running Shed 
(L. M. S.) and worked 
seven years as a  Running 
■bed fitter a t  M o l^ r *  
well.
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StaUment 9hotving the qualifications M h  a^qdemica^ji \ 
embayed on SUUe-managed J

) ain0

Railway. SeriRl 
No

Name. Designation. A ca ck m ic  nnd p ra ctica l
(ju ^ iiica tion s .

E. B. R,

F. B. R.

E. B. R .

10 J. C. Cowan . Loco. Inspector, 6th Standard at Rutherglen,
Fuel. Glaftgc#, Scotland. Aleo

. ,v.. school for
I ' ' one year. ’

’ Soi*ved as cleaner, fireman,
Hhimter and (Iriver on 

, Caledonian Railway,
01ai<gow, Scotland.

11 W , H . Burgess . Driver . . Sei-ved on English Railways
from the age of 14 to 24 
as cleaner, fireman and 
driver. Al»o Her\̂ ed three 
years in the Royal En
gineers as loco, driver from 
1917 to 1919.

12 R. iff. C. Eldridge Block Signal In- Schools-^rivatc— Bathfor-
speetoor. um. Cliippenham— Even

ing course of engineer
ing and drawing.

In 1915 joined Great 
Western Railway and was 

. employed in gang work
and later on worked as 
assistant lineman from
1916 to 1918. In 1918 
joined Royal Air Force an 
cadet. Passed through 
school of Aeronautics an 
Observer. In 1919, train

, ing in Automatic Train
Control and C. B. Switch 
Boards until 1925. In 
1925 appointed as Tele
graph Lmeman. In July
1925 selected to take 
special course of training 
with a view to taking 
position as combined 
♦Signal and Telegraph In
spector. Passed through 
Signal Shopss, Telegraph 
Shops, Drawing Office and 
Outside District. Corres
pondence coui*so taken in 
telephony, telegraphy and 
mathematics and diploma 
geuned in 1920. Signal
ling examination taken 

i  ̂ , , on. the Hafe working of
> ‘ ' itailways and certificate

gained in J928. In 1920 
' suggestion Hubmitted in

regard to contact box 
adjustment on electrical 
fouling bar ,̂ acceptod and 

 ̂ gratuity awarded.
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KaUway. SeriiU 
No

NMne. Designation. Academic and practical
qualifications.

E . B, R. . 13 S. D. Stoddart Meohanioal Sig
nal Inspector.

Left the High School, In- 
vemofu, Scotland, in Octo
ber, 1917, having reach
ed the highest class (t.e., 
8t«ndard 3-A). Continued 
education at evening 
continuation classes (En
gineering Section) for two 
years.

He entered the service of the 
Highland Railway Co., 
Inverness (now L. M. A;

. S. Railway) an apprentice 
signal fitter on 4th Feb
ruary, 1918, and had the 
following training on that 
railway :—

(1) First year doin^ cleri
cal work (includ
ing all Time Sheet) 
for Signal Super
intendent.

(2) Second years Assis-
tflmt to Signal 
Store Keeper.

(3) Third year onwards
with outdoor 
maintenance and 
construction work 
withpromotion to 
assistant line
man and instal
ler. Remained 
in the service un
til selected in 1930

_ Com
mittee in London 
for the post of 
Mechanical Signal 
Inspector on the 
E. B. R.

R. I. R. 1 H. Lawienoe^ Transportation Elementary school educa- 
In ip ecto r, tion.
Stock. Workshop experience and 

in-charge of an English 
train examining station. 
Passed out by the Con
sulting Engineer, W est
minister, London.
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Railway. Serial 
No.

Name. Designation. Academic and practical 
qualifications.

E . I . R .  . 2 J .W . Smith . Driver Employed in the Caledonian 
Railway b e  under :—

{%) Ab cleaner and va- 
riouB grades of 
shed duties for 
two years.

(ft) As fireman on 
shunting goods, 
slow and express 
passenger engines 
for 8 years.

(Hi) One year 
driver.

passed

rl.B, 3 H.Edger Section Boiler Worked as an apprentice
Maker.

IR. I. R . 4 W . Asling T r a nsporta- 
tion Inspector, 
Power.

with the North British 
Railway, Glasgow, for a 
period of seven years be- 
for being covenanted to 
the E. I. R. in May, 
1012, as a Boiler Maker 
Char^man. Resigned his 
post in 1916 due to sick
ness. Again worked as a 
ship plater with Barcley 
Curl ft Co., Ship Builders, 
Glasgow, from 1917 to 
1919 and was again co
venanted to the E. I. R. 
in May, 1919, as a Boiler
maker Chargeman.

Attended the Mechanics 
Institute attached to the 
Great Eastern Railway, 
Stratford, London, in 
night class for technical 
training.

Joined the Great Eastern 
Railway in 1909 as an 
apprentice driver at Strat- 
foM and worked up to 
1913. Passed th r o i^  
the fitting, the erecting 
shop and the running shed 
which embraced all 
branches of running main
tenance work. Passed 
Messrs. Rendel Palmer ft 
Tritton (the Consulting 
Engineer to the E. I . R.) 
for a driver's post and 
was covenanted to the 
E. I. R. in 1913 as a 
driver.

B 3
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Railway. $eri«] 
No.

Name. Designation. Academic and practical 
qualification.

E. I. R. 6 J, W . Camithers Mail driver I^eft school with certificate 
of merit. Started as 
Boiler in 1900 on 
Caledonian Railway.
Worked ft II grades
R8 fireman including four 
yeart* fast train non-stop 
Horvice up to 1912. Co
venanted to the E. I. R* 
in 1912.

E. I . R. 6 W . W . Currie . Mail driver

E. I. R. 7 A. A. Abbot • Mail driver

Joined L. M. S. Railway, 
Qlasgow, Scotland, as 
engine cleaner in 1908* 
Fronioted to ' fireman iA 
1911 and to driver in 1917. 
Passed test by Works 
Manager, North British 
Loco. Works, Glasgow^ 
and employed by E . I. R . 
company ba a co\^nanted 
loco driver in 1921.

Joined L.S.W .R . as cleaner 
in 1901. Worked a» 
fireman from 1906 to 
1912.

E. t. R. 8 R . B . Reynold* Mail driver Joined L. M. S. Railway, 
Lancashire an engine 
cleaner in 1909. Proinot- 
ed to fireman in 1915. 
Promoted to driver in
1917 by Loco. Superin
tendent, L. M. S. Rail
way. Passed test by the 
Resident Inspector at 
Manchester for Rendel^ 
Palmer A  Tritton, Con
sulting Engineers.

B. I. R. 9 G. R. Lundberg Mail driver Schooling done at St. 
Thomas, Portman Square,. 
London.

Joined G .N .R . (now L.N .E. 
R.) King’s Cro8s, an a 
cleaner in 1902 and serv
ed for three years and 
then eight years as a fire
man. Joined E. I. R. as 
a driver in 1914.
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Haih^ay Serial N’ame. Designation. Aoademic ami practical
No. qualificationH.

E. T. R. 10 H. Bonas . Foreman, Pat- Educated at Council School,
tem . County School Techni

cal School. Pupilage 5^ 
years at James W att SonA 
Foundry, Birmingham.
18 monthM Gibbons £  Co., 
Birmingliam (Pattern 
Maker). Two years J. 
Wheeler Leuiglay, Lead
ing hand, Birmingham* 
Four years artificer pat
tern maker, Royal Navy.

E. I. R. 11 F .C . Barrett . Foreman, Roll- Educated at Barrow Tech-
ing Mill. nical School. Passed

certificate examination.

Six years’ apprenticeship 
with Barrow Steel Co. 
Roll turning and design
ing. Further experience 
with I-ieedH Steel & Co., 
Cargo Fleet. Assistant 
Roll Turning Manager and 
Mill Manager, New Russia 
Co., South Russia, and 
Government Inspector,

' Woolwich Arsenal.

E. I. R. 12 S. P. Boltins . Mechanical Tool Secondary Technical School
Recondition- education up to Matricu- 
ing Specialist. lation Sandard before 

entering business En
gineering Course taken
w'ith additional subjects 
of si^cial mathematics, 
English and French.
Throughout apprentice
ship period of business 
training continuation 
day courses in (a) applied 
subjec.ts, including ma
chine drawirig at Birmin
gham Central Technical 
Colley, (b) Commercial 
practice at Birmingham 
School of Commerce and 
(c) Commercial French 

" . and General knowledge
subjects of English litera
ture, English History, In- 
duBtriial Psychology, etc.

' at Birmingham and Mid
' ' land Educational Institute

' ' all under the direction and
y  . \ approval of employers.
‘ After apprenticeship

period— two session conti
nuation courses in general
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covenanted eubordinaiê

Railway. Serial
No.

Name. Designation. Academio and praotioal 
qualifioationB.

B . I . R . 12 S. P. Boiling—  
eantd.

Medianioal Tool
Reoonditioning
upeoialiiit—

knowledm subjeote men
tioned above. On 1 Ith 
August, 1918, entered in
dentured apprenticeship 
in the manufacture of ma
chine tools with Messrs. 
James Archdale & Co.,. 
Ltd., Birmingham.
Practical training con
sisted of service in all fitt
ing shops on all types of 
machines then manufac
tured, machine shops for 
machining operations 
and tool room for tooJsr 
jig and fixture fitting and 
machining, etc. Appren
tice ship concluded on 17tb 
June, 1923. Further 
training decided upon 
and carried out as fol
lows :—

1st year after apprentice
ship — general inspec - 
tion of machining work 
from all shops.

2nd year after appren
ticeship—p r o duo tion 
deptt. all sections. 
From thence for 
jrears test bay an< 
show room for final 
inspection and demon
stration for sales, o f  
finished machines^ 
tools and installation 
and demonstration o f  
machines in custo
mer's works first two 
years as Assistant to 
Chief Inspector and 
Demonstrator, last 
six months a ssu n ^  
control. Service
with Company termi
nated on 21st January, 
1928 in consequence o f  
recruitment to Indian 
State Railways.

E . I. R. 13 H. Gardiner Foreman Blaok- 
•mith.

Elementary County Tech
nical School* Five y e m  
Mpronticeship with 
Cf. W . R . In their em
ploy until 1927 ; from 
that date with the E. I .R -
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Railway. Serial Name. Designation. Academic and practical
No. qualifications.

I. R.. . U  Q .E . Morgan . Oifg. As8tt. Educated at Splottlands Pre* 
F o r e m a n ,  paratory Evening School,
B. W . Foundry. Cardiff. Cardiff Techni

cal College, Cathay s Park, 
Cardiff. Messni. Guest 
Keen A  Nettlefolds, Ltd.» 
Dowlais Workfl, Cardiff, 
Taff Vale Railway. G. W . 
R. Mechanical Deptt. 
Cathays Yar<i, Cardiff. 
Hamilton V Iron and Steel 
Foundrios, Metropolitan 
Road, Cardiff. Messrs. 
Mountford and Phillips, 
Colliery Engineers,
Llantrifisant, Glamorgan, 
South Wales. The Gart 
Steel Industries, Taffs, 
Well, Glamorgan, South 
Wales.

E. I. R. 15 R. F. Marks . Heat Treatment Leaving certificate, Wishaw
Specialist. Academy, Scotland. Prize

won, continuation classes, 
Wishaw Technical School, 
Scotland. Three years Me
tallurgical for B.Sc. (4th 
year interrupted owing to 
enlistment in Imperial 
Forces during Great War) 
at Drexel Engineering 
College, Philadelphia, 
U. S. A. Member of Ameri
can Society of Metals. Six 
years including appren
ticeship in steel manufac
ture and heat treatment, 
in Wishaw, Scotland, prior 
to 1911. Five years 
including a 3 year special 
apprentice training in 
Philadelphia (Midvall 
Steel Co.) Last post held, 
prior to enlistment. 
Assistant Shop Superin
tendent. Four and a 
half years Rolling 
Mill Foreman and Stock- 
taker Wishaw, Scotland.
5 years Superviser in 
charge. Heat Treatment 
in Ayr, Scotland. One 
year Assistant 'Metallur
gist, 1| years Assistant 
Works Manager (Manu
facturing).
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I ojthe covertanUd subordinates 
ontdi.

Railway. Namo. Designation.
' N<».

Academic and practical 
qualifloations.

E. 1, R. . Foreman, 
Ufamifaotiiring.

Ordinary degree in the B.Sc. 
Mechanical Engineering 
grotip, Olasflgow Univer- 
sitjr. Certificate of pro
ficiency in Engineering 
Science, Glasgow Univer
sity. AMflociat  ̂ Member 
of the Institute of Mecha
nical E ngine^. Full 
first claHH Technological 
certificate in Iron and 
Steel Manufacture of the 
City and Quildfl of Twondon 
Institute. Trained in the 
Chemical and Physical 
Laboratories with sub
sequent general workshop 
eiq>erience with Messrs. 
Lanarkshire Steel Co., 

■ Ltd., Motherwell, Scot
land.

He qualified aM (I) Steel 
Foundry Foreman, (2) 
Brick Shop Foreman, 
(3) Inspector of Brass and 
Cast Iron Castings and 
Steel Forgings, and (4) 
Assistant Manager of 
Manufacturing shops.

E. L R. 17 U. VVatHon Foreman. Wheel. Continuation 
attended.

classes

E. I* R. . 18 K»̂ 4iiiilt'On

, -t. ''i
“ '.r-

Transportation
In^pwtor
(Power).

Served 5 years apprentice
ship with the Caledonian 
Railway in St. Rollax 
Works, Glasgow, from 
1903 to 1908 and also as 
a Journeyman Fitter until 
March, 1911. Worked in 
Balecook and Willcox, 
Renfrew, from March, 1911 
till November, 1911. po. 
venanted to E. I. R. in 
November, 1911.

Received school training up 
to 0th Standard in a 
Glasgow Council School, 
Scotland. Worked in all 
grades of locomotive work 
on the Caledonian Rail
way from cleaner to main 
line express fireman from 
March, 1906 to 31st 
August, 1912. Passed 
examination by the
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E . I. R .

X. L R,

18 A. Hannilton—
contd.

Traasportation 
In ĵp̂ tor 
(Power)—confd.

19 W . Makin Transportation 
I n s  pector 
(Power).

R, T. R. 20 R. 0 .  Wilmot Signal In-spector.

B. I* R. repreeentetive 
. at Hyde Park Looo. 
Works before appointment 
to the E. I. R. as mail fire
man on 31st August^ 
1912.

Received school teaching up 
to 7th Standard in Park 
Hill School, . Liverpool. 
Started work in July, 
1899 on the Great Central 
Railway, Liverpool, a8 
c^ b o y . Promoted to 
fire Dar layer in 1900 
and joined the Midland 
Railway in 1901 as 
cleaner. Passed as f ire 
man in 1904 and worked 
in all classes of engines 
and trains up to 1912. 
Joined E. I. R. as a  fire> 
man in 1912, having been 
selected by the Consulting 
Engineers in London.

Educated at Council. School.
Served at the Signal Shops 

of the Great Western 
Railway. He was Rubse> 
quently transferred to the 
Open Line on Construc
tion and worke<l there 
from 1907 to 1924. Asso
ciate Meml>er of the Insti
tute, of Railway Signal 
Engineers.

J3.T.R. 21 W . Ramsey E 1 e c trioal 
Superintendent.

ft. T. R. 22 Murphy Foreman, Ma
chine Shop.

Manchest^er Grammar
School, Manchester Col
lege of Technology an<l 
passed Electrical En
gineering course. Full 
period of apprenticeship 
with recogiu^ firm of 
Electrical Engi^een in 
Manchester, Englimd.

Studied in Glasgow High 
School, Standard V lt l .  
Technical edro ^tion in 
Technical School^
Glasgow. Five years 
apprenticeship in North 
British Railway Work
shops. Workeii as fore
man in the Armstrong
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HftiiwAy. Serial 
Ko.

Name. DeBignatio*. Acadfmio and practical
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E. I. R. 22 F . Mtttphyu- 
eonid.

Foreman, Ma- Main. Worked aa Fore- 
dhine Shop—  ro«n. Machine Shop for
eonid* five years with FuUerton

Hadgart and Barclay 
Co., Paisley, G l a s ^ , .  
Scotland. Covenanted 
foreman. Loco. Machine 
Shop, from 4th December^

E. 1. R. 2S G. H. Taylor . Chargeman. Studied for six years in 
Leamington Spa Counoi 1 
School and for 2 years in 
Leamington Borough 
College as Engineering 
Student. Served for 
seven years as Bound 
Apprentice with Alfred 
Herbert, Ltd., Coventry. 
Covenanted as Charge
man, Machine Shop, from 
30th August, 1924 at 
Jamalpur.

E. I. R. 24 H. Bullivant . Offg. Electrical Educated up to Matricula>
foreman. tion Standard at Derby

Municipal Secondary 
School, England. Techni
cal training in Electrical 
Engineering at Derby 
Technical College and the 
International Corres
pondence Schools. Ap
prenticeship served with 
Messrs. Newton Bros., 
Electrical Engineers, 
Derby. Follow^ by 
seven years practical work 
in El^trioal Engineering 
Workshops including 2( 
years as Assistant Fore
man and Foreman'.

E . t . R . 20 C. F. Dunna . Electrical The London Polytechnic,
Sv^perintendent. 1913. Ccmtral Electric 

Power Supply Stanhope 
Lines Arom 1914 to 1917. 
Joined the Royal Fl}ring 
Corps in 1917. Demob
ilised in January, 1919. 
Rejoined Central Electri
cal Supply in January, 
1919 to October, 1924, 
Joined E. I. R. in October, 
1924.
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Railway. Serial Name. DeBignation.
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Academic and practical
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B. I. R . 26 F. G.Adama Train Lighting 
Foreman.

E. I. R. 27 T. F. Alderson

Attended Technical Classes 
from 1902 to 1906. Served 
with L. A  N. W . a . from 
April, 1901 tx> 1908.

L. B. A S. C. Railway from 
April, 1909 to May, 1910, 
the Vauxhall Motor Works 
from June, 1910 to April, 
1911 andL. & S. W . R.- 
from May, 1911 to No
vember, 1912. Covenan
ted to E. B. R. d u r ^  
1913 and resigned during 
1920. Returned to 
England and came out 
covenanted to E. I. R. 
as Foreman in 1921.

Foreman, Car- Attended Technical School
riage Body from 1916 to 1923 Served
Construction with L. M. S. R., Wolver-
Shop. hampton, from February^

1916 to February, 1923, 
London General Omnibus 
Co., Ltd., Chiswick Works, 
from February, 1923 to 
May, 1924, Brush Co.» 
Loughboro, from May, 
1924 to Jan ui^ , 1925 and 
Southern Railway, Lanc
ing, Brighton, fhiim Janu
ary, 1926 to January, 
1926. Covenanted to 
G. I. P. R. inJanaury,
1926 and transferred to 
the E. I. R. on 1st Sep
tember, 1928 as an Assis
tant Foreman.

E. I. R. 28 W . T. Gay Offg. Foreman, 
Wagon Repair 
Shop.

E. I. R. 29 H .J . Lines Tool 
Chargeman.

Attended Technical Classes. 
Served with the Glouces
ter Railway, C. A  W . Co., 
Ltd., from 1913 to 1920 A  
Messrs. Cammell Laird A 
Co., C. A W . Builders, 
for six months. He was 
transferred to the Midland 
C. A  W . Works, Birming
ham, and worked there 
for six months. Appoin
ted as a m^hanic to the 
E. L R. in 1921.

Room Attended Technical Classes
for 4 years. Served with 
L. N. W . R. Works from 
July, 1914 to May, 1918. 
Attached to the Roya 1
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B . I. R . 29 H. J. Lines—  Tool Room 
corUd. Chargeman—

oontd.

Air Force an engine fitter 
from May, 1918 to Febni* 
ary, 1919., Returned to 
L. N. W . R. and worked 
with them from February,
1919 to March, 1922. 
Covenanted to E. I. R. 
as Chargeman in 1022.

T. K. 30 K. Mansingham Foreman Attended technical claiHBesA 
Served apprenticheahip in 

Carriage and Wagon Work
shops, L. M. S. Railway, 
Derby, from 1907 to 1914. 
Ser\'^ 4J yearn with the 
Royal Engmeers Railway 
ConjrtTuction Co., France. 
SerN̂ ed from 1919 to 1921 
with Carriage and Wagon 
WorkHhopA, L. M. 8. Rail, 
way, Derby. Covenantetl 
to O. and R. R. in Febru
ary, 1921 as Carriage 
Builfler Foreman.

F . I. R. 31 G. R. Maxwell Foreman

IS-1. R. 32 W . Rolarts Mail driver

Attended technical clanrteM. 
Apprentice from 191.5 
to 1922 in Ajmer Shopn, 
B. B. A  C. I. R. (includ
ing 17 monthK war 
Hervice in East Africa). 
Proceeded to Englcmd in 
1923 and serv^ with 
L. M. S. R. at their Loco. 
Works, Horwich, till June,
1925. Attended technical 
dasaes and comf^eted a 
course of metallurgy. Ser
ved with Leyland Motors 
from J une to September,
1926. Covenanted to 
B. B. & C. I. R. a« Charge
man in O.^tober, 1926. 
Transferred to the E. I. R. 
in May, 1928.

Educated at the Stockwell 
National School, Lingham 
Street, London, and re- 
oî ived good general educa
tion. Left school at tke 
age of fourteen and en
tered service at the Lon
don and North Western 
Railway as engine cleaner
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K. I. R. 32 W . Roberta—  
. cantd.

E. I. R. 33 W .T .B a ll

E. I. R.

E. I. R.

E. I. R.

34 C. G. Dodd

; 35 H. Wade

Mail driver^ con/d. in August, 1900. Promo
ted to fireman in January^ 
1906. Resignod in Octo
ber, 1013 and was appoin* 

aH fireman on the- 
H. N. R. ReHigned in. 
1914 and joined thê  
E. L. R . a  ̂ a driver irk 
May, 1915.

Mail Driver . Joined the Great W ester» 
Railway at Crewe, Eng
land, a« engine cleaner 
at the age of fifteen.- 
Joined the Lancashire and 
Yorkshiie Railway,.
Newton Heafh, Manches
ter. Commenced leam-^ 
ing there and paased 
fireman^H examination^ 
Booked aa a driver in 
October, 1921. Appoint
ed an a driver on the
E. I. R. ia April, 1922.

Foreman, Forge Attended Elementary School-
Shop.

Assistant Fore
man, Brass 
Foundry.

36 S. H . Wren Electrical
pector.

Ins-

Five years apprenticeship- 
ser\̂ ed in England a^  
Blacksmith on the Great 
Western Railway.

Secondary School education- 
Brass Founder Appren
tice with Vickers. Ltd.,. 
England. Fifteen year» 
experience in England.

Received general education 
at various schools in> 
different parts of England., 
pompleting at the Medway 
l^hools in Leices^* 
Completed mechanical 
and electrical enipneer' 
ing course at Iveio©st«r 
Technical Schools-
Served five years apnren- 
ticeship in mechanical and 
electrical engineering at a 
recognised firm of Engi
neers in Leicester, Eng
land. Qualified as a 
Mech€Ufiical, Electrical 
and interiml Coinhuji- 
tion Engineer and had 
experience in the manu. 
facture and maintenance 
of different kinds or
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employed on Staiê fMnaged roiliMi|r«—oontd.

Railway. Serial
No.

Name. Ddsigaation. Aoademio and praofcioal
qaalifioatioa^.*

36 S. H . W ren— EUeotrioal Ins- machinery in England.
conid. peotor— oonlci Been Mechanical and 

Eleotrioal Engineer in
charge of collieries in 
England. Had ex-
penenoe in His Majesty’s 
I^ p 4  during and a f^ r  
the War as a Salvage
Enjpneer. Had ex
perience ae a deep sea 
diver in connection with 
fuUvage woric.

B . I . R . 37 H . Williams . Driver .

JLl.  R . 38 H . aM uzdooh. Running Shed 
Foreman.

B.I. R, 39 J. Mo. Q. Hoi- 
land.

JE. I . R. 40 W . H.PhflUp8 Driver .

Running Shed 
Foreman.

Passed the necessary exami
nation in London in 1911 
and the usual driver’s 
test examination. Served 
as a cleaner for 2 years 
and as a fireman for five 
years and five months on 
the Oieat Western RaU. 
way» London. Joined the 
E . I. R . in September, 
1911.

Studied up to Standard 7X  
in St. Meny School, Also- 
gar (Cheshire). Joined the 
North SUffbrdshire Rail, 
way, Stoke, as a cleaner 
in 1900. Worked as a 
cleaner for 2 years, spare 
fireman for  ̂ years and 
fireman for fi years, joined 
the E . L R. as a fireman 
in December, 1910.

Public school education up 
to the V II Standard. 
Joined the North British 
Railway, Edinburg^, Scot
land. as an engine daaner 
in 1904. Promoted to 
fiMnan in 1905. Passed 
test by the W oito  
Manager, North British 
Loco. Works. Glasgow. 
Joined E . 1. R . as a 
fireman in 1911.

Passed V I Standard from 
St. Stephen’s* School, 
Barboume City of W or
cester. Joined Great 
Western RaUway at W or
cester as a cleaner in 1900.
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Hi^way. Serial
No.

employed on railiray#—contd.

Name. Designation

covenanted $ubordinates

Acadeipic and practiciU
qnalificationB.

E . I .R . 40 W. H . Phillipa— Drivei^-oofild. 
oontd.

Promoted to goods fire
man in 1903. rasaed the 
Mechanical Inspector, 
Swinobn Works and pro
moted to long distance 
express foreman in 1912 
and promoted to driver 
In 1916. Joined the E . I. 
R . as a driver in 1921.

E. I. R. 41 M .D . Sargent. Diiver PasFcd V II Standard in 
Halifax, Nova Scotia,
Canada, in 1901. Joined  
as a  cleaner on the Cale
donian Railway, St.
Rollex, Glasgow, in 1903. 
Promoted to fireman in 
1904. Promoted to driver 
in 1912. Joined the E . I . 
R . as a  driver in 1914.

E . I. R. 42 A. H . Robert- Driver 
son.

Passed VI Standard in 
Calashiel^-, Scotland, in 
1902. Joined the North 
British Railway as engine 
cleaner in 1904. Pro
moted to fireman in 1906. 
Employed by the late 
E . 1. R . Company as fire
man on the 21st January, 
1911. Passed 2nd class

Soods driver on the 6th 
une, 1911. Promoted to 

shunter on the 26th June,
1911. Promoted to 2nd 
class good<i driver on the 
10th April, 1912. R e
signed on the 23rd Ja n u 
ary, 1916. Engaged by 
Crown Agents for Colo
nies for British West 
Africa from May, 1916 
till October, 1919. T'ran;^- 
ferred to Federated 
Malay State Railway in 
January, 1920. Re- 
trench ^ due to reduc. 
tion of staff in April, 1922. 
Re-engaged in the late 
E . I. R. Company as 
driver on the 16th Septem
ber, 1922. ^
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Railways Serial
No.

Designation. Aoademic and practical
qualifications.

E . I . R. 43 W . Me Andrew l)riVer ■* . Boai^ Sr?hool till NOvem* 
1899. Joined “ Em- 

preti8 ’* training 8hip after 
leaving Rchool. Employ
ed an deck hand in G. 
and J. Bum’s Steamers 
from April, 1904 to July, 
1906. Joined the Cale
donian Railwaj^ cleaner 
from 24th July, 1906 to 
20th May, 1906. Pro
moted to fireman on 29th 
May, 1906. Joined th» 
E. I. B . as clriver in 
October, 1914.

E . I. R . 44 W* 0 . Irving . Driver Passed VI Standard in 
Strathavon Academy in
1912. Jouied the Cale
donian Railway as a 
cleaner in 191?. Pro
moted to fireman in 1915 
and worked on the Cale
donian Kailway till 
March, 1922. Joined the 
E. 1. R . a« driver in April' 
1922.

E. I. R. 46 E . C'. Siret Signal Inspec
tor.

Passed Senior Cambridge 
Examination in 1908 from 
La Martiniere College. 
Calcutta. Appoint^  
Apprentice Block Signal 
Ins^ctor at Howrah in 
February, 1909 and nerx'ed 
apprenticeship from 1909 
to 1911. Worked aK 
Assistant Block Signal 
Inspector from 1911 to 
1919 when resigned and 
proceeded to England for 
further training. Joined 
City and Guilds Technical 
College, Finsbury, 1919 to 
1922 and completed course 
of civil and mechanical 
e^ineering. Passed with 

.distinction. Passed Assio- 
ciated Membership Exa
mination of Institutes of 
Mechanical Engineering, 
London, in O ctoW , 1922. 
Joined the E. I. R. as 
Signal Inspector in July, 
1924.
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Rftihfifcy. Serial
Ifb.

Nam0i Designaiioil. Aoad^e And pi«ertMl 
qufilttcations.

E . I. R. 46 W . A. TitfHtoU . Fof«iiaa

O . I. P. R. 1 F. L. Round Planner ' and 
Rate Fixer, j

O. I. F, R. 2 H .B .F ao e

SMutfatea a t«
Gfammer School for four 
years. Doncaster Techni
cal School for two years. 
Premium apprentice engi
neer for 7 years, Don
caster Works, G. N. R.» 
Engineer, Chief Inspector, 
Heavy Gun Deptt. Vickers 
Ltd., Sheffield.

Earlsdon School, Coventry.
Bablake Secondary School, 

Coventry.
Technical Institute. Engi

neering course in day 
classes for 3 years and 
night classes for one year.

Six months private lessons 
in mathematics.

Messrs. A. Herbert, Ltd., 
Coventry. Junior
Draughtsman, Jigs,
gauges and special tools.

Messrs. A. Herbert, Ltd., 
Coventry, apprenticed as 
tool maker. Experience 
in turning, universal mill
ing and fitting, including 
marking out, drilling, 
plani^, shaping a i^  
grinding.

Tool room at Messrs. A . 
Herbert, Ltd., Coventry.

In Works Drawing of same 
firm. Experience on 
jigs, gauges and special 
tools, layouts of tools for 
automatic turning
machines and combina
tion lathes and layouts of 
plants.

Assistant Fore- Thnipp Council School, 
Stroud, Glasgow, Mai- 
ing Endow ^ School, 
Stroud, Glasgow. 

Brimscombe Polytechnic. 
Evening classes. Certi
ficate obtained for ma
chine drawing, geometry 
and applied mechanica. 

A^renticeship, General 
Engineering, Messrs. 
George Waller and Sons, 
Ltd., Stroud, Glasgow. 
Drawing Office. Gas Rn* 
gine Shop, Turning and 
E r r in g  Shops.
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Railway. Serial Namp. Dasignation.
No.

Aoademio and praotical 
qualificatioiu.

O .I.P.R . • K. B. Faoe— Afliifftant Fore* 
eonid* maiv—oofKd.

Operator and Setter-up on. 
Clevelemd Automatics 
and No. 4 Herbert Caps
tans, Mesflrs. R . A. 
Lister ft Co,, Ltd., Dura- 
Uijr, GliMgow.

Ghargehand Motor Cyole  ̂
erecting, The Zenith 
Motora, Ltd., Hampton 
Court, Middlesex.

Setter up on Herb«^rt ft 
Ward Capstans, Messrs. 
Gordon Watney ft Co., 
Ltd., Weybridge. Surrey.

Tool Room Milling and 
Orindling maohine<9. 
M « r s . Sopwith, Ltd., 
ICuigston, Surrey.

Chief Viewer, Machine Shop» 
Messrs. Gillett Stephens, 
Ltd., Bookham, Surrey,

Special experience in con
nection with the follow
ing classes of work :—

(1) Tool Setting for Turret 
ft Capstan Lathes and 
other Modem Machine 
Tools.

Had ch am  of a new plant 
of 34 Cleveland Automa* 
ties ranging from up to
2y .

The Qun and Shell Factory, 
Cossipore, Calcutta.

(2) Up-to-date Machine Tool 
Production methods.

He had considerable ex
perience in mass pr^u c- 
tion and had desinied 
his own circular form 
tools, compound sets, 
self-opening dies. etc. for 
the manufacture of hexa- 
TOn bolts, railway axle 
bolts €uid male jiga 
and fixtures for vacuum 
brake ball valves.

(3) Brass Finishing Work.
80 Mk. VII time and per

cussion fuses, top and 
bottom' rings 1st Opera
tion on 2 ' Clevelands, at 
the rate of 300 per day 
and the remaining opera
tions on ward capstans. 
106 percussion fuse
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employed on Staie-tMmaged eonid.
covenanted euhordinates

Railifray. Serial
No.

Naxne* Deiiignation^ Acftdemio and practical
qualifications.

G. I. P. R . .

O. T.P.R. .

2 K . Face—  AMiatant Fore-
eondd.

3 H .B . Viner

nuav—eofi^.

Jig and Tool 
Draftaman.

G. I. P. B , 4 H . C. L. Baggs Foreman

magarinee. Outside dia. 
thread screwed on 
Cleveland to fltand upto 
an effective screw gauge.

Ajmrentice with Meesrs. 
Chance Bros. Sc Co., 
Lighthouse Engineers 
and Glasamakei^, Bir* 
mingham, England, 
serving in the Pattern, 
Fitting and Machine 
Shops and Drawing 
Offices being engaged on 
work of a general nature 
including works plant.

With Messrs. Chance Bros, 
as a Draughtsman and 
Toolmaker on shell pro
duction.

Jig and Tool Draughtsman 
with Messrs. The Lanches- 
ter Motor Co., Birming
ham, England, rising to 
section leader on the 
production of aero 
engines, paravanes, and 
motor oars.

Jig and Tool Designer with 
Meesrs. A. Harper Sana 
and Bean, Ltd., Dudley, 
England, on the mass 
production of motor oars.

With Messrs. The British 
Thompson Houston Co.* 
Ltd., Rugby, England, on 
the design and layout of 
special machine tools and 
manufacturing plant.

Jig and tool designer with 
Messrs. The Bristol Aero 
■ Co., Ltd., Bristol, 

rland, on aero engine 
luction.

Council Elementary School.
Municipal Higher Grade 

School.
Swindon and North Wilts 

and Secondaiy School 
Technical Institution. 
Evening cltees course in 
Rail Carrinî n Construe* 
tion and Soi< r ;

Certificated Apprentioe* 
ship at Great Western 
Railway Works, Swindon.

Qualified Coach Trimmer in 
all classes of work.

0 2



B ailm y . Senal Nain»; Designation.
No.

Aoademia and practioiU 
qua)ifioatons.

a  I. p. & 5 A . 0 . RiMIdU' D H ^ on British

Engaged by the Home Board 
of the late
Oompany.

O. I. P. R.

a I. P. 0 P: C. Broker . Driver Attended Gorae Hill 
Council School, Swindon, 
Wiltshire, Attended the 
Higher Grade School, 
Euclid Street, Swindon, 
Science and Engineering, 
etc. Attended evening 
classes at the Technical 
School of Engineering, 
Swindon.

From 1912 to 1920 was 
employed in G. W . R . 
Running Shed, Swindon, 
as engine cleaner and

• fireman. Selected by the
Home Board of the late 
G. I. P. R. Company as a 
driver.

• 7 F .C . Sparks . Aotiog Loco- Attended Cottage Grove
Injector. Board School, Southsea,

Portsmouth, Hants, for 6 
years. T. C. C. Board 
ScJiool, Woolwich, Ix)n- 
don. Passed 7th.

Worked as a cleaner in 
Hades Green Loco. Depot 
and passed out to fire
man from 1902 to 1916. 
Attended Corps Mutual 
Improvement classes. 
Registered as driver under 
National R^stration  
A«ft, 1 ^ 6 . Sirfeoted by 
Home Board of the late 
G. I. P. R. Company as a 
driver.

0 .1 . P. Rr m i  ]^B . Barter • Ghaut Driver He worked on the Southern 
Railway at Eastleigh, 
Hants, England, for a 
period of 9 years as a 
Boilermaker and Fitters 
Assistant in the shops 
before he was made fire
man in which post he 
served for 6 years.
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^ i lw a y . Seri^ Nam f. Designation.
No.

Academic •and pipaĉ cal
qualifications.

O. I. P. R. 9 F . K . C m OiWForeinaa

G. I. P. R. 10 G. Ahrena Superintending
Foreman.

He wan educated >at {B^de 
College, Durham City. 
Apprenticed to R. A W . 
Hanrthome, Leslie & Co. 
of Newcastle from 1900 
to 1906. During appren
ticeship attended Dur
ham College of Science. 
At sea from 1900 to 1910. 
Obtained a First Class 
B. O. T. certificate.

Repairs and Maintenance 
Engineer to the Lancashire 
Electric Power Co. until 
1929 when he joined the 
G. I. P. R .

Technical education was 
obtained through evening 
classes, one ses<>ion at 
Northampton Institute, 
Clerkenwell, London, and 
4 years at the Paddington 
Technical Institute,
London, between the year 
1907 and 1911.

Practical training was 
obtained with the London 
Underground F^lways 
now merged in the 
London Passenger Trans
port Board.

Initial training was with the 
Central London Railway 
in the Line Engineers 
Department.

Contract work. The most 
important employers were 
Marylebone Electric Light 
Supply Company, Bayer 
Street, London, for 3 to 
4 months.

Messrs. White City Exhibi
tion for about 6 months. 
A. W . Hyde & Co., 
Grimsby, for about 10 
months, and the Mansfield 
Engineering Company, 
Mansfieldt Notts., for 
about 18 months.

The last two named firms 
gave him charge of fac
tory installations, village 
lighting and overhead 
transmission.
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showing tht qualiftcai%on9boihaoad9mic and pfraUical of the o0P$nantsd $ubordinaU§ 
employed on StaU^manaffed raU w aye^ontd .

RaUway. Serial
No.

Name. Designation. Aoademio and praotioal 
qnalifioations.

O . I . P . R .  . 10 a.
conid

GNMMrintending He rejoined the under
Foreman—  ground in March or April,
oorUd* 1914 as an electrioal fitter

at the Ealing Works where 
a batch of new coachea 
were being e<]|uipped. On 
the completion of work 
he was retained for main
tenance work. From 
1914 to September, 1926 
he was continuously 
employed. During 191o-
19 ‘ he was assistant 
foreman at the London 
Road Depot. In 1919 he 
was transferred to Lillie 
Bridge Depot where work 
in connection with ** air 
operated doors '* was com
menced. He was respon
sible for electrically equip
ping the first set of stock 
equipped with automatic 
doors and was required 
for this class of work at 
depots where this class of 
work was done, up to 
the date he was appointed 
to the G. I. P. R.

a . I. P. R. • 11 W . T . Cooper . O. H . E . Fore- Elementary School at 
Nottingham (London 
Trurt School).
Secondary education, Not- 

tin^am  (High Pave* 
ment School).

At College in Port Arthur, 
Ontario, Canada (Port 
Arthur Collegiate Insti
tute.)

Joined Canadian Expedi
tionary Forces (d2nd 
Batin., C. E. F.) returned 
to Canada demobilized as 
Lieutenant, Acting
Captain.

Granted Pupilage Training 
under the Canadian Gov- 
emment Vocational Train
ing Scheme for war 
serving officers with the 
Ontario Hydro-Eleotrio 
Commission. Training 
consisted of General 
Electrical Engineering 
with specialized training
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Railway. Serial Name. Designation. Academic and practical
No. qualifications.

O . I. P. R . . 11 W . T . Cooper—  O. H . E . Fore- for Transmission and Dis-
contd* man—oanld. tribution work and such

Civil Engineering as 
appertained to the work 
such as surveyingt re
inforced concreting foun
dations, etc.

Specialised traini^ in 
manufacture and installa
tion of all types of 
power and telephone cables 
joining, etc.

3 months commercial train
ing with Public UtiUtiea 
Commission (Electricity 
Department).

Telephone (Control and 
General) and Telegraph 
erection on C a n a a n  
National Railways (Mid* 
west Division). Engaged 
on layout, erection and 
installation of telephone 
and telegraph system for 
train despatching. Status, 
foreman.

High Voltage Railway Trac
tion with the New York 
Central Lines (Milwaukee 
A  St. Paul) Section* 
Engaged on maintenance* 
erection, substations work. 
Administration of sec
tions. Status, Engineer 
Foreman.

Cable installations EHT, HT
& LT networks, rings etc., 
Ac/DC change over.Sub- 
stations maintenance with 
North Metropolitan Elec
tric Supply Co., New 
Southgate, London.
Status, Foreman.

Maintenance of high speed 
electric lines for Urban 
and Radial Traffic Power 
Cables Track exennsions 
with Toronto Radial and 
Inter Urban Railway, 
Toronto, Canada.
Stetus, Engineer Fire
man.
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Aoa^eoiic an4 jm ctical 
qualificationn.

Q.|.r. B. 14 W T. OpqiHffw- 
«ofUd.

O , I. P. R.

O .L F .R . 13 H . A. Manning . Chargeman

Ufomon and low voHa|^ 
overhead lines on rural 
development, outdoor 
switcbgear and transfor
mer stationfl, houw wir
ing testing etc., with the 
County of Tendon Elec
tric S u p i^  Co., Ramford 
District, IBssex, England. 
Status, Foreman.

132 K . V . Steel tower trans
mission lines on supervi
sory conductor running 
and sagging. Jnsp^tion 
with consulting en^neers. 
Status, Foreman.

12 P* F. Mawar . Chargeman . Sheffield Board School, with
two years additional at the 
Sheffield High School.

Apprenticeship served for 
seven years at Robert 
Hadfl^ld and Edgar Allen.

Partner in Sawnson and 
Mawer Brass Founders for 
two and half years.

Secondary educ^ation of the 
Trades Section of Centaur 
Road School, Coventry.

^our years part time at the 
Teclmical College, Coven
try, followed by two years 
night classes up to the 
National Certificate
Standard.

years apprenticeship at 
Alfred Herberts (Coven
try) IJ years as a jour
neyman.

14 J . H. Panrin . Chargeman . Elementary Schooling up to
Standard V II.

Served apprenticeship with 
Bayley^s general smiths of 
5-6 jrears. During this 
time he did war service 
which kept him at hift 
trade.

2. years with S. P. Austin 
Shipbuilders, Sunderland. 
1^ years with Parson» 
WallMnd as a smith. 1 
year with Armstrong 
Whitworth, Glasgow, as 
a smith, 3 ycara with 
L. N. E . R ., Gateshead,, 
as a smith.
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BetM
No.

Nnrne* DMignation. Academie and fmetieal 
qiialifications.

G .I. P. B. 16 N. G. JardinB . Obargeaun

0 .  J. P. R. 16 G .£ .  Townsend Cbargeman

Bduoated at Long^wn High 
School, Cumberland.

Attended Technical (Even^ 
ing Classes), ToUyhouser 
Carlisle.

Apprenticeship at Natherby 
Mills, Longtown.

Active Service, British 
Navy.
Timber Opeiators, Head  

Office, 1 M 2  PallMaUr 
London.

Timber conversion.
Saw doctoring,
Cutter grinding. 

Demonstrator on all types of 
wood-working machines
in c lu d in g  j i g  d e s ig n in g .

Midland Railway, Derby.
Timber conversion.
General wood-working, 

machinist.

Attended schools in Ireland 
(Fermoy Buttevant) Eng
land (Aldershot). Stand
ard 6.

Kent Grammar School, Gra
vesend, 6th Form.

Ordnance College, Wool
wich.

Attended theoretical classes 
i n :—

Baage Finders and Instni^
ments.

Electrical Equipment (Mili
tary) Automobiles.

Stecon Traction (Road).
Stationary Boilers, Light

ing, eto.
Nottingham University.

(Evenmg Classes.)
'2 years smithy shops, 1 year 

Fitting shop, and 1 year 
Machine shop—-Ordnance 
College Workshops.

1 year darage—
Automobiles (Cars and Lor

ries) Tractors Steam.
Maintenance of Stationary 

Boilers, etc.
Ordnance College Work

shops.
6 months Drawing Office—

Gun Carriage Branch,
Royal Arsenal, Woolwich..
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SkUen^snt showing th§ qualiftoaiioHs boih aoadmnio and pracUealoJ the eovenanM subp 
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RaUway. Serial
No.

Name. DoBignation. Academic and praetioal 
qualifications.

0« I. P. R. . Id O. E. Townsand— Ohargeman— 
oontd. conid.

6 months experimental 
work (Gun Carriages) 
School of Experiments^ 
Shoebtuyness.

C. A  W . Department— M̂. 
Railway Co., Derby, Eng* 
land.

Cammel Laird A Co., Engi
neers, Nottingham.

O . I. P. R. « 17 J. Toner . , Ohargeman » Educated at St. Mary’s
- Hamilton and Hamilton

Academy, Lanarkshire, 
Scotland.

Apprentice Coach Painter 
with Hurst Nelson ft Co., 
Motherwell, Scotland.

R . Y . Pickering & Co., 
Wishaw, Scotland.

Belsige Motors, Ltd., 
Manchester.

War period— In service with 
Scottish Rifles, the H . L. 
I., France, Mesopotamia, 
India.

Worked as Master Painter, 
Hurst Nelson A  Co., 
Motherwall, Lanarkshire 
Tramway Co., as Fore
man, John Stewart & Co., 
Coach Builders, Wishaw, 
Lanarkshire, Scotland.

<3.1. P. R. 18 L. 0 . Holmes Jig and Tool 
Draftsman.

course at Layton 
_________ Institute.

1 year continuation course 
(evening classes) at West 
Ham Technical Institute.

Associated Equipment Co., 
Ltd. All branches of tool 
making (machine work, 
hand woric and design)* 
Also worked for a period 
as Progress Assistant.

6 months Leyland Motors, 
Ltd., Junior Tool Deoig- 
ner.

Unic Motors, Tool Designer.
Bristol Tramways and Car

riage Co., Ltd., Tool De
signer.

Tilling Stenrens Motor, Ltd., 
Leading Tool Designer.

Bristol Aeroplane Co., Ltd.» 
ToolDesiffwr.
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SkUement ihounng the quaUflcations both academic and practical of the covenanted mbordinatee 
employed on Stale-managed raHwaye^^ntd.

Bailway. Serial
No.

Name. Designation. Academic and practical
qualifications.

O . I. P. R . 19 A. Slack J ig  and Tool 
Drafiomaa.

Openshaw School of Tech
nology (Evening).

Manchester School of Tech
nology (Day).

Arorentioeship in General 
Engineering with B. & S. 
Massey Co., Ltd., Open- 
shaw, Manchester.

Served with Colours, Mecha
nical Branch in France.

National Gauge Factory, 
Woolwich, in charge of 
Heat Treatment Depart
ment.

Jig €uid Tool Designer, L. N. 
£ .  R., Dukinfield, Chesire.

G . I. P. R . . 20 F. Rose . . Chargeman .  He was educated up to the
seventh standard and

he îS^nded t̂he Fent<Si
Technical School, Stoke- 
on-Trent, in the evenings 
for the period of 3 J years.

He was an apprentice black- 
somith at Messrs. Keir 
Stuarts A  Co., Locomo
tive EngiaeerB, Stoke-on- 
Trent, from 1914 to 1921. 
During this time he was 
given an all round experi
ence in all classes of loco, 
and wagon work including 
drop stamping. On the 
completion of his appren- 
ticesnip he was retained as 
a journeyman smith. 
He worked for six years 
as a journeyman from 
1921 to 1927 and had ex
perience in all kinds of 
loco, forgings in c lu d ^  
reversing shafts, slide 
rods, coupling rods, ec
centric rods, motion work, 
brake gear, boiler work, 
etc. During the six years 

 ̂ as a joiUTieyman he was
employed by the following 
firms:—

Messrs. Kerr, Stuarts A; Co., 
Locomotive Engineers, 
Stoke-on-Trent, 4 
years.

Messrs. Robert Heath & 
Lowmoor, Black Bull 
Iron Works, Stdce-on- 
Trent, 1 year.



4 8 6 OOONOEL or 8TATB. [7tH M aBCB 1989.

Railwi^. Serial 
Ko.

Name. Acadeimio and practical
qiuifificationB.

G. I. P. R.

O.LP-R.

20 F. Rose— dfaprgeman—  Heam . W . G. Bagxial!».
oonld. Locomotive Engineers*

Stafford— 1 year.

21 D . Welch Loco. Foreman St. Paul's School* Stratford^ 
London, passed X 7 two- 
years London City and 
Guilds pasced Mathema
tics, Machine Construc
tion and Drawing, Geome
try and English stage 2.

7 years complete appren* 
ticeship in fitting and 
turning G. E. Reulway 
Running Shed, Stratford 
London.

2 years Associated Equip- 
jnent Co., Walthamstow*

' London, as finafl moto^
erector.

Working on G. E. Railway 
Running Shed, Stratford, 
when appoint^ as Run
ning Shed Fitter Charge- 
man, G. I. P. R., on Octo
ber 21st, 1921.

G. I. P. R. 22 A.Howse Foreman, Smith 
Shop.

a. L P.R. R. Lawther Blaokamtih
Chargeman.

Q.LP.R. 

O* I. P. a. 26

Permanent W ay  
Inspector.

Permanent Way  
Luipector.

Elementary schooling up to 
Standard VII.

Served imprenticeship as 
Engine Smith in the Great 
Western Railway and with 
the exception of the War 
period worked there till 
the time he was covenant
ed to India.

Served in North British 
Locomotive Works, Dar
lington Forge and the 
Firm of Messrs. Robert 
Stephenson. Thoroiigh 
knowledge of locomotive 
and carriage and wagon 
manufacture, steam and 
power hammers, drop 
stamps, machine forging* 
spring fitting and all the 
latest m e t h ^  of modem 
manufacture.

He was trained m  Perma
nent Way Inspector on 
British Railways.

He was trained as Perma
nent Way Inspector on 
British Railways.
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Railway. Serial
No.

Name. Designation. Aoademio and' practical
qualifications.

N . W . R . . 1 W . S. Goode . Chargeman- 7th Standard.
Toolmaker. 7 years Railway Meohanios

Institute, Stratford,
. during apprenticeship, and 

8 years at Technical Ins
titute, Shoreditch, during 
subsequent employment.

7 years apprenticeship as a 
Toolmaker on L. N. E. R., 
Startford.

8 years as Toolmaker on L. 
and N. E. R.

N . W . R . . 2 I. Patohett . Chargeman- 7th Standard.
Machinist. 2 years at Technical Insti

tute, Huddrsfield.
6 years apprenticeship at 

Vickm , Ltd., as a mecha
nic. ’

Worked as a mechanic for 
one year with Vickers and 
two years with Hoe and 
Co.

6 years with Vickers as a 
mechanic and demons
trator.

W . R . 3 C. J. Rooch . Boilermaker Educated at the Somerset 
Place Elementary School, 
Plymouth, D e v o n ,  
E^land, and studied up 
to seventh standieird.

Served a six-year premiumed 
apprenticeship with
Messrs. Willoughby Bros., 
General and Locomotive 
Engineers and Boilermak
ers, Plymouth. For six 
years served with the 
London, Midland and
Scottish Railways at
their Workshops in Crewe 
and Rugby.

N .W .R . i  W„ B . . BpUermaker 7th Standard.
7 years in Railway Tech

nical Institute during ap
prenticeship.

7 years apprenticeship as 
a boilennc^er with L. and 
S. W . RaQway.

Served for years as a 
boilermaker on L . and 
M. S. R .
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Railway. Serial
No.

emphytd on StaU^ 

Name. Designation.
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Aoademio and practical
qualifications.

N. W . R. 6 A . B. Wellby . Boilermaker

N. W . R . 6 G. H .D . Ellis . Boilermaker

N . W . R . 7 A. Hogg Ch a rg em an *  
Erector.

N . W . R . Fitting S h o p  
Chargeman.

8th Standard.
7 years Railway Technical 

Institute and Hartley Col- 
of Engineerings 

Southampton, during 
apprenticeship, and 2 
years correspondence- 
course with Bennet Col
lege after apprenticeship.

7 years as apprentice boil
ermaker on Southern Rail
way.

1 year with Dorman Long 
on conBtruction.

1 year with Harland and 
Wolffs, Ship Builders.

}  year as an Engine Room  
Artificer in Mercantile 
Marine.

7th Standard.
2 years Higher Elementary 

^ h ool, Crewe.
7 years Railway Technical 

Institute.
Passed City and Quilda 

Excunination, Class B.

^ ile r m M ^  with l!! and 
N . E. R.

3| years as boilennaker and 
piece rate checker on 
L. and M. S. R.

8th Standard.
Technical School. Falkirk,, 

during apprenticeship.
6 years apprenticeship as a 

mechanic in Imperial Che
micals.

Served for 7 years as a  
Fitter and Assistant Fore- 
mitn with Beardmore and 
Co.

Served as Foreman Mill
wright for 7 years with 
Auchentoshon Distillery 
Co.

Educated at .Thetford 
Grammer School, Norfolk, 
firom 1910 to 1914. Passed 
Junior Cambridge. A t
tended Peterbore Techni
cal School, and Dudley 
Technical School, study
ing Mechanical Engineer
ing subjects during the
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SkUtmvrd Bhowing the quaUflcaUon» both aeademie and praeiical of Me covenanted 8vhord4nate0 
employed tm SUxU-moMged fof̂ tociytf—-contd.

Railway. Serial
No.

Name. Designation. Academic and practical
qualifications.

N. W, R. 8 R . L* HiQ—eonlii. Fitting Shop apprenticeehip period from 
Ohargeman—  1914 to 1918.
eonidl Joined the Ministry of Muni

tion at Harper Sons in the 
National Projectile Fac
tory, Dudley, in the Royal 
Air Force as a oadet and 
later as a Pilot Officer 
from 1918 to 1919 during 
which period he passed 
the oral and written ex
amination at the Reading  ̂
School of Aeronautics^ 
in (a) Engines, (6) Rig
ging, and (c) Aerial Navi
gation. During 1919 and
1920 he was in charge of a- 
small factory at Tod- 
morden where he was 
engaged to complete an. 
order for sheet metal am
munition cases and serialf 
bombs. From 1920 to* 
1924 employed at Claytoi^ 
and Shuttleworths and 
Clayton Wagons of 
Lincoln.

N. W . R. 9 A . F. Carter

N.W .R. 10 W .C.M aidlow.

Boilermaker • Passed 7th Standard from 
Clarence Street Higher 
Grade School, Swindon,  ̂
Wiltshire, England.

Served as an apprentice 
for years with the* 
Great W w tem  Railway 
Swindon Works, England. 
After that employed as a> 
journeyman in England 
and Canada.

Fitter and Er- Attended Standard Road 
eotoP. Council School* Brightonr

from 1900 to 1908 a period 
of 7J years having reach-  ̂
ed Standard VI. Then* 
attended the Secondary 
School at Brighton for 
about 1^ years having 
recu:hed Standard Ex. V II  
and left in 1909.

A]mrenticeship on the* 
London Brighton and 
South Coast Railway, now 
amalgamated in the South
ern Railway from 1909 to* 
September, 1914, when 
mobilised with His  ̂
Majesty’s Forces and did
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lito aeodMicid OmtptMltadof̂ oovenarUedtuBor̂ rUUit
on' mOwAiiit— oontd.

Railway. Sarial
No.

Nain3u Ddsigiiation. Aoademlo and praotio4l 
qualifioations.

W. B. IQ W .a X a U U o  
eontd.

N.W, B. 11 a^Hoody

IS' H ; Roberto

K it t^  afeid' ledmioal training in tke 
Breotor— conid. Technical Training School 

' at Brighton. After bedng
discharged on medicfS 
grounds from His Majesty 
Forces in January, 
1918, again retimied 
to these works as a 
journeyman and continu
ed working there till 1922 
when applied to the Con
sulting Engineers to the 
Government of India in 
a^w er to their advertise- 
nient for suitable staff to 
be recruits to the Indian 
State Railways and ap
peared before them and 
passed a competitive prac
tical and theoretical exa
mination.

Boilermaker . Studied up to 8th Standard.
Educate in London 
County Council School 
No. 44, Triory Grave 
Lark Hall Lane, Clapham, 
London, S. W . and No. 12 
Derby Road, Castleigh, 
Hiunî hire.

7 years* apprenticeship in 
London and South West
ern Railway.

Eleotrio Train Firs (private) and Abbey 
L i g h t i n g  Secondary School for 11}
Chargeman. yecma.

Derby Technical College for
8 years.

6 years apprenticeship with 
Midland Railway at 
Berbyi

Journeyman Electrician for 
one year on Midland Rail-

—Electrici
an TMegraPhist (War 
Volunteer) for two years.

Instructor for one year in 
the Government Experi
mental School of Light 
and Sound.

Electrician Instructor for 
one year with London 
Electrical Engineers.

In charge of Electric Roa4 
Transport Vehicles (main
tenance and repair) for 3 
years on the London Mid
land and Scottish Railway
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Railway. Serial
No.

Name. Designation. Academic and practical
qualifications.

N. W . R .

N .W , R.

N . W . R.

12 H . Robertt—  Electric Train Train Lighting Chak'geiban
oontd. lighting Charge- for 3 years on London-

man^—ooTild. Midland and Scottish Rail,
way.

13 F. J. G. Waite . Foreman Anna- Associate of the Institute o f
tore Winder. Electrical Engineers,

London, England.

Chartered Electrical Engi
neer, under Royal Charter 
of the Institute Electrical 
England, London.

Bristol Tramway Construe* 
tional Works,

Electricjil traction and gen
eral mechanical works,, 
approximate 7 years.

R . A . S. C. M. T. During the 
Great War.

General mechanical and 
-  eilectncal Work, aippro-

ximate 3^ years.
Acme Electrical Traction 

Company, Ltd.
Contractors to London 

County Council Elec
trical repairs, Tube 
Railways and Tram
way Traction, appro
ximate 3J yeeurs, as 
Works Manager.

8 years in the Tatworth 
Secondary School, Chord, 
Somersetshire.

3 years in the Technical 
Section of the above 
School at evening classes. 

Employed from 1910 to 1914 
with A. Walden and Sons, 
Painters and Decorators, 
Tatworth. 1914-19 in 
Army Service.

Worked as a Painter from 
1920 to 1929 on thê  
London Midland and 
Scottish Railway, Derby.

14 E . C. Legg P a i n t e 1 
Chargeman.

N. W . R. 16 T. J, Dunn Blacksmith
Chargeman.

6th Standard, Clarence 
Street Boys’ School,
Swindon.

Served for 6 3/4 years as a 
Blacksmith apprentice on 
Great Western Works,
Swindon.
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StatmmU showing ihe qualific€Uums both academic and practical of the oovenanUd avbordinaUB 
eijiployed on State^managed railways— oonold.

Railway. Serial
No.

Name. .Deaignation. Aoademio and practical 
qualifloations.

N- W. R. 16 T. T. Dunn—  
eontd.

BlacdDUnith 
Ghargemi 

oontd.

Served in the War from 
Auguiit, 1914 to March, 
1919.

Completed apprenticeehip 
on 27th April, 1920 under 
the Oovemment Inter
rupted Apprenticeship
Scheme.

Continued as a Journeyman 
Blacksmith in the 
Swindon Works up to 
October, 1921.

Served the Garrard Engi
neering Compemy,
Swindon, as a general 
engineer for 1)  years up 
to March, 1923.

Rejoined the Great Western 
Railway in April, 1923 and 
served as a Blacknnith 
until appointed to the 
Indian State Railways.

N. W. R. 16 H . Uewetlyn Assistant Saw 
Mill Foreman.

N. W .R. 17 R . Stanbury . Boilermaker

Municipal education. Y . A . 
Standard.

2 years* technical evening 
classes \mder Municipil 
Educational Authorities.

6 years* apprenticeship with 
Great Western Railway.

Active service from 1914 to 
1918. Served as Charge- 
man on the Great Western 
Railway from 1918 to 
1925.

7th Standard Board School. 
4 years technical evening 
classes on Southampton 
University. Prize winner 
from Worshipful Society 
of Ship Wrights 1917.

Apprentice and (1st class) 
Chargeman Boilermaker 
on Southern Railway* 
England, from 1914 to 
1924.

JSiaiemenl showing the gyUfioations and experience required of ihe etajj to be recruited for each
of the foUowing poets, '

Foreman Carriage Builder, Qrade I I I : The applicant should be between 30 and 35 
years of age and have served a full ^prenticeship (theoretical and practical) in the trade 
in a modem firm of Railway Coach Builders, or in a recognised Carriage Workshop. He 
ahould have at least 10 years* subsequent experience in the maintenance, reconditioning 
and building of modem coaching stock, with experience of saw-milling, wood machining 
«nd timber maridng. He shotdd also possess a good theoretical and technical education.



Foreman Blark$mithlQf<ide I I I :  The candidates should not be less than 30 or more
than 35 years of age and should have at least 3 years* experience in charge of the Black- 
flmith Shop in a modem works. Preference should be given to those who have had training 
in a Workshop of one of the larger railways with expsrienoe of drop stcunps, forging machine 
and the manufckcture and repair of laminated springs. A  good technical and general 
education is required.

Foreman MUliurightlOrade I I I  : The candidate should be between the ages of 30 and
-36 years and have served a full time apprenticeship (both theoretical and practical) in the 
trade in a modem engineering works. He should have had at least ten years* subsequent 
experience in the maintenance and reconditioning of machinery, plant and equipment. 
H e should also possess a good theoretical and technical education.

Foreman Painter jOrade I I  ; The candidate should be between 26 and 30 years of 
age and have served a full apprenticeship with a firm of reliable Coach Builders, or in a 
recognised Carriage Workshop. At least six months of this training should have been spent 
in the Laboratory and in the handling, testing and mixing of paints and their various 
components. His knowledge of painting should also exnbrace the application of enamels 
and paints (synthetic and ordinary), wood polishing, spray painting and letter writing. 
After completion of apprentice-ship he must have spent at least 5 years in a supervising 
capacity in the painting of coaches or coaching stock. He should also have a good general 
education.

Foreman Jig and Tool Designer! Or tide I  : The candidate should not be less than 26 
years of age and have served a full time apprentice ship in a modem manufacturing work
shop and he should have specialised in the manufacture of tools, Jigs and fixtures. He 
should have at least three years’ subsequent experience in the design of Jigs and fixtures 
and possess a sound general and technical education.

Foreman Welder jOrade I  : The candidate should be between the ^ e s  of 26 and 30
years and have served a full time apprenticeship in the trade and have sufficient experience 
as an operator of both D. C. and A. C. plants. Acknowledge of care on arc, as separate 
from metallic electrodes, is necessary, and he should have experience of oxy-acetylene 
welding. He must have at least 6 yefirs’ experience as a welder working on railway rolling 
stock and like material in the works of a reputable firm of railway rolling stock builders.

Foreman Machinist jOrade I I  : The candidate should not be less than 25 or more than
35 yeeurs of age and should have general knowledge of Machine shop work in a modem 
Machine shop and be acquainted with the use of jigs, tools and fixtures. He should have 
knowledge of the operation of gridley automatics. Capstans, turrets, lathes, milling and 
planing meu^hines, and should have at least three years  ̂experience as in charge in a m<^em 
workshop. Preference should be given to those who have had experience in a workshop of 
one of the larger railways. Knowledge of wheel shop work will be an advantage. He 
Bhould have a good technic-al and general education.

Chief Rate Fixer jOrade I I  : The candidate should not be less than 25 or more than
36 ye«WTi of age and should have a good general knowledge and technical qualifications and 
have experience in the dasign and use of jigs and fixtures with knowledge of machine tools 
and have been a rate fixer in one of the modem works engaged on production work.

Assistant Foreman Tool ShopjOrade I I  : The candidate should not be less than 26 or
more than 35 years of age. Must have knowledge of die sinking and the repair of pneuma
tic tools £is well as experience in the heat treatment and manufacture of general lathe tools, 
as well as dies for forging machines. He should have a good general and technical educa
tion.

Feed and Speed Checker jOrade IIT  : The candidate should not be less than 30 or more
than 40 years of age and should have experience of Rate fixing and Production Office 
methods and knowledge of machines and Machine Shop practice as applied in a modem 
Works engaged on production. He should have had Drawing Office experience in the 
design of jigs and fixtures.

Information promised in reply to the Honourable Pandit Hirday Nath Kunzru^s question 
No* 290 on the 4th April, 1938-

Lbtteb Delivery Cuerks in the A llahabad Division, E. T. R.

(a) The posts of letter delivery clerks in grade Rs. 26— 2— 40 on the Allahabad Division 
-were abolished in March, 1936 (not 1936), and those of sorters on Rs. 18— 1— 27 created 
instead. There were then ten letter delivery clerks : three of these, who could not he
absorbed in other subordinate posts, were reduced as sorters as an alternative to being 
^charged. Two of them had rendered about 23 years service and the third over 26 years
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(6) The reply to the first pert is in the afArmAtive. As regards the second part, letter 
delivery clerks were treated differently as their posts were abolished.

(c) It has been decided that, with effect from the 1st October, 1938, those sorters who 
were adversely affected by the changes in 1935 should be restored to their former grade 
viz., Rs. 26— 2— 40.

The Honottbablb Ma. S. N. ROY (Oommunioationa Seoretiary) : Sir, 
I la y oa  the t$ble tlxe infonnation promis^ in reply to queibion No. 28 
asked by the Honourable Mr. KomaraaiUcar Bay Cwudhury on the 26th 
Jaouaiy, 1939.

N a VIOATION IK THK R iV fiB  H o OOHLY.

(g) The cost during the ten years 1928-29 to 1937-38 of maintaining the river Hooghljr 
in a navigable condition up to Calcutta was as follows :—

Year.

1928-29
1929-30
1930-31
1931-32
1932-33
1933-34
1934-36
1935-36
1936-37
1937-38

Total cost.
Rs.

26,58,086
26,34,469
26,80,813
23,74,808
21,99,063
21,63,051
21,36,864
22,37,175
23,26,496
24,60.410

(6) It is presumed that the Honourable Member refers to the Sundarbans Steamer 
Route from Calcutta to Barisal and its eastern approach to the Padma river. The state
ment below shows the cost incurred by the Qovemment of Bengal during the last ten yeara 
in constructing and maintaining this route :—

Year.

1928-29
1929-30
1930-31
1931-32
1932-33
1933-34
1934-36 
1936-36
1936-37
1937-38

Total cost. 
Rs. 

2,45,764 
1,01,868 
4,29,215 
1,80,610 
1,02,176 

82,905 
54,000 
47,188 
66,772 
64,704

(c) Government understand that the natural depth of the river in the locality r^erred 
to would not permit of vessels drawing more than 12 to 15 feet using it. This part of the 
river would not therefore appear to be navigable for larger sea going vessels.

The Hokoubabub Ktikwab Sib JA6DI8H PRASAD (Education, Health 
and Member) : Sir, I lay on the table the information promiaed in reply 
to question No. 55 asked by the Honourable Mr. B. N. Biyani on the 30th 
January, 1939.



Missionabibs in thb Tribal Aesab of Ass ah .

(а) There are no Mission Schools in the Tribal areas in Assam.
(б) No.
<c) Does not arise.
{d) No grants are made by the Central Government.
(e) This is a question which concerns the Provincial Government.
(J) Does not arise in view of (d) above.
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STANDING COMMITTEE FOR THE LABOUR DEPARTMENT.

T h e  H o n ouilable  Me. M. S. A. HYDARI (Labour Secretary) : Sir, 
I move :

“ That this Council do proceed to elect, in such manner as the Honourable the Presi
dent may direct, two non-official Members to serve on the Standing Conmiittee to adviae 
on subjects with which the Labour Department in concerned.'*

The Motion was adopted.

STANDING COMMITTEE FOR THE DEPARTMENT OF COMMERCE. 
T h e  H o n o u r a b l e  M b . H . DOW (Commerce Secretary) : Sir, I move r
“ That this Council do proceed to elect, in such manner as the Honourable the Presi

dent may direct, two non-official Members to serve on the Standing Committee to advise 
on subjects in the Department of Commerce.*’

The lilotion was adopted.

STANDING COMMITTEE ON EMIGRATION.

T h e  H o n o u b a b l e  K u h w a b  Sib  JAGDISH PRASAD (Education, Health 
and Lands Member) : Sir, I move :

That this Council do proceed to elect, in such manner as the Honourable the Presi
dent may direct, four non-official Members to serve on the Standing Committee on Emigra
tion.”

The Motion was adopted.

T h e  H o n o u r a b l e  t h e  PRESIDENT : With reference to the three 
Motions which have just been adopted by the Council, I have to announce that 
nominations to each of the three Committees will be received by the Secretary 
up to 11 A.M. on Monday, the 13th March, 1939, and the dates of election, if 
necessary, will be announced later.

INDIAN NAVAL RESERVE FORCES (DISCIPLINE) BILL.

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : Sir, I move :
** That the Bill to provide for the discmline of members of the Indian Naval Reserve 

Forces raised in British India on behalf of His Majesty, in the form recommended by the 
Ctovemor General, be taken into consideration. ”



[His Excellency the Commander-in-Chief.]
The Bill is a short and simple one and its purpose is explained in the 

Statement of Objects and Reasons. In brief it is designed to enable the Naval 
Reserve Forces, when they are formed, to be brought under naval discipline. 
It is, in fact, an extension of the provisions of the Indian Naval Discipline 
Act of 1934 to these reserves. Government has already the power to raise 
reserves under the provisions of the Government of India Act of 1935, but 
it must take power to bring them under naval discipline and this is all that is 
now required. At present, though we can raise all the reserves we want, we 
could not compel them to appear for training or to obey a summons when 
called up for actual service. The reserves which will be raised will be four 
in number and the House might be interested to know exactly what they are.

The first is the Royal Indian Fleet Reserve which will be a regular reserve 
consisting of ratings who have completed a period of engagement in the Royal 
Indian Navy. It corresponds exactly with the Regular Army Reserve. The 
ultimate strength aimed at is 500 but as comparatively few men complete 
their term of service annually, it is not expected to reach this figure for 11 or 
12 years. *

The second is the Royal Indian Naval Reserve which will consist of both 
ofScers and ratings and will be drawn from those who follow the sea as a pro
fession. It corresponds to the Royal Naval Reserve in the United Kingdom 
and will be mainly drawn from those serving in ships on the Indian register.

The third is the Royal Indian Naval Volunteer Reserve which will consist 
of oflBcers only and will be drawn from the ranks of amateur enthusiasts. 
It corresponds to the Army in India Reserve of Officers and will be open to 
gentlemen who prefer volunteer service at sea to service ashore.

The fourth and last is the Royal Indian Communications Reserve which 
will consist of wireless operators and technicians, both officers and men, and 
will include both professionals who posBess knowledge of wireless telegraphy 
and amateurs who have little or no previous experience. Its purpose will be 
to maintain communications in war between His Majesty’s ships and merchant 
ships at sea and the naval authorities ashore.

The full strength of these reserves will probably not be reached in less 
than 11 or 12 years and will most likely not exceed 1,500 or 1,600 officers and 
men. All the ratings will be Indian, and it is hoped that it will be possible 
to secure a substantial Indian majority in the officer ranks.

I now turn to the Bill itself. It corresponds fairly equally with the Indian 
Reserve Forces Act which deals mth Army Reserves. The first three clausea 
of the Bill correspond muUUia mutandis with the first four clauses of the Indian 
Reserve Forces Act and deal with title, commencement and composition and 
provide the rule-making power. Clause 4 of the Bill, which subjects members 
of the Naval Reserves to the Naval Discipline Act, is slightly diflFerent from 
the corresponding clause of the Indian Reserve Forces Act. Members of 
Army Reserves are constantly subject to military law while, in this case, it 
has been thought sufficient to subject the reserves to the Naval Discipline 
Act only when they are undergoing training or called into actual service. 
Clause 5 of the Bill, which is the penal section, corresponds to section 6 of the 
Indian Reserve Forces Act, but, whereas in the case of the Army Reserves 
no distinction is drawn between failure to attend for training and failure 
to attend on mobilisation, in this Bill a distinction has been made on the linea 
of the United Kingdom legislation in regard to Naval Reserves. Failure t
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attend for training is punishable by fine only whereas  ̂in the case of the army  ̂
it is punishable with imprisonment equally with failure to attend when call^ 
up for actual service. Clause 6 of the Bill corresponds with section 6 (2) of the 
Indian Reserve Forces Act. Similar exceptions to the ordinary rules of evi
dence have been incorporated in other Acts, for example, section 163 of the 
Army Act and section 91A of the Indian Army Act. The provision is neces
sary to avoid grave inconvenience and excessive expenditure of time and 
money. If the section were omitted, the officer who signs the documents in 
question would have to appear in Court to prove them by oral evidence. This 
would, in time of war, be completely impracticable. An analogy is to be 
found in the acceptance by Courts as evidence of certificates issued by the 
Chemical Examiner. The remaining sections of the Bill deal with conse
quential amendments in the Indian Naval Discipline Act and call for no 
comment.

Sir, I move.

T h e  H o n o u r a b l e  Me. RAMADAS PANTULU (Madras: Non-Muham
madan): Sir, I rise to oppose this Motion. I do so on three different grounds. 
First of all, I wish to oppose it because it comes to us with a certificate that 
it be pass^ in the form annexed to the certificate. Sir, this procedure is 
adopt^ imder section 67 B of the Government of India Act which now finda 
a place in the Ninth Schedule to the Act. Sir, it may be asked if in any case 
a certified Bill will become an Act why oppose it, why adopt a futile proce
dure ? Sir, it is not a futile procedure in my opinion, because section 67B 
differentiates between Bills to which both Chambers have assented. Bills to 
which only one Chamber has assented and Bills to which neither Chamber 
has assented. Sir, this comes to us after the Bill has been rejected twice» 
both at the introduction stage and at the certified stage by the Legislative 
Assembly. It comes to us after one Chamber has rejected it. Therefore, we 
come under clause (b) of section 67B of the Government of India Act. That 
clause says ;

** I f  the Bill hae not already been 80 passed (by one Chamber), the Bill shall be laid 
before the other Chamber, and, if consented to by that Chamber in the form recommended 
by the Governor General, shall be come an Act as aforesaid on the signification of the- 
Governor Genered’s assent, or, if not so consented to, shaU on the signature by the Govern
or General, become aii Act as aforesaid **.

So there is a distinction between this Chamber assenting to this Bill and 
this Chamber not assenting to the Bill. I f this Chamber does not assent to 
the Bill, then it becomes an Act on the signature of the Governor General. 
If this House can command a majority to reject this Bill, then the Bill will 
become an Act only on the signature of the Governor General. I want to 
take up the attitude that in matters of legislation when the Lower House has 
rejected it and if we consider on the merits that we also ought to reject it, 
then the proper thing for the Governor General to do is to take full responsi
bility for the enactment of this measure. Therefore, I wish to oppose this 
measure and request all the elected Members at least of this House to vote 
against this certified measure. It is a humiliation to us and I hope we shall 
show our resentment at least by our vote if we caimot carry the House with 
us. That is the first reason why I oppose it, because this is a certified measure 
and it ought not to be assented to by this House and we ought to leave it to 
the Governor General.

Sir, the second reason for which I oppose this Motion is the general defence 
policy of the Government, which has a great bearing upon this measure. I f
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an Indian Navy is created with the consent of the Indian Legislature, if we 
can regulate or influence the policy of the Government in regard to Indian 
defence, army, navy or air force, and if there is a Royal Indian Navy created 
with the consent of the people of this country and their representatives in 
the Legislature, then certainly any measure for enforcing discipline on the 
naval forces ^dll be welcome and we shall be the first to vote for any such 
measure. But having regard to the course that the Government of India is 
following in regard to defence policy, an absolute dissociation of the people 
of this country and their representatives in the Legislature in regard to all 
matters vitally concerning the defence of this country, we have no alterna
tive but to reject this measure and again throw the whole responsibility for 
it on the Government itself. Sir, my friends in this House have moved some 
very modest Resolutions asking Government to appoint advisory committees 
and endeavour at least to ascertain the views of the Members of the Legisla
ture before they give effect to their policies ; very modest Resolutions asking 
for officials and non-officials to be formed into committees to advise Govern
ment on their defence policy have been opposed by the Government and re
jected by this House. Sir, in regard to the committee appointed to review 
the progress of Indianisation in accordance with the recommendations of the 
Skeen Committee, the Assembly passed a Resolution asking the Government 
to appoint a committee consisting largely of elected Members of the T̂ egisla- 
ture. That Resolution too was not given eflFect to. The Government is 
thus consistently pursuing a wholly irresponsible policy in regard to their 
defence policy. Therefore, Sir, to come to the Legislature with measures of 
this sort ill-accords with the policy they are pursuing in regard to Indian 
defence. Therefore, I think no elected Member of this House should vote in 
favour of a Bill like this so long as the policy of the Government of India 
remains as it is in regard to defence matters.

Sir, the third ground on which I oppose this Bill relates to the Bill itself. 
Sir, the Indian Naval Discipline Act, IV of 1934, to which His Excellency the 
€ommander-in-Chief has referred, is itself the outcome of section 66 of the 
Government of India Act, 1919, which was amended by the British Parlia
ment in 1927 by an Act called the Government of India (Indian Navy Act), 
1927. Sir, when that Act was being piloted through the House of Commons, 
I must acknowledge with gratitude that many Members of the British Parlia
ment objected to the Bill on grounds which the Indian Legislature itself would 
have urged if it had been brought before it. They pleaded the cause of India 
and said that the creation of a navy for India without any control of Indians 
in the manner of its constitution or expenditure over it was wholly unjusti
fied. So even the Britishers thought that that Act was an unjust Act. Sir, 
there was, no doubt, the Royal Indian Marine which was already reorganised 
as a combatant force, but the British Act was necessaxy to invest it with the 
full status of a navy and therefore it was that the Act of 1927 was passed by 
the British Parliament. Sir, section 105 of the present Government of India 
Act practically reproduces section 66 of the Government of India Act, 1919, 
and that gives the power to create a navy for India that the Gov'ernment 
and the Legislature will have when federation comes into force if it ever 
comes. Then, in pursuance of the powers vested in the Indian Legislature 
in 1934 the Government of India got the Naval Discipline Act, IV of 1934, 
passed by the very imrepresentative Assembly of the time. Whether re
presentative or unrepresentative, that Act is there today. That related. Sir, 
to only one of the reserves now sought to be created by this Bill and that is
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the Indian Naval Volunteer Reserve. This Act purports to create three 
more reserves and subject them to discipline. Sir, the Bill, though it looks 
very inoffensive, is a Bill of very far-reaching character. Like the Act of 
1934, it is called an Indian Naval Discipline (Amendment) Act, but it is really 
an Act to create a navy as I have already said under the provisions of the 
Parliamentary Act of 1927. The usual procedure. Sir, is to draft a Bill in 
such a way as to make the Statement of Objects and Reasons accord with 
the title of the Bill or the Preamble. Sir, the Preamble of this Bill before us 
«ays:

“  Whereas it is expedient to provide for the discipline of member« of the Indian 
Naval ReBerve Forcefl raised in Hritish India on behalf of His Majesty, and in furtherance 
o f that purpose to amend the First Schedule to the Indian Navy (Discipline) Act, 1934 ” ,

That is the Preamble. Sir, the Preamble says that the only purpose of 
this Act is merely to provide for the discipline of the members of the Indian 
Naval Forces. It would lead one to believe that‘there are forces of the charac
ter mentioned in the Preamble, namely, Indian Naval Reserve Forces. But 
when we come to the Statement of Objects and Reasons, we see this :

“  In order to provide the additional personnel required for purpos^ of local naval 
defence, it is proposed to create the following Naval Reserve forces in India;—

(i) Royal Indian Fleet Reserve.

{it) Royal Indian Naval Reserve.

(it*) Royal Indian Nava] Volunteer Reserve.

(ti>) Royal Indian Naval Communications Reserve

Therefore, four reserves are sought to be created. With regard to one of 
these four reserves, the Act of 1934 will apply when created, but with regard 
to the other three when created, that Act will not apply. Therefore, it is 
intended to extend the Act to the other three which are to be created. Sir, 
the entire idea of this Bill is to create four different kinds of Indian Naval 
Reserves. If that is so, a straightforward legislative measure for the forma
tion of an Indian Naval Reserve Force should have been brought in which case 
the Legislature would have had its say in regard to the method of formation 
of the reserve forces, their composition, their expenditure and various things 
like that. But by a side-wind as it were, this measure is introduced in the 
name of discipline to create new naval forces in India. I submit it is not the 
straightforward measure that it looks to be. Therefore, Sir, an indirect 
legislation of this kind having little to do with what is stated in the Preamble 
and intended to do what is revealed only in the Statement of Objects and 
Reasons is very objectionable. Therefore, this Bill is not a piece of legisla
tion which ought to have been brought before us.

Then, Sir, secondly this Statement of Objects and Reasons says that this 
is not merely of a question of discipline among people who are already enlisted 
in certain circumstances but also it is intended to impose even volunteers 
who come in only for training on a legal liability to serve in the Royal Indian 
Navy, or to join any ship, or to perform any service whenever and wherever 
called into actual service. Though this Bill says that it extends to the whole 
of British India and applies to members of the Indian Naval Reserve Forces, 
still its extra-territorial jurisdiction is very clearly laid down in the Statement 
of Objects and Reasons. I am not contending that it is ultra vires of this 
Legislature or that it is an invalid provision in the Bill. I am aware of the 
provisions of section 99 of the Government of India Act which do give powers 
to the Indian Ledslature to enact such measures and vests in the Indian
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Legislature that extra-territorial jurisdiction. Clause (e) of sub-section (2  ̂
of section 99 empowers the Central Legislature to make laws and make them 
valid:

* * m the o(hBe of a law for the regulation or discipline of any naval, military or air foroe 
raised in British India, to members of, and persons attached to, employed with or follow
ing, that force wherever they may be

^f these Indian Naval Reserve Forces are sent for service elsewhere, they 
will all be governed both by the British Act of 1922 and by this Act, according 
to circumstances. Sir, I object to this very seriously because the employment 
of the Indian Navy outside India is a matter which ought to rest with the 
people of India and not with His Majesty’s Government. As at present 
constituted, the British Admiralty may commandeer Indian Naval Reserves 
for purposes of Imperial defence against our >̂ dshes. So, I am led to believe 
that this measure is more intended at this juncture to help Imperial defence 
than the defence of India. If it is to protect the Indian coasts, why was it 
not passed all these years ? Where was the new danger to India ? I think 
there are two imderlying motives for this Bill. One is the impending danger 
to the British Empire in which the naval forces of India may be requisitioned 
for Empire defence and the second is to hold out to the world that Britain 
commands large Naval Reserves in India. It is at least a camouflage to 
impress Britain’s enemies. We are being told frequently that Britain is 
pre^red for a war and has inexhaustible resources at its back. The 
Indian Naval Reserves which are to be treated as part of those resources, 
on which Britain can draw in times of danger. In view of Gibraltar being 
threatened, in view of the safety of the Suez Canal, I suppose they want to 
have some naval bases in India which could be used for the purpose of Imperial 
defence. But the cost of it all is to be borne by India. Who is to create this 
force ? The Grovemment of India. Who is to vote the expenditure for it I 
The Government of India. Who is to regulate them ? It is the Gkjvemment 
of India. Representatives of the people of India, who are to pay for them,, 
are thoroughly deprived of any voice in the matter.

Sir, coming to the clauses of this Bill, I will say a few words. Clause ^ 
says: "

The Oentral Government may make rules for the government, discipline and regula
tion of the Indian Naval Reserve Forces

The subsequent clauses create legal liabilities and penalise their breach on 
the basis of these rules. For instance, clause 4 says :

“  Every member of the Indian Naval Reserve Forces, while undergoing training on 
board any vessel or otherwise in pursuance of rules made under section 3, or when celled 
into actual service in the Royal Indian Navy, on board any vessel or otherwise, in pur
suance of the said rules, shall be subject to the Naval Discipline Act **, etc.

What these rules are, we do not know. What the regulations are, we do not 
know. Without knowing anything about them, we are asked to accede to 
clauses which penalise their breach. I know that the rule-making power is 
exercised in this country. But it is very unusual to have a skeleton Bill like 
this, without absolutely no indication of the kind of rules and regulations that 
will be framed and penalising their breach in this manner. I have seen many 
Bills in which the rule-making power is given, but so bald a Bill, with so un
defined a power of rule-making, I have rarely come across. Every clause 
refers to breewjh of the rules to be made and some indication must have been 
given 6f the kind of rules that are to be made. We know the Naval Discipline 
Act of 1922 is printed as a Schedule to the Act of 1934. We know that these
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rules are there. In what manner they are to be modified or revised, we do 
not know. Therefore, Sir, I, with the conscience of a legislator, cannot vote 
for a measure which merely says that the executive Government of India will 
make rules a brea»ch of which will be punishable under this Act. We cannot 
give such a blank cheque. The Lord Chief Justice of England has been putting 
up a strenuous fight against legislation by the executive. He has often drawn 
the attention of the British public that such legislation is an encroachment 
on the rights of Legislatures. I think this Bill surpasses anything that the 
Lord Chief Justice of England has cited as an instance of the encroachment 
of the executive on the legislature’s functions. On that ground also I oppose 
this Bill. It is a blank cheque with regard to the rule-making power. I alsa 
think that clause 6, which lays down a rule of evidence, is not a sound clause. 
It says that any certificate by a naval officer that a particular man has com- 
m itt^ a breach of these rules and has not turned up for training or did not,, 
when called for actual service, join the forces, shall be evidence without any 
further proof. It does not say that it is conclusive evidence, but still, it will 
be Very difficult to disprove a certificate like that. In practice, it means that 
it is conclusive evidence, because a certificate, without calling the officer who 
issues it, without giving an opportunity to the accused to put questions ta 
him and eliciting from him facts which would disprove the charge, will vir
tually amount to conclusive evidence. I think this is a very unsound rule o f  
evidence which ought not to have been put in here. Taking everything 
together, what it comes to is this. Under the guise of this apparently and 
seemingly innocent Bill the Government of India want to create four different 
kinds of naval reserves and regulate them by rules to be made hereafter,  ̂
and with regard to the expenditure over the scheme we have no inkling. It 
may run to crores. And we are to give to the Government of India the power 
to create these reserves, to regulate them and to vote the money for that 
without any concern of the Indian Legislature. The Bill also is badly drafted. 
On these three grounds, namely, certification of the Bill, the defence policy 
of the Government of India, and on the merits of the Bill, I oppose this Motion 
and I appeal to all the elected representatives to vote against it.

The Honoubable Pandit HIRDAY NATH KUNZRU (United Pro
vinces Northern : Non-Muhammadan): Sir, this Bill is associated in my 
mind with another Bill, the Indian Navy Discipline Bill, which was rejected 
by the Legislative Assembly in 1928. The rejection of that Bill made it im
possible to convert the Royal Indian Marine into a combatant force. If there 
was any occasion for certifying any measure relating to the Indian Nav>% it 
was in 1927, when the rejection of that BiU made the creation of an Indian 
Navy impossible. Government however did not take the step and did not 
at that time insist on putting that measure through by the extraordinary powers 
vested in the Governor General. The present Bill relates only to the exten
sion of the Naval Discipline Act to the new reserve forces that are sought to 
be created. The Indian Navy exists. Government, it is agreed, can raise 
forces of any kind under the present Government of India A ct; only they 
cannot bring them under the Naval Discipline Act. Now, I ask, is that an 
adequate reason for the certification of a measure which has been rejected by 
the Legislative Assembly ? This Bill is a much smaller measure than the one 
that was rejected by the Assembly in 1927, and if it was then thought unneces
sary to certify that BUI, what justification can there be for taking this step in 
connection with this smaller Bill ?

It may be said, Sir, the times have changed greatly since 1928 ; the w orld  
î  not as peaceful today as it was then and that it is necessary for us to take
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adequate steps for oar protection. Let us consider then what is the extent 
of the action that Government now propose to take. What will be the net 
effect of the Bill before us if it passes into law ? Now it is plain from the figures 
given by His Excellency the Commander-in-Chief here and the Army Secre
tary in another place that the reserves in none of the three new categories which 
we are dealing with will be large in number. Take the Royal Indian Naval 
Volunteer Reserve, which will correspond to the Army in India Reserve of 
Officers. It will consist entirely of oflficers and it is proposed to raise only 
20 of these oflficers. Then take the Royal Indian Naval Reserve, which will 
consist of both officers and men. Now, the Defence Secretary stated in another 
place that they would be selected from ships on the Indian register, but as 
their number is small, deplorably small, the number of professional seamen 
available is not large. Even if the men of the requisite qualifications were 
available the reserve would amount only to several hundred men and a pro
portionate number of officers. It will, however, take, a» the Defence Secretary 
said in the Legislative Assembly on the 7th February, years and years to build 
up such a resorve. Now, take the Royal Indian Communications Reserve. 
It will consist, as His Excellency has told us, ol wireless operators and techni
cians. The Defence Secretary stiid in the Legislative Assembly that this reserve 
would in no case amount to more than, say, 100 or 150 men and a few officers 
so far as could be foreseen at present, and that it would take several years 
to have reserves even to this extent. Now, the total number of all reservists, 
including I suppose 600 reservists in the Royal Fleet Reserve, would amount 
to about fifteen or sixt̂ ên hundred in the course of 11 or 12 years. Now, is 
the provision of fifteen or sixten hundred men in 10 or 12 years really so 
vitally necessary that Government must certify the Bill before us after its 
rejection by the Legislative Assembly ? The decision of the Assembly might 
have been wrong. The Assembly might even have beon unreasonable. But 
even then, is there any sufficient ground for the certification of this measure ? 
I have taken the figures placed before the House by His Excellency the Com
mander-in-Chief and it does not appear to me that the acceptance by us would 
make any material change so far as tlie naval defence of India is concerned. 
I cannot therefore see how the passage of this Bill is essential for the interests 
of British India. Of course the Governor General is the sole authority to 
decide what constitutes the essential interests of British India, but a ^ain 
man would find it impossible to agree with the view that the safety of India 
depends on the acceptan#»e of this measure and that it is consequently neces
sary for Government to insist on its being passed immediately.

I pass on. Sir, to another point, the use to which the Indian Navy might 
be put. Now, according to the Act passed by Parliament in June, 1927, it 
would be competent for the Governor General in Council when a state of 
emergency has been declared by the Governor (General to place the Indian 
Naval Forces and vessels at the disposal of the British Admiralty. Govern
ment are undoubtedly aware of the strong feeling that has been aroused in 
India when Indian forces have been despatched to other parts of the world. 
This point was discussed during the sessions of the Round Table Conference. 
A speech of Sir Samuel Hoare, I believe, in 1932, created the impression that 
some means would bo found of consulting the Indian Legislature when Indian 
forces had to be used for other than Indian pmrposes. We understand now 
that that was not what was intended and that the Legislature cannot be 
allowed to have any say in the matter. All that can be done is that the Govern

or General may find some means of consulting the Federal 
Ministers when the situation to which I have referred arises.
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We object, Sir, as strongly to the Indian Navy being used for non-Indian 
purposes as to the employment of the Indian Array for the same purposes. 
I am under no illusion with regard to the strength of the Indian Navy. The 
Indian naval vessels can hardly be said to constitute a navy. Our navy 
practically consists of paper boats only.

T h e  H o n o u ra b lk  R a i B ah.^duk Lajla RAM SARAN DAS : The
Indian Navy as at present is a toy navy being far from being an effective 
unit.

T h e  H o n o u b a b lk  P a n d it  HIRDAY NATH KUNZRU : But whatever 
it be wo must insist that we should exercise proper control over it and that 
our vessels should not bo used for non-Indian* purposes without our consent. 
That is a principle that we have been insisting on f̂ or yeArs in the case of the 
Indian Army and we insist on that principle with greater force in the case of 
the Indian Navy which is a much more recent creation.

Sir, a great deal of stress has been laid both by His Excellencj  ̂the Com
mander-in-Chief and the Defence Secretary on the need for having a proper 
system of local naval defence. Now, I remember, that when the Indian Navy 
Discipline Bill was considered in another place it was pointed out that the 
development of local naval defence would depend to a considerable extent 
on the development of the Indian Mercantile Marine. Last year when my 
Honourable friend Mr. Kalikar moved a Resolution asking for an increase in 
the pace of the Indianisation of the Navy His Excellency the Commander- 
in-Chief referring to this said that this would bo possible when efforts were 
made to provide India with a proper local naval defence, for which other 
countries rely substantially on their mercantile marine. Now, this being so,, 
what are the steps that Government, who are so anxious for our naval defence, 
have taken for the development of the mercantile marine, on which every 
country in the world relies for the performance of those duties which are to  
no small extent entrusted to the little Indian Navy ? The absence of any 
encouragement given by Grovemment to the development of the Indian Mer
cantile Marine shows how keen they are to enable India to make proper pro
vision for her local naval defence under her own control ?

Another point, Sir, x̂ hich has come repeatedly under consideration is 
the need for increasing the rate of Indianisation in the Indian Navy. This 
was indeed, Sir, one of the main grounds on which the Assembly threw out 
the Indian Navy Discipline Bill in 1928. That question has been repeatedly 
considered both in the Legislative Assembly and here, and yet what is the 
position ? The proportion of Indian to British officers is still what it was 
when the Indian Navy was sought to be created in 1928 or when it was actually 
created in 1934. Now, we have been told that Government are finding it 
extraordinarily difficult to get men even for the limited places offered to 
Indians at the present time. The Defence Secretary stated in another place 
that only 14 candidates recently presented themselves for four vacancies and 
that none of them was found fit. My Honourable friend Mr. Kalikar dealt 
with this question last year. It was also referred to by other Members. When 
the Indian Navy Discipline Bill was passed, the Army Secretary at the time, 
Col. Rawson Lumby, or perhaps the Army Secretary in 1928, Sir George 
Tottenham, stated that Government would natiurally look to the Cjwiet 
Training Ship “ Dufferin in future to supply it with Indian naval cadets. 
Now, what efforts have Government made to avail themselves of the material 
provided by this Training Ship ? It may be said that open competi
tive examinations are held in which the ** Dufferin ” cadets can take part
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along with other candidates. That is perfectly true, but if Government were 
in earnest could they not take special steps to attract suitable cadets, 
“  DufFerin cadets,” to the Indian Navy ? Even if the worst came to the worst, 
could they not, following the example of the British Government themselves, 
take steps to nominate suitable cadets trained on the “  Dufferin ” ? But 
the want of any vigorous measures taken by them in this connection shows 
to my mind that their object is not so much to provide us with a real navy 
under our control as to enlarge it and to continue the present state of things. 
Surely this is not what we can agree to and if Indian opinion opposes a measure 
o f this kind on these grounds, I do not think any fair-minded man can blame 
us for the unfavourable view that we take of it.

These things, Sir, have been brought to the notice of the Government 
repeatedly. But two things have happened during the course of the last 
year which have further altered the attitude of non-official Members towards 
Government. Till a year ago. Sir, the Assembly was allowed to vote the 
budget relating to the Department of the Defence Secretary. It was allowed 
to express its opinion directly on army policy and measures by having it in 
its power to throw out the expenditure relating to this Department. It was 
deprived even of that small liberty last year. We were told that it was no 
longer possible for Government under the Government of India Act, 1935, to 
•continue the old procedure.

The other thing that I have in mind is the Chatfield Committee. No 
Indian was associate with it and when the Defence Secretary was asked in 
another place whether its recommendations would be put before the Indian 
Legislature, his answer was in the negative. I will grant for a moment. Sir, 
that the recommendations of the Chatfield Committee may result in reducing 
military expenditure or in securing a larger subvention than we receive at 
present from His Majesty’s Government, but is that any reason for declining 
to place them before the Legislature previous to their acceptance by His 
Majesty’s Government ? The Chatfield Committee was appointed at the 
request of the Government of India, yet I understand that it has reported to 
His Majesty’s Government. The Government of India will no doubt be con
sulted but I should have thought that the Report would be presented in the 
first instance to the Government of India. In any case, the Government of 
India should have considered it their duty to ask that the Legislature should 
be allowed to express its opinion on its recommendations before action was 
taken on them. Yet, not only have the Government of India taken no such 
oatep but they have absolutely declined to allow the Legislature an oppor
tunity of discussing the recommendations of this Committee before giving it 
their consideration. Government, Sir, notwithstanding the change that has 
come over the country have failed to recognise the signs of the times. In 
essential matters they are no more willing to carry the legislature with them 
than they were 10 or 15 years ago. It is no wonder. Sir, then that this BiU 
has excited so much feeling. It is, however, not merely on the grovnd of 
Bentiment that I propose to vote against it. I think I have given solid reasons 
for leading Honourable Members to the conclusion that this Bill, whatever 
its merits or demerits, is not essential for the safety or interests of India and 
that consequently there is not the slightest justification for its acceptance 
in the circumstances in which it has come to us.

T h A H onoxjbablb StE A. P. FATKO (Nominated Non-Official) : Sir, I 
have three very solid reasons for supi)orting the measure before the House.
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(Ayi Honourable Member : “ Nomination ** !) I have been a Nominated Non-
Offioial Member and as such my independence of judgment is not deprived nor 
taken away by being a Nominated Member. Si3con.ily, I wish to say most 
emphatically to those who arrogate to themselves the monopoly of patriotism, 
good sense and good thought, that patriotism is not the monopoly of this body 
or that body or this individual or that individual, but is the inalienable birth
right of every Indian as such. Therefore, it is extremely foolish for us to 
think that those who are elected under certain circumstances in this country 
have the sole monopoly of patriotism, good sense and good judgment. With 
these remarks. Sir, my first point is that this Bill is a simple and necessary one. 
^ e re  is already statutory power vested under the Naval Discipline Act of 1934, 
by which the Viceroy and Grovemor Gteneral could raise forces and reserves, 
but what is the good of raising naval reserves without the power of 
disciplining them ? That is the real essence of this Bill and all other 
questions are quite beside the pomt and not relevant to the principle 
on which this Bill is based. If you raise a reserve and have no power of 
discipline whatever, what is the good of that power and what is the good of 
raising the reserve ? The reserve also must know beforehand what are the con
ditions under which they have to serve. On these principles. Sir, this Bill is 
-absolutely necessary. ’The power of raising the reserve having been already 
vested in the Governor General, it cannot now be questioned that the Act of 
1934 or the rejection of the Bill of 1928 cannot be taken into consideration.

The second point on which I rely for supporting this Bill, is that it is re
quired also for local defence purposes. That is to say, it is essential, this 
Naval Reserve Discipline Bill, to protect and ^ard the ports and harbours and 
approaches in regard to mines and other mischievous nautical dangers. There
fore, the force being required for local defence purposes mainly, I say the Bill 
is necessary.

Thirdly, I say it is necessary because most of the force, as has been des- 
scribed by His Excellency the Commander-in-Chief in his speech and the 

Deience Secretary in the other House, most of it will consist of Indian officers 
and Indian men. For these three reasons, I support this Bill, and I do it 
with all responsibility of a public wc«*ker, not as a Nominated Non-Official 
nor merely for the tarnmha.

Then, Sir, it has been sedd that the certification is not proper and is not 
-given under proper circumstances. Sir, certification is a statutory right. It 
is vested in the Governor General to exercise it in extraordinary circumstances. 
Those who have read the speeches opposing this Bill in the other House and the 
reasons given for opposing this Bill would certainly be convinced that it is not 
on the merits of the Bill or the principle upon which the Bill is based that 
there was any criticism or opposition but for other reasons. As most of those 
arguments have been repeated here in this House also, it can be seen easily 
that the arguments do not at all justify the opposition. When a House un- 
reasona})]y exercises its power of rejecting a Bill without considering the princi
ple upon which it is based and the necessity for it, then there is sufficient justi
fication for the authority to certify that Bill. Scondly, it is said that this Bill, 
if passed, could commit us for Imperial defence purposes. Sir, what is meant 
bĵ  promoting Imperialism here in India ? Here, you have got the danger 
along the coast line. The Indian coast line requires protection not only from 
the Royal Indian Navy but the Navy of Great Britain and the Empire. Why 
should there be any suspicion that this is intended only for the purpose of 
enhancing the prestige of the British Navy and the British Empire ? The House 
has heard His Excellency the Commander-in-Chief and has also read the speech 
of the Defence Secretary in the other House. The Defence Secretary stated 
that unless a certain emergency arose and it was necessary to collect ftom the
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highways and by-ways any one who could possibly be available, under the 
present scheme, in 10 or 12 years, we may get 1,500 or 1,600. If in 10 years or 
12 years wq are going to get 1,500 or 1,600 by this means, and if they are to 
protect the whole of the British Empire—that passes my understanding. The 
British Empire must be a very poor Empire, the naval defence of the British 
Empire must bo so wretched and so weak if you think that 1,500 or 1,600 
raised in India would save the prestige and the strength of the British Empire. 
This passes tny understanding.

It is said that Indianiaation has not proceeded rapidly and that Indianŝ  
are not consulted or taken into confidence in the matter of movements of the 
army, and that we have no control over the army expenditure. It is said that 
this is sufficient justification for us to throw out this Bill. This is to cut the 
nose to spite the face. Wliat has tliat logic to do with the {provisions of thia 
Bill ? I quite agree that there is a justifiable complaint that even in ordinary 
defence matters. Members of the Legislature, even the Leaders of Parties, are 
not, sometimes, taken into consultation, which would easily avoid difficul
ties. If it is so, it is a justifiable complaint. In matters of strategy or 
manoBuvres it is not possible for the Defence Department to take the leaders into 
confidence, but in other matters, the leaders in whom there may be some con* 
fidence could be taken into consultation in regard to the administration of the 
Defence Department. There is the policy already laid down by His Majesty’s 
Government that in defence matters, the defence of India must to an increasing 
extent be the common concern of the Indian people. This being the policy,, 
has any practical efTect been given to it ? That is the question that is asked 
by Indians. That is, as I said, a justifiable complaint. It is quite possible 
to devise some practical means whereby you could give the leaders or such other 
persons as may be approved some information which has no reference to strat
egy or manceuvres, so that the representatives of the people may share in the 
responsibility for defence. This is what has actually mfluenced the judgment 
of the Honourable Members in this House and in the other House to oppose 
this Bill. But, as I submit, this is alto^ther not relevant to the principle 
that is now before us. It has also been said that because the Lower House re
jected this Bill, therefore it is not at all desirabla that the elected Members 
here should vote for it. Because some people have exercised a wrong judg
ment elsewhere is it justifiable that we should exercise the same judgnient with  ̂
out considering the main principles of the Bill ? If we have the right and the 
power of raising reserves, what is the use of raising these reserves without the 
necessary power to exercise discipline over it ? It is very simple. You have 
got your army and you must exercise discipline over it. Take, for instance, 
our land forces. There you have got the Indian Army Reserve Force Act 
which applies both to the regular reserves and the supplementary reserves. 
Whoever comes under that Act must necessarily submit himself to the disci
pline 01 that Act. The reserve force is liable to the same extent as the regulckT 
force. Such being the case, if reserves are raised in the navy, discipline must 
be exercised over them.

It is unnecessary for me to take up the time of the House in answering the 
small objections that have been raised. The constitutional point has been 
raised that because it is a certified Bill, we should not accept it. My reason for 
accepting the certificate is that there was no proper exercise of judgment in 
considering this Bill. Matters outside it have influenced the judgment of the 
Lower House. Therefore, it is perfectly justified that it should be certified and 
that it should be left to the wisdom of the Second Chamber to decide the matter. 
This House exists not merely to confirm or support what has been passed in
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the other House. The function of this House is to go into the matter and re
view it and exercise its own independent judgment. Therefore, it is no reason 
that because the other House rejected it, we should also reject it.

Then, Sir, it has been said that there has not been Indianisation of the 
navy as rapidly as we expected that it should be. But, then, a start has been 
made and we have got young men trained in the DufFerin.*' Reports on the 
“ DufFerin go to show that young men who have been trained there—some 
of them have not continued in service ; others have gone into the Mercantile 
Marine. After all, the space is limited, and unless you create another 

Dufferin at great expense, there will not be a sufficient number of qualified 
men to take up tlie responsibilities. Therefore, that is no ground, that the 
Indianisation of the Navy has made slow progress. As our men are qualified, 
if they are not appointed, then there would be a grievance. As it is, people are 
taken into the service. When trained they receive work elsewhere in the 
Indian Navy. Therefore, that is no ground for rejecting this Bill. On the 
whole, as I said, on the three grounds I submit that it is necessary that we 
should support the Bill before us.

♦Th e  H o n o u b a b l e  M b . HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : Mr. President, I rise to oppose the Bill for three reasons ; one is 
constitutional, the second is political and the third is on the merits.

My constitutional objection to this BUI is that this House is being punished 
for no fault o f its own. By cortificatioD you deprive the House of the power 
to make amendments in the Act. You had some sort of right to deprive the 
Assembly of its right because in the first place it refused permission to introduce 
the Bill. But what has this House done that it should be deprived of its 
inherent po\̂ êr ? Mr. President, it is really a vicarious punishment for the 
fault of others. We are being punished when we did nothing.

T h e  H onotjkablji. t h e  PRESIDENT : This is hardly necessary. The 
powers have been given under the Act to the Governor General. He has the 
«olo authority to decide those questions and when he sends a recommended 
Bill to this House nobody has any right or power to question his authority.

T h e  H o n o u b a b l e  M e . HOSISAIN IMAM : I am not questioning his 
Authority. I am giving reasons why it is not possible to endorse action which 
punishes me without any fault on my part. I am giving my reasons for dis
sociating myself from this measure and one of the main reasons is that I am 
deprived of the power to amend this measure. That is a constitutional objec
tion which I am raising, because the power of the Governor General is not 
restricted in this matter. It is not essential for him to certify the Bill. When 
a Bill is rejected in one House, he can re-introduce the same Bill in the other 
House. That is a procedure open to him and that would have been the proper 
course to adopt in the case of this measure. However that is past. They 
have adopted this practice because it is the easiest and because this House has 
not been sufficiently assertive. Some of its Members are prone to give too 
much latitude to the Goverranent.

Now, Sir, I come to the political reason. I ask, is it consistent with the 
self-respect of any person to be told that he is given the privilege of punishing 
his fellow-countrymen but has no power to make the law under which they 
v̂ill be punished ? What this Bill imposes is the punishment of a man, the
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power to send him to jail or to fine him, but as to the actual rules and regulations 
governing that punishment we have no say. As was pointed out by the Leader 
of the Congress Party, the Lord Chief Justice of England objected to the 
procedure adopted in the British Parliament of giving rule-making power 
to the executive. But in the English Parliament there is a safeguarding pro
vision which does not exist in India. Under the English practice all rules made 
under any Act are laid on the table of the House of Commons for 16 days and 
if an objection is taken to those rules they can be discussed, whereas in this 
Indian Legislature no such power exists. (An Honourable Memher : “ Pro
vincial Governments have ^ot enactments under which they can make rules 
We are not discussing Provincial Governments. We are discussing the Ctovern- 
ment of India Act and this Navy Bill, and my complaint is that it means arm
ing the executive Avith the powers of the Le^slature and thereby it means an 
al^cation of our powers. Put shortly, it means that the Legislature must 
abdicate in favour of the executive. And if we are to al>dicate I would rather 
that you take the whole responsibility and do not ask us to shoulder any part 
of it.

By thrusting a certified Bill upon us we are also debarred from having 
any say on the merits of the Bill.

Thu H o n o u b a b l b  t h k  PRESIDENT : You are not precluded from dis
cussing the merits of the Bill. I have allowed three Honourable Members 
to discuss the merits.

Thb H o n o u r a b l e  M b . HOSSAIN IMAM : We are precluded from 
making any amendment, and I am saying that we are reduced to the jx>sition 
in which the Indian Legislature was before the introduction of the ]^ntlbrd 
fccheme. Under the Morley-Minto Reforms the character of------

T h e  H o n o u b a b l e  t h e  PRESIDENT : What has all that to do with 
this ? Please stick to the Bill.

The H o n o u b a b l b  Mr. HOSSAIN IMAM : In this particular Bill our 
poffltion has been reduced to what it was under the Morley-Minto Reforms. 
We have only the power to criticise the measure and no power to reject or amend 
it.

T h e  H o n o u r a b l e  t h e  PRESIDENT : It is too late for you to take those 
objections here at this stage.

The Honourable Mr . HOSSAIN IMAM : Now, Sir, I come to the 
particular complaints which have been cited, that the British Government of 
India is still living in an old world. His Excellency the Commander-in-Chief 
just now in reply to a question said that the position as it was in 1933 has not 
changed as far as Indianisation of the Indian Army is concerned. But the 
question is whether there has not }>een a change in the constitution of 
the country, particularly having regard to the passage to which even Sir A. P. 
Patro referred, that Indians will be associated more and more with the defence 
of India. Has that promise been implemented ? Now, it you live or sleep 
like Rip van Winkle, is it right and proper that we should also do the same 
and ms^e no efiort to safe^ard our rights and interests ? Look at the Indian 
bandhurst Committee, which has recently been appointed in absolute defiance 
of Indian public opinion. The Members of the other House who were invited
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to serve on it refused to do so, but three of my colleagues in this House have 
consented to join that body. {An Honour^le Member : “  All of whom 
are elected Members ’*.) I regret their decision because they will not have 
any majority. But even when there is such a majority Government always 
find occasion to reject the recommendations. Is that the way, Sir, to imple
ment that promise of ^eater association in defence matters, that you should 
have a committee which does not enjoy the confidence of the majority of 
elected Members ? Then, Sir, there was the demand made in both the Houses 
that there should be an Advisory Committee for defence matters. Even that 
has been rejected. All these actions show that Government is non-co-operat
ing and is taking a lead from Mahatma Gandhi. Is it right that they should 
taunt us with non-co-operating with them and with not helping them to pass 
necessary measures ? •

The H o n o u iia b l e  Sm A. P. PATRO : You are not a non-co-operator.

The H o n o u e a b l e  Me. HOSSAIN IMAM : That is my complaint, that 
I am not but the Government is non-co-operating with me. And about this 
Chatfield Committee Report, what was the harm, oven if that Report was not 
laid before the Legislature, if it was made available to the Leaders of the Oppo
sition for their private inlbrmation ? As was done by this Government itself 
in the case of the Garran Tribunal Report ; that Report was not published but 
permission was given by His Excellency the Commander-in-Chief’s predecessor, 
Sir Philip Chetwode, to make it available to Membf rs of the two Houses who 
wanted to read it. That shows that even the little association which was 
allowed for some years------

T h e  H onotjrabli! t h e  PRESIDENT : May I point out to you that day 
after tomorrow is your license day. You will be able to discuss all these 
matters to your heart’s content. Will you please speak on the Motion today ?

The Honourable Mr. HOSSAIN IMAM : 60 far as this Bill is concerned. 
Sir, we have no particulars before us as to the rules and regulations to be made 
tliereunder ; neither do we know the position of the particular reserves that are 
to be raised. What is wanted from us is that we should give a blank cheque 
in which the amount and the name of the bank and everything would be filled 
in by the executive and we are only ^ven the honour of signing the cheque, 
so that it might be shown to the public Here is the cheque from the Indian 
Legislature, at least of the Upper Chamber If the Government had really 
been anxious about the association of this House, they would have taken dif
ferent measures. Sir A. P. Patro was correct in stating that these 1,500 men 
who are going to be raised, are not the whole and sole authorities or the men 
or power which would save the British Empire. The real intention behind this 
BiU is to our mind to introduce the thin end of the wedge. In the hegimiing 
there might be a small amount of personnel but it will be increased as and 
when necessary. That there is some ground for this apprehension would be 
apparent when I point out that the expenses on the Indian Navy in the last 
year for which accounts are available wore Rs. 63 lakhs. I am giving the 
figure of the last year. For the current year the expenses have already mounted 
up to Rs. 78 laklis, although we have been saved the expense of Rs. 13 lakhs of 
the contribution which we used to pay to His Majesty’s Government. With 
a saving of Rs. 13 lakhs in expenses, our disbursement has gone up by 
Rs. 16 lakhs ; if you add up the saving it has really gone up by Rs. 28 lakhs. 
That shows how this measure is going to affect the finances of the Indian ex
chequer*^ future. In a single year our expenses have risen by so much.
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That is the first fruit that we have had of His Majesty’s magoifioent saeriilce 
in giving up the contribution from the Indian exchequer.

T his H onoxtbablk t h e  PRESIDENT : H is Majesty's Government, 
please.

T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : I did not intend to say any
thing about H is Majesty. We will never bring in his august name. It is al 
ways His Majesty’s Government which is our target.

If they were really desirous of having the association or help of the 
Indian Legislature, they ought to have taken at least four steps. The nrst step 
which they ought to have taken was to form a committee on the lines recom
mended by the Legislative Assembly last year for the more rapid Indianisation 
of the Indian Navy and a fuller association of Indians in an advisory capacity 
as was asked for the army ; in the same manner a committee should have 
been formed for the navy. Secondly, they should have provided in this 
measure that rules and relations made under the Act would be laid on the 
table of the Hoiise. This is no new innovation as you will remember in the 
Insurance Act and in one or two other Acts provisions to this effect have 
been made already in this Ijegislature. The third measure which we would 
demand as a condition precedent to our support would be stabilisation of the 
Indian Navy expenses at the figure of last year, 1937-38 ; at the figure of 
Rs. 63 lakhs, and an assurance that any increase in the expenditure of the 
Indian Navy would be made up by subventions from His Majesty’s Govern
ment. Fourthly, they should have taken practical steps to implement the 
pledge to which Sir A. P. Patro referred, that is, greater association of Indians 
in the matter of the naval defence of the country. I admit, Sir, that the 
question of the army stands on a different footing from that of the navy. The 
Indian Army is a wide and a very strong force and its commitments are very 
great, but the Indian Navy, as was said by one of my Honourable coUea> 
gues, exists merely on paper and no harm would have been done if Indians had 
been more closely associated, because we would have taken it as a hand of 
goodwill, we would have taken it that we shall be able to prove whether 
we would contribute anything to the defence by association of non-oflBcials 
or not.

T h e  H o n o u b a b l e  t h e  PRESIDENT : Are you discussing the Budget 
today ?

T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : No, Sir. I am not discuss
ing the Budget. I am saying that I have no say in this Naval Bill. What 
will be the composition, what kind of vessels will be brought, we have no 
knowledge ; we do not know what is the amount of money which is standing 
at the credit of the naval defence replacement fund ; even that is not given.

T h e  H o n o u b a b l e  t h e  PRESIDENT : Could you not discuss all these 
matters on the 9th ?

T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : We will discuss all these 
matters on the 9tli, but the Bill is before our House we want to know what 
practical steps Government have taken to associate Indians in the naval defence 
of the country. It is a very smaU and a minor force, which even in a small war 
would be practically useless, except for port defence, and port diefences can be 
mdertaken even by the army------
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T h e  H o n o u b a b l e  Sm DAVID DEVADOSS : No, certainly not. What 
about the Emden ** raid ?

The H o n o u r a b l e  Me. HOSSAIN IMAM : Well, Sir, we are not dis* 
cussing war as it was fought in the past, but war as it will be fought in the 
future. As I said, to have this mighty honour of punishing our own fellow- 
countrymen, we are not prepared to join hands with the Government when 
they do not care to take us into their confidence.

T h e  H o n o u r a b l e  M r . P. N. SAPRU (United Provinces Southern : Non- 
Muhammadan) : Sir, perhaps you will allow me to indicate my dissent from
the Bill which is before the House. Sir, so far as the Bill itself is concerned, 
it has a history behind it. The Indian Navy was created by an Act of Parlia
ment in 1927 and at the time it was created by Parliament there was objection 
to its creation by some Members of Parliament. One of those Members was 
Mr. Lansbury who was at one time Leader of the Opposition and a Member 
of His Majesty’s Government. Therefore he cannot be described as an ir
responsible agitator. I know he belongs to the Labour ranks, but Labour has 
held office and he was Leader of the Opposition at one time. Sir, I find that 
he said ;

* * Whatever results from this Bill, the people of India wiU pay for it and we shaU have 
the management o f it. I t  will be under our control **.

Therefore, Sir, after this Bill was passed by Parliament we were presented 
in 1928 by the Government with a Bill of Discipline. The Bill was rejected 
by the Assembly and that Assembly was a very unrepresentative one.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Mr. Kunzru has ah^ady referred 
to all that.

The Honourable Mr. P. N. SAPRU : Well, Sir, in that case I might 
as well not talk. I am developing my arguments and after all there is bound 
to be some repetition of the arguments that have gone before. There 
are certain extraneous considerations which determine our attitude to 
the Bill. The Bill might be a good one or might he a bad one. We are not 
prepared to consider the Piill on its merits. There are certain extraneous con 
siderations which determine our attitude to the Bill and I am therefore justi* 
fied in referring to these extraneous considerations. Now, Sir, the Bill was 
rejected in 1928. Then we had another Bill in 1934 and so far as this part of 
the House is concerned, I find. Sir, that one of our Members, the Honourable 
Mr. Mehrotra, opposed this Bill on our behalf in this House. Therefore, Sir, 
so far as we are concerned, we have never been parties to this Bill at any time 
at all.̂  So the Legislature was not consulted in regard to the establishment of 
this Navy. I see no reason why we should share the responsibility for the 
creation of a navy in the creation of which we had no part or share. The 
control, administration and everything which matters so far as the navy is 
concerned will rest with the Admiralty and the British Grovemment. We 
cannot possibly approve of that position. You want ub to share responsibility 
for a discipline measure when we cannot vote supplies for the army and the 
navy, when we have been deprived of whatever little voice we had over army 
expenditure. We used to vote a certain portion of the army supplies before. 
We do not vote that portion under the Government of India Act now. Why 
should we therefore share responsibility for a discipline measure with you ? 
We cannot. Sir, discuss foreign policy in this House and it is foreign policy which

INDIAN NAVAL BBBBRVE FORGES (DISCIPLINE) BILL. 491



[Mr. p. N. Sapru.]
determines naval and army expenditure. We cannot have our say on questions 
which affect millions of our people, questions of life and death for nations in 
this House. We oannot disouss the foreign policy of Britain. We oannot 
discuss the Pedestine question, in which our Muslim friends are interested. 
The Muslims of other countries can be represented at the Palestine Conference 
but the Muslims of this country oannot represented at the Palestine Con
ference. These are the broad facts that stare us in the face. You refuse 
to co-operate with us and therefore we must refuse to co-operate with you. 
That is the plain truth. I find, Sir, that the attitude of the Defence Depart
ment so far as Indian opinion is concerned has been very very unresponsive. 
In the last Simla session I brought a very modest Resolution for great/er associa
tion of the Legislature with the formulation of defence policy. That Resolu
tion was strongly opposed by the Defence Department. It was a Resolution 
which had the support of the Simon Commission. It was a Resolution which 
had the support of the Joint Selec t Committee, but still it was opposed by 
the Government of India and the Defence Department. My good friend, 
Mr. Williams, had to oppose it on behalf of His Excellency the Commander-in- 
Chief. Well, now, that is the measure of co-operation that we get from 
the Defence Department. Then we are presented with a certified Bill and we 
are asked to vote for that certified Bill. Well, I think we are after all human 
beings and we will just treat you as you treat us, and I do not see any reason 
why we should share responsibility for certified measures here.

Then, I think. Sir, so far as certification is concerned, the position was 
very exhaustively explained by the Honourable Mr. Kunzru, and I am inclined 
to agree with my friend the Honourable Mr. Hossain Imam that it was possible 
for Government to adopt a different course. Instead of having the measure 
certified, it was possible for them, if they thought this measure was an essential 
measure, to introduce it in the Council of State. A step like that would not 
have deprived us of moving any amendments which we consider necessary to 
the Bill. Well, as it is, the position is that we have got either to accept the 
Bill or to reject it. It cannot be amended by us at all and therefore, as the 
Governor General has certified the measure, he must bear the responsibility 
for it. We should not share the responsibility with the Governor General 
for a measure which he certifies. I do not understand how this measure was 
considered to be essential for the safety, tranquillity or interests of India. 
I know that the wording of the Statute is very wide. But it was not considered 
essential to certify the Naval Discipline Bill in 1927 ; why then should it be 
necessary to certify a discipline Bill for raising a reserve force ? {An Hon
ourable Member: “ The international situation So far, therefore, I
do not think. Sir, that any case has been made out for certification at all. So 
far as the Indian Navy is concerned, our attitude has always been this, that the 
Indian Navy ought to be a navy primarily for the defence of India and we have 
always stood for the principle that our troops should not be employed abroad 
and without our consent. Now, so far as that is concerned, there is no guaran
tee that this navy will not be so employed. We have got no voice so far as the 
sending of troops abroad is concerned.

Then, I think the Honourable Mr. Hossain Imam pointed out that we have 
just been presented with a small Bill and the rules and regulations which are 
going to be framed imder this Bill have not been placed before us. Well, we are 
really asked in eflFect to give a blank cheque to whom ? To the Defence 
Department, the Department of which we have the profoundest distrust. 
Well, is it humanly possible for us to give a blank cheque to a Department of
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which, I repeat again, we have the profoundest distrust ? These are considera
tions which weigh with us. There is also the question of Indianisation. 
I think Indianisation hai proceeded at a very slow pace. The ratio at 

present is 1 to 2. It will take, I do not know, how many 
years for the Indian Navy to be Indianised. The fact 

of the matter is that the real control over the Indian Navy rests in 
the War Office and such is the measure of confidence that the Defence 
Department has in us that it won’t even show us the Chatfield Com
mittee’s Report. I do not say that the Chatfield Committee’s Report 
should be put on the table of the House, but I see no reason why Leaders of 
the Opposition Parties should not be shown copies of the Chatfield Committee’s 
Report. After all, if it is a vital question, in England Mr. Chamberlain does 
not hesitate to confer with Mr. Atlee or Sir Archibald Sinclair. Mr. Atlee 
and Sir Archibald Sinclair go to Downing Street and they have conferences in 
regard to foreign and defence matters. They may come to a different conclu
sion. That is a different thing altogether. They do not use the knowledge 
they obtain in the conversations they have with the Prime Minister on the floor 
o f the House. But the Prime Minister shows them the courtesy of taking them 
into consultation in regard to foreign and defence matters. That courtesy 
has never been shown to us. I see no reason why, if that courtesy is not shown 
to me, I should come to your aid and support a measure which you certify as 
eeeential for what, I do hot know, because you do not tell me what the inter
national situation is. I only read of the international situation in the news
papers and in other books. You want me on those terms to support this 
Bill. All I say is that I am a human beir^. I cannot go out of my way to 
oblige you in this particular matter. I think, therefore, that there is a good 
oase against the Bill so far as we are concerned. No definite scheme of what 
these forces are intended to be or what these forces are intended for has been 
placed before us. The rules and regulations that are in the contemplation of 
the Government of India have not been placed before us. These are all the 
objections that strike one against the Bill. His Majesty’s Government and the 
Admiralty will be able to use this navy in any part of the world and for any 
purpose provided they can get a vote for that purpose in Parliament. There 
is no assurance that we shall ever be consulted in regard to the use that is going 
to be made of this navy. For these reasons, Sir, I regret that I am unaWe to 
give my support to the measure before the House.

The Council then adjourned for Lunch till a Quarter to Three of the Clock.
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The Council re-assembled after Lunch at a Quarter to Three of the Clock, 
the Honourable the President in the Chair.

T h e  H o n o u r a b l e  R ax B a h a d u r  SRI NARAIN MAHTHA (Bihar: 
Non-Muhammadan) : Mr. President, it is with some trepidation of feeling that 
I rise to i^dress you on this Bill. It is rather awkward to have to find oneself 
in a position in which one finds that it is his duty to oppose a Bill which relates 
to the building up of the Naval Reserve or for the matter of that of the Indian 
Navy. It is not only the opinion but the wish of us all that India should have a 
•strong naval force, but that it must be under the control of Indian opinion. 
The present Bill adopts a hole and corner method. It is not a straightforward 
measure. I admit that it is certainly only an extension of the Act of 1934, 
but unfortunately we are, in a legislation of this kind, merely made the instru
ment of passing into law an Act of Parliament giving to ourselves the oppor
tunity merely in name. Government have clearly adopted an indirect method 
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oompOBition or expenditure or the use that may be made of it. This is our 
main objection to this Bill.

Then, Sir, the provisions of the Bill are too wide. One can understand a 
regular member of the naval forces being under strict penal discipline, but not 
the manner and extent to which this Bill seeks to fetter the reservists. Tho 
rule-muking powers, so innocent in appearance, in fact give Gk)vemment legis
lative authority which constitutionally belongs to the Indian Legislature.

The Indian Navy was created in 1927 by an Act of Parliament and sine® 
then the Indian Legislature ha43 merely been the dumb instrument of passing 
ite expenditure and such legislation as may be forced on it. It has had no> 
voice, no control, either over the raising or the using of the Indian Navy. This 
is a circumstance which no self-respecting people can put up with. But 
Government have been adamant. It is to signify and record our protest against 
this attitude of Government that we are opposing this Bill.

Wfe have urged upon Government on several occasions that the Indiair 
forces should be Indianised and that their control and direction should pasK 
into Indian hands. We have urged Government to retrench expenditure which 
is incurred on India’s defence by replacing the British by Indian soldiers and 
by not dragging India into imperialistic wars against her will. If we could 
save money by means of the above changes and restrictions we could certainly 
create not only a full-fledged navy but al^ a full-fledged air force.

Last but not the least. Sir, our objection lies against certification, which 
has added to the Bill the odium of autocracy, that of flouting the opinion of 
the representatives of the people who want the whole question to be dealt with 
from a different standpoint, a different orientation.

It is for these reasons, Sir, that we oppose this Bill and we want our vote 
to be clearly interpreted.

♦The H o n o u b a b le  M b. V. V. KALIKAR (Cisntral Provinces : General): 
Sir, when the Navy Bill was discussed in 1927 in the House of Commons the 
Members of the Labour Party raised three objections to the Bill, and I find ta 
the misfortune of India that those objections have proved to be quite correct. 
Their first objection was that the Navy Bill, which was before them, should 
have been brought to the Indian Legislature and should have been passed with 
the consent of the Indian Legislature. That, Sir, they did not do. They only 
presented before the Indian Legislature the Bill as passed practically by the 
House of Conmions with a Schedule, simply with a view to change the l^yal 
Indian Marine into a combatant force, namely, the Royal Indian navy and 
to regulate the discipline of that Navy. When they presented that Bill in 
1928 before the Assembly, it was rejected. Another ground of objection raised 
in the House of Commons was that the Bill, if passed, would create a navy 
which would not be controlled by the Indian Legislature. That has also proved 
to be true. And the third objection was that the Indian Navy would not be 
manned by Indians. That also has proved to be true. Then, Sir, when in 
1934 a Bill was presented to both Houses here and the assent of the Legislature 
was secured the then authorities, Sir Philip Chetwode and Mr. Tottenham the 
Army Secretary expressed themselves to the effect that the pace of Indianisa- 
tion of the oflScer ranks of the Indian Navy would be expedited. In fact 
Sir Philip Chetwode went to the extent of saying in this House that there was 
nothing sacred about the ratio ; the ratio would be changed and more Indian
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offloerB would be taken. Colonel Rawson Lumby, when piloting the Bill in the 
other House, stated definitely that the promise that he had given was not 
merely a form of words but that it was a definite pledge. To the utter mis
fortune of India we find those pledges have been broken. I do not disagree 
with the* principle underlying the Bill. In fact I submit that the present Bill 
is a necessary corollary to the Navy Bill that was passed m 1934. We objed; 
to the Bill on diflFerent grounds. But my personal objection to the Bill is on 
a very small ground and that is about the Indianisation of the officer ranks in 
the navy. Sir, when I moved a Resolution in 1937 about expediting the pace 
of Indianisation and about doing away with the present ratio—one Indian to 
two British officers—it was stated on the floor of the House that as there 
was no mercantile marine no effect could be given to the recommendations 
contained in the Resolution. I submit, Sir, who u responsible for not building 
an efficient mercantile marine in India ? Apart from the question that the 
Indian Navy in not and will not be under our control owing to an Act of Parlia
ment, we submit, Sir, that I for myself would have been even satisfied with small’ 
mercies. But then. Sir, pledges have been given which have been definitely 
broken in the face of the statement made by the various spokesmen on behalf 
of Government. Then, what is the course left to us ? I know. Sir, that il‘ 
there is a navy—whetherapaperboatnavy or abignavy—a reserve is wanted; 
it is the second line of defence. But if I am to pay for that navy, if the Indian 
taxpayer has to pay for that navy, he can rightly demand that the control 
and the use of the navy should be under his control. Indian taxpayers could 
rightly demand that the navy should be manned by Indians and Indians alone. 
This is an attempt to create four naval reserve forces ; in spite of the assurances 
given by His Excellency the Commander-in-Chief and the statement made by 
the Defence Secretary in the other House that almost all officers will be 
Indian, we on this tiide of the House are not willing to believe the statement 
because of our past experience.

Sir, an argument was trotted out in the other House, to which a reference 
was made by my Honourable friend Mr. Kunzru this morning, that for four 
vacancies onl3^14 candidates appeared and none was found fit. I submit, Sir̂  
that if you could not find anyone quite fit for the post, you had an opportunity 
of taking young boys from the “ Dufferin The question is whether you ore 
really desirous of allowing Indian young men to take part in the naval defence 
of their country. They have not, Sir, used any method up till now to attract 
our Indian youth to this part of the service and whatever little efforts we 
have made in this connection have been thwarted by the unsympathetic policy 
of the British Government. Sir, my friends have attacked the Government 
of India in this connection. I have nothing to say against the Government of 
India because after all the Government of India is a subordinate branch of the 
British Government. I know that the Royal Indian Navy takes orders from 
the British Admiralty and not from the Government of India. I know, Sir, 
definitely that the Government of India have to carry out the dictates of 
Whitehall. So my complaint is against Whitehall. Why do you call it Royal 
Indian Navy ? Simply because we, the Indian taxpayers, pay money for it ?
I find from the Budget that over Rs. 86 lakhs is going to be spent in 1939-40 
for this Royal Indian Navy.

Thb H onoubablb Mb . R. H. PARKER : Is it not Rs. 68 lakhs ?

T he  H onoubablb Mr . V. V. KALIKAR : Rs. 76 lakhs for the effective 
services and Rs. 10 lakhs for non-effective services. If I may just cite the pag& 
for the information of my Honourable friend, he will find it on page 263 of thê
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Budget Estimate of Expenditure on Defence Services and on page 282 ; ho will 
find therein that Rs. 86 lakhs are to be spent over this Navy. The question is 
whether we contribute a small sum or a big sum, wo have to see whether we are 
able to control the activities and lay down the policy for which the navy is 
being created. We are debarred from it by the statute of Parliament. Only 
the small mercy that we expected from them that they would keep up their 
promises has been denied to us. They say that they do not get Indian youths. 
If Honourable Members will refer to the debates of the Hous  ̂of Commons in 
the year 1927 and will care to read some of the speeches made by Members in 
that House, they will come to the conclusion that the youth of this country 
^ere dealt with callously in this matter up till now. They trained Chinese, 
Siamese, Japanese youths for the Navy but no Indian youth was trained. Sir, 
my Honourable friend Sir A. P. Patro said, at least I inferred from his state
ment, that he was satisfied with the pace of Indianisation------

T he  H onoubabi^  Sm A. P. PATRO : Satisfied ?
T he H ono(tkable Mb . V. V. KALIKAR : At least so I inferred.
T he H onoubable Sib  A. P. PATRO : Your inference waa wrong.

T he H0N0UBABr.B Mb . V. V. KALIKAR : Then I am very glad that he 
is not satisfied with the pace of Indianisation in this service. I will just read 
one sentence from the pamphlet that is supplied to us :

** Since the reorganisation of this service on a combatant basis in 1928 the ratio o f 
British and Indian personnel recruited as commissioned officers has been fixed at two to 
'One and that of warrant officers fifty fifty. Ail ratings are Indian. On the first o f April, 
1938, there were seven Indian officers in the executive branch and six Indian officers in 
the engineering branch, while there are 13 Indian cadets and midshipmen imder training 
in the United Kingdom **.

That means that 13 officers only are serving in the ^avy and 13 are under 
training in the United Kingdom. Is that good progress, Sir, for the period 
1928 to now ? That clearly shows that they do not want the Indian youth to 
take an interest in the naval defence of their country. If they had been frank 
and honest, Sir, they would have done away with the ratio long ago, at least 
after 1934, when Sir Philip Chetwode made that statement here in this House 
-and they would have recruited more Indian youths in this service.

Sir, much has been said today about certification, about the interests of 
India, about the public interests, and all those things,

3*5 p. M. j  repeat these arguments. But I
want to submit, Sir, that—is it in the interests of India that the youths of 
India should not be attracted to take active part in the naval defence of their 
country ? I therefore submit. Sir, that if for no other reason, at least the 
•Government should have brought pressure on the British Government to allow 
them to do away with the ratio and to take more Indian youths into the service. 
I  submit, Sir, that, if the Bill had been laid before us giving us a det̂ ailed 
scheme, and if they had told us that they had determined to give up that 
ratio and take more Indians into the service, I for my part would have 
supported the principle of the Bill, however much I may dislike the details 
o f the Bill. I therefore submit, Sir, that it is a painful duty which I have to 
perform not to give my support to this Bill.

T he H onoubable Mb . R. H. PARKER (Bombay Chamber of Com
merce) : Sir, I am sdrry to say that I have listened to this debate with an
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Increasing sense of disappointment. Time after time, the Opposition objected to 
the Bill on this ground or on that ground. When theĵ  are asked to help in 
oonnection with defence matters they refuse to help. When they are 
not consulted about a navy they are insulted, and I simply cannot 
understand their attitude in the matter at all. It is a simple position of tliis 
kind. (The Honourable Pandit Kunzru attempted to interrupt.) You have 
had your say, Mr. Kunzru, let me have mine. It is a simple position of 
this kind. Do you want a navy or don’t you ? (Honourable Mem- 
bera: “ We do want a navy ” .) Then do you want reserves or don't you
want reserves ? (Honourable Members : “ We do ” .) Then must they be 
disciplined or not be disciplined ? If you have answered that, you have answer
ed the whole question with regard to the Bill.

Now then, having dealt with that, I want to deal with one or two other 
points mentioned. (Art Honourable Member : “ The navy is not under our
control *\) The navy is not under your control and it is not under the control 
of the War Office either.

Some reference was made to the soporific effect of a certain speech on a 
certain Honourable Member of the House this morning and I could not help 
wondering afterwards whether the Honourable Member who made the sugges
tion had been sleeping or at any rate closing his eyes since 1927. He suggested, 
as far ais I could understand him, that the international situation had changed 
so little since 1927 that you might adopt exactly the same attitude to matters 
of defence now as you did then.

Then it was suggested that rules in connection with this Act or Bill ought 
to be laid upon the table of the House. Now, I can assure Honourable 
Members that this is not done in the House of Commons in connection with 
disciplinary measures relating to the Aimy or Navy in England and I can also 
assure them that anybody who has any experience either of the Army or the 
Navy would know that it would be quite impracticable to do anything of the 
kind.

I do assure Honourable Members opposite that, if they have any hope or if 
they have any desire of getting a greater amount of control over either the 
Navy or the Army, they are not setting about it in the right way by offering 
the kind of criticism that they offered today, and they are driving anybody 
who has the power, into a position where they must exercise the power and 
certification becomes essential.

Then, I deprecate another attitude adopted by one or two other Members, 
the attitude, namely, that if the Assembly think a thing wrong, we must also 
think it wrong. Then why are we here ? There is no point in that at all.

Then, the Honourable Mr. Kunzru too took a most peculiar line on one 
occasion. He seems to prefer relying on the emergency powers of the Governor 
General rather than exercising his own powers. He wants no powers !

Then, there was another suggestion, that the Chatfield Committee’s 
Report ought to be placed before the Legislature. Now, can you imagine 
a highly confidential report about defence being spread all over the world ? 
To my mind it is utterly impossible.

Then, the Honourable Mr. Hossain Imam was utterly inconsistent, in 
my opinion,—I am sorry to say so, but it is a fact,—he deprecates Indians 
serving on the Sandhurst Committee and yet he objected that more Indians 
had not been asked to serve.
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TkB HoNOUBABLfl Mb . K. H. PARKER: You think the three
Honourable Members of this House are a wrong type ?

T h e  H onoubabls  Mb . HOSSAIN IMAM : Why one House only ?

T he  H onoubable  Mb. R. H. PARKER : The other House refused.
Thb H onotjbablk Mb. HOSSAIN IMAM : Then abolish the thing.

Tbs H onoubable  Mb. R. H. PARKER : The Honourable Mr. Sapru 
took much the same line, I think.

There is really only one Honourable Member of the Opposition with whom 
I am in complete agreement on one point. He said he thought that the oppo* 
sition he was making was on “ very small grounds

The Honoubable Mb. G. S. MOTIIiAL (Bombay : Non-Muhammadan) • 
I am afraid, Sir, I cannot give my support to this Bil]. When we entered 
the House this morning our minds were filled with deep anxiety and agony. 
The information which we have received on coming back after the lunch hour 
has gone a great way in relieving our anxiety. And the amusing speech made 
by the Honourable Member who preceded me, if it has not made us wiser, has 
at any rate helped us to wear out that agony. It was amusing to hear how he 
could not for a moment conceive wh> we are opposing this Bill. I do not 
want to inflict a long speech upon this House but I do want to state in a fow 
words the main objections which we have to this Bill. This is one of 
those occasions—and few occasions like this come to us—when we can express 
our disapproval of this Department which euphemistically terms itself the 
Defence Department but which is in fact ̂  Department for keeping the people 
of India in subjection. I would consider a Department a Defence Department 
which would perform its duty not only in expelling external aggression but also* 
in allying with the people in winning their liborties and freedom. I am sure 
tlie distinguished soldier that the Commander-in-Chief is, will sympathise with 
this sentiment of mine. But unfortunately this Department is entirely under 
the control of a power thousands of miles away from this country. The people 
of this country have absolutely no voice in shaping its policy. Can we not 
make use of this opportunity for registering our protest against this arrange
ment ? Not only in the present constitution but also in the scheme for the 
future which has so far been evolved, the present arrangement is to continue, 
subject only to this, that the Department of Defence will be increasingly the 
concern of India, which increasing concern my Honourable friend Sir A. P. 
Patro has been taking pains to emphasise at every opportunity. This is one of 
the constitutional methods open to us for bringing pressure to change the sys
tem and on this occasion whenever this Department comes to us for getting our 
assistance we tell them that they cannot have it, because by giving this assis
tance, we in a way acquiesce with the present scheme of things. We are not 
prepared to give even this little assistance in providing for discipline of the 
navy. Whenever there is a talk of an Indian Navy, we ask ourselves where 
that navy is ? Members on this side of the House have been urging upon 
Government with all the force at their command that an Indian Navy should 
be creatcd, and Government’s answer has been that there is not sufficient 
money. We have pointed out how money can be found, and what are the 
fields in which economy can be effected. For instance, we have said that if 
the British soldier is replaced by an Indian soldier, there will be money released 
for developing the Navy. But we have all along been told that His Majesty’s 
Navy will protect us. We are grateful to His Majesty's Navy for their offering
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to protect us, but we feel that a situation may arise when His Majesty’s Navy 
would not find it possible to come down to protect India. Such a situation is 
not inconceivable, and looking to the recent developments that are taking place, 
it has become all the more probable. The danger is not so distant now. The 
situation is developing in such a way that the British Navy will be enga»ged 
nearer home—somewhere there—rather than be able to come here. Japan has 
developed her first class navy during the last 50 years, but in India this question 
has been criminally ignored. My Honourable friend Mr. Parker would say that 
there is the British Navy to protect us. But he does not realise our view and 
determination that the British Navy should not all the time bear this burden 
of protecting us. We want to protect ourselves by our own forces, air, naval 
or land forces. We want a sufficient and adequate force------

The H onoubablb Mr. R. H . PARKER : That is why you want discipline.

The HoNOtJBABLF. Mr. G. S. MOTII^AL : Yes, discipline of our making 
and for a navy which is our own in every way. If we had our own navy 
we would have voted in support of some such Bill or some other measure as 
might have been required to provide for the discipline of the navy. But the 
navy is neither ours nor is the discipline ours. We cajmot in these circum
stances support this Department or its proposals. The mercantile marine 
serves as a second line of defence for the navy. A great many countries re
serve the coastal trade for their own slapping. Here, in spite of the sympathetic 
attitude of the Government of India, because it if? a limb of the Home Govern
ment, even this small privilege has been denied to us. If England has got a 
strong navy today, we all know that.it is due to the naval laws which England 
adopted for over 150 years. It is as a result of that that she has developed her 
navy. Should it not be open to us to insist that we should have reservation 
of coastal shipping and thus build up a second line of defence and produce 
men who will take to a naval career and thus provide us with ready material ?

Sir, during the last two years, several Resolutions have been brought before 
this House on questions of defence. The Honourable Mr. Kalikar, on the 15th 
March, 1937, brought forward a Resolution in this very House—I am not re
ferring to any Resolutions in the other House—for the Indianisation of the 
Royal Indian Navy, and the answer of the Defence Department was certainly 
very disappointing. Another Resolution was moved by the Honourable Mr. 
Kunzru with regard to the replacement of British troops by Indian troops and 
there also the answer of the Defence Department was unresponsive. Again, 
in 1937, a Resolution was moved by the Honourable Mr. K.unzru for nomina* 
tion of members of the University Training Corps to the Indian Military 
Academy at Dehra Dun. How Government dealt with it, we all know. The 
Government’s reply, I admit, was courteous, but in effect it comes to this. 
They appreciated what we said. Sometimes they complimented the Members 
who moved the Resolutions. But, beyond that, they said it was not 
possible for them to go. Another Resolution was moved by the same Member, 
the Honourable Mr. Kunzru, with regard to the cadet corps in schools with 
no better response. It has often been said by Government that eithw the 
Indian officers who came did not stick—they left the service—or sufficient 
men of the requisite calibre were not forthcoming. To meet these 
difficulties, the Honourable Mr. Kunzru, who has made a deep study of these 
questions and whose opinions are entitl^ to great weight, put forward a very 
concrete idea to be taken up by the Defence Department and pressed that 
military training should be introduced in educational institutions. And
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to this the Gtevomment’s reply was, as usual, a polite but a firm *‘No**. I heA also 
some time baok put a question in the House, that since in England they found 
it difficult to get men for the army whether Indians would be enlisted for the 
home army, and the answer was a stiff “ No If we in this country want 
that the defence forces, naval, air, or land, should be increasingly Indian and 
purely Indian if possible, then they do not understand at all our point of view. 
Would they not do as they would be done ! I find that during the last two 
years no less than nine resolutions have been brought in this House, and on 
every one of them the Government’s answer has been an obstinate *'No 
None of those Resolutions have been accepted. What herculean and frantic 
efforts have been made in England for recruitment we know from the papers. 
There are conflicting accounts of the results. The other day the Statesman 
said the response was poor and in their last London letter it was stated that the 
response was very poor and reasons for it were discussed. But yesterday 
its leadiag article says the response has not been so poor and they 
have now got about a million men. And how were these million men obtained ? 
What an amount of propaganda has been carried on? Appeals have been made 
to their patriotism. Ck)uld not the same thing be done in this country ? If 
they want men cannot the Government seek the co-operation of the 
people ? If they did seek to co-operate with the people they would have got 
support for a measure like this, may be with certain modifications, dictated 
by the sense of the House. The assistance of the House is only asked when they 
want it for their own purposes. I am glad that in this House His Excellency 
has said, I have noted his words, that it would be possible to have a majority 
of Indians in the Naval Reserves. This is more or less a hope expressed. I 
hope this assurance wiD materialise in practice. But it is just possible that the 
Government may change its mind tomorrow. Is there anything definite and 
binding anywhere which will not allow Government to change its mind without 
the consent of the Indian Legislature ? If there is not we are not justified in 
giving, and ought not to give, support to this measure, Various promises have 
been given, and as we know remain unfulfilled. “ Where there is a will, there 
is a way If there is no will there is no way. If for some reason or other 
they do not feel like carrying out this promise or there is nothing to prevent 
them from changing their mind and we shall have cause to repent if we give 
eur assistance now. This is another ground on which we refuse to give it our 
support.

On the merits of the Bill also we find that we have objections. Clauses 3 
and 4 authorise the Central Government to make riiles for the government, 
discipline and regulation of Indian Naval Reserve Forces, and the rule-making 
power is so worded as to authorise Gk)vemment to create oflfences. Now those 
rules are not here before the House, nor will they be laid before the House, so 
that the House may have a chance to say that they shall not be accepted or that 
tliey shall be modified. How can this Legislature, representing the people 
of the country, provide for penal measures without low in g  what they are 
going to be ? Iliere must be something before the House. The rules have to 
be made to carry out the purposes of the Act in the administrative sphere, 
but in this BUI the offences are ^ o  left to be created under rules to be made, 
and those rules are not before us. This is our objection to the Bill on its 
merits.

Sir, I oppose the Bill.
T h e H o n o u b a b ls  R a i B ahadxjb L a la  RAM SARAN DAS (P unjab : 

Non-Muhammadan): Sir, I rise to oppose the Bill. I will try to c o n f in e
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m5rself to those points which have not yet been touched upon. Sir, this Bill 
is the result of the change in the mentality of the people and the suspicion o f  
the Government that a sufl&cient number* of recruits are not coming forward. 
Otherwise there was no necessity of bringing such a Bill. Past experience 
shows that during the Great War numbers of people offered themselves volun
tarily for recruitment and a great number were refused. What has happened 
since ? The Government has failed to tackle the root cause of the trouble. 
A number of times people have explained the reasons which led to this discon
tent, which the Government ignores and now forces conscription by the back 
door. I will try to put in a few words the reasons why the people are not coming 
forward for recruitment in large numbers as was the case before. In the first 
place the people believe that the time when the British Government stood for 
the principle that “ Right is might and that might is not right have passed*. 
The Great War was fought to establish that right is might and might is not right. 
But from what is happening now we find that the Government is following the 
new principle that might is right. Nobody can deny that. See the fate o f  
Abyssinia, Spain and China. The British Government is keeping aloof, aaid 
I should go so far as to say they are letting these comparatively weak nations 
be ruined by those who are mighty in power. So much so that even in the 
case of British warships, cruisers and other naval vessels, being wilfully attack
ed and damaged by other powers, the British Government ignore such incidents 
and go on showing their weakness. One of the reasons which has led to thia 
position is the international situation. But, Sir, the international situation 
is not so bad now as it was during the Grear War. (An Honourable Member ; 
“ Worse ” .) It is worse in the sense that the people of every nation have real
ised that the wars are not being fought now for righteousness. It is the duty 
of various nations, and particularly the British nation, which I always regard 
as the most powerful nation, to restore and revert to the old principle. It seema 
that there is something wrong with the people or with the Government and 
therefore recruits are not forthcoming in good numbers. Sir, the reasons which 
have led to this discontent by Indians seem to be : The first is that proper
treatment is not being given to them in India and overseas. The second is 
that the pace of Indianisation is at a snail’s pace, if not worse. The third is 
the colour complex and racial discrimination ; and the fourth is that the salaries, 
allowances and other things are discriminatory. Want of confidence is evident 
by non-selection of any Indian for the Ghatfield Committee. The Honourable 
Mr. Parker said that even in the House of Commons confidential papers were 
not laid before the House. My point is, why was not an Indian associated with 
the Chatfield Committee ? Attack has been made by my Honourable friend 
Mr. Hossain Imam on the composition of the Sandhurst Committee. I am one 
of those who was asked to serve and I willingly accepted, because this House 
has been always pressing His Excellency the Commander-in-Chief to have more 
association of Indians in defence matters and when an offer is made in that 
direction why should we refuse ?

Tab HoNoaRABLB Ma.HOSSAIN IMAM : Provided we get a majority.

T he H onoueablb  R a i Bah a d u b  L ala  RAM SARAN DAS : Even in case 
we cannot get a majority, we ought to assert our case before the Committee. 
When we have asked for more association of Indians in defence matters so per
sistently, I do not think it is right to refuse co-operation. At least I belong to 
a Party which does co-operate and which is absolutely in the interest of the 
Government as well as of the people. Sir, in case these points are properly 
tackled, there will be no necessity of any such Bill being put before the House.
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I  know, Sir, that the Bill for practical conscription, forcing the j)eople to come 
and for punishing them if they do not come, was originated from the Punjab 
Ministry, because it may have realised that their influence was dwindling down 
and it wanted they must have further power. I even now assert that any num
ber of people will be willing to come forward in case Indians are justly treated, 
their grievances removed and in case they are taken into confidence.

Sir, I oppose the Bill generally on the grounds on which the Honourable 
Mr, Pantulu opposed it. I differ from him in one respect. Because a Bill 
has been certified by His Excellency the Viceroy it should not be opposed. 
1 do not hold that view. We have very great respect for His Excellency, 
who ought to see that the dignity of this House is kept up. My Honourable 
friend Mr. Hossain Imam observed that this Bill ought to have come to 
this House first before it was certified and this House given a chance to have 
their say. Now the Bill comes to us just Uke a dictation, that you do this, you 
x3annot make any amendments. We have either to accept it or reject it. My own 
point is, that for the past century and a half the British Government did take 
upon themselves the duty of coastal protection and defence. Why should 
that be given up now ? We ought to have our own navy but only when we 
can afford it. Now, the toy navy which we have at present will not stand for 
a few minutes in case there is any enemy invasion from theJba. It will take 
years to develop it. We are passing through a most critical period of interna
tional situation. Our defence expenditure has immensely increased after the 
Great War. It has of course decreased what it was«from war days. But 
what used to be our normal expenditure on defence ? I think in pre-war 
time it was about Rs. 26 lakhs. It rose to Rs. 98 lakhs in war days and now it 
has come down to Rs. 46 lakhs. It may have been a crore. But, Sir, what 
I hold is this tinkering will not be of any use. This navy which we now have is 
practically inefficient being a tiny one and His Excellency the Commander-in- 
Ghief will agree with me that it cannot in case of an enemy attack survive 
for more than a few minutes. .

As far as Indianisation is concerned, I consider from the way in which things 
have been done in the past that it will teke about two centuries to materialise.
I am glad that Government have appointed a committee to consider 
how to attract sufficient recruits. There is no dearth of suitable 
people ; there is no lack of physique. Everthing is there, but the reasons which 
I have given stop these people from coming forward freely. Times have now 
changed and the self-respect of the people has revived and the intellectual 
people cannot tolerate any insult that is offered to them.

My Honourable Mend Sir A. P. Patro referred to the Dufferin The 
-qualified people who come out of the “ Dufferin ** are not all employed ; they 
want employment. I do not know how Sir A. P. Patro has observed that there 
are people from the Punjab. Punjab of course is not a coastal province. Very 
many people have been refused admission and those who are qualified cannot 
all get employment. It was with great difficulty that the British India Steam 
Navigation Company agreed to t^ e  Indian cadets. The P. & O. Company 
in particular were very obstinate but on account of the pressure of the Gov
ernment of India they agreed to take one or two cadets but every second, 
third or fourth year. Sir, Government must put the basic defects right and the 
grievances of the people remedied. It is the change of mentality on both 
sides which forces the Government to be armed with this weapon. I oppose 
the Bill also on the ground that as the British Government did take upon them
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the responsibility of giiaâ ding our coast they must continue to do so because 
India is one of the greatest assets of the British Empire and India is the only 
ootintry in the British Empire which can find man power in great numbers. 
I am proud that my province, the Punjab, and the North-West Frontier Pro. 
vinoe supply most of the good and able recruits.

Then, Sir, I come to the question of rules and regidations made under 
Acts. Generally speaking, Sir, rules and regulations are the principal things 
in carrying out any Act which the Legislature passes and generally it is the prac
tice that all these rules and regulations have the consultation and approval 
of the Legislature concerned. Here, Sir, that practice does not exist. The 
dignity of the House is slowly being whittled down and I request our Leader 
of the House to see that this is resisted. No Bill is now introduced in oiu* House 
because, they say, it is a revising Chamber. It is true it is a revising Chamber 
but why hitherto the practice has been that on several occasions Bills have been 
introduced in this House. On all the important Standing Committees or 
Select Committees, the opinion of the elected representatives of the people 
is generally ignored.

Sir, I am one of those who always is for conscription. We want to serve 
the Empire ; we want to serve our country. Why not let us do it ? Why 
Huspect us ? The iJritish people, generally speaking, have no confidence in us 
Indians. Why not have conscription ? Why have this sort of conscription 
by the back door ? In case you take an unwilling recruit, he will be useless 
in time of war. You can capture a horse, you can punish a horse, but you 
cannot force him to drink water. You must have willing people as recruits. 
You can give a man three or four years* jail for not joining the army. But, 
Sir, as far as the Punjab is concerned, I can say from my personal knowledge 
that people were pouring in for recruitment in former years and even now my 
information is that more recruits are coming in than are required.

Sir, with due deference to His Excellency the Viceroy, I think when he 
sends a Bill to our House he wants the views of the House and particularly 
the views of the elected Members. Sir, His Excellency says that this Bill is 
essentially in the interests of India. Sir, during the Great War, when the 
“ Emden bombarded Madras and wanted to bombard several other places ■ ■■ ■

Thb H o n o u r a b le  S ir  DAVID DEVADOSS: There was no navy here 
at the time when the “ Emden visited Madras.

The H onourable R ai Bahadur Lala RAM SARAN DAS : My dear Sir, 
at that time the coastal defence was the duty o f the British Government. And 
even then the ** Emden** was able to sink many ships. .When a small cruiser 
like the Emden ** can do a lot o f damage, what cannot be done by some o f the 
big battleships o f the foreign powers whose battleships can carry “  Emdens 
on their decks. Sir, I want the Government to confide in us and remove the grie
vances o f the people. They will have no difficulty in getting their recruitment 
to the extent that they want. Recruitment by force, recruitment by penal 
measures, is recruitment which is o f no practical use. It will simply waste the 
money o f India and will not effect your purpose. Therefore, Sir, for all these 
reasons I oppose this Bill, because I  consider that there is no necessity for it, . 
and even if you feel the necessity for it, the grievances o f the people must 
be removed. I f  you remove the root cause o f the trouble, you will have no 
difficulty in getting ample recruitment. Meet the Indian demands and see 
that they are properly paid and properly treated there will be no necessity 
for pynitive measures.
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T & e  H o n o u b a b lb  Saiybd MOHAMED PADSHAH Sahib Bahadub 
(Madras : Muhammadan): Sir, I rise to oppose the Bill and I do so not only 
on account of its merits or demerits but also on account of extraneous circum
stances which have a very material bearing on the question which we are now 
considering. Sir, just to make our position quite clear, I would at the outset 
like to state that my objection to the Bill is not on account of the fact that I 
do not wish to help the British Government, if it so desires, to give an impres
sion to the world abroad that it has got inexhaustible resources. In fact, Sir, 
I do not think that by the passing of this Bill such an impression could be creat^ 
at all. But even if such an impression could be created, I would welcome it. 
Therefore, my objection to the Bill is on different grounds to those on which 
some of my Wends have opposed it. As I said. Sir, I would very much like 
that the British Government do create an impression that it ha« got great 
resources. And such an impression, Sir, will go a long way in averting the dan
ger which seems to threaten the world at present. It will go a long way in 
discouraging those powers which have made no secret of their intention to over
throw all democratic institutions in the world. My own impression is that the 
British power, in spite of its shortcomings, in spite of its most unsympathetic 
attitude towards our dearly cherished ambitions, in spite of all that, it is one 
of those great powers in the world which do stand for democratic principles. 
And again, Sir, for reasons much nearer home, I would not like the British 
Government to be destroyed. Because I &el that, situated as we now are, the 
fate of India is bound up intimately with that of Great Britain. This, Sir, just 
to show that our opposition to this Bill is based on different grounds from those 
of some others of my Honourable friends here. As I said, Sir, our opposition is 
based not only on the merits but also on extraneous circumstances. Sir, I won’t 
repeat the arguments which have been stated here ad nauseam but I would 
simply state that our attitude is determined mainly by the course which 
the military authorities here have pursued in regard to the defence policy. And 
we would certainly have been only too willing to help the British Government 
to carry out this measure and also to carry out any similar measures, if only we 
had been convinced that the Government was on their side, also willing as 
far as possible to co-operate with us, and to give effect to the wishes of the 
people. As I stated, Sir, the policy of the Government in the defence adminis
tration haa been of a kind which has always been against our wishes. The 
Government have time after time been flouting the  ̂ishes of the elected re- 
Xiresentatives of the people in the Legislature in matters of defence. In 
spite of insistent demands on the part of the elected representatives, both in 
this House and the other, Government have not offered any opportunity to 
the elected representatives to be associated with the defence policy. And this, 
Sir, in spite of the fact that when the Government of India Act was passed, 
it was declared that the policy of the Government in respect of defence would 
be to give occasion for the increasing association of the people of the country 
in the defence of the country.

Most of the grievances have been ventilated already, and I do not want 
to say an3rthing about them. All that I would like on tliis occasion to stress 
is the treatment that Government has accorded to one of our very important 
demands—I mean the demand of the Muslim community—that we should also 
have representation on the Palestine Conference inasmuch as the world Jewry, 
the Jews from all parts of the world have been given representation. But 
even this small demand was not conceded.

The HoKonaABUB the PRESIDENT: That is your additional ground 
for dissatisfaction.
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The H okoubable M». HOSSAIN IMAM: A very material ground, Sir.
The H onoueablb Saiybd  MOHAMED PADSHAH Sahib Bahadub : 

That is one of the many grievances that we have in regard to the policy of 
the Government in this country.

Now, Sir, just a few words about the merits of the Bill. I would simply 
state that there is very little in the Bill which can help the Legislature to come 
to any judgment about its merits, because, after all, what is provided in the 
Bill is only the provisions regarding the punishments. We feel. Sir, that we 
cannot at all come to any conclusion on this, inasmuch as we do not know how 
those oflFences which are to be punished under these penal provisions will be 
defined and how those people who would be taken to have committed those 
offences would make themselves liable to that charge. Therefore, Sir, I am 
of opinion that instead of merely making these penal provisions, Government 
should at least as a schedule to this Bill have given us an idea of the rules and 
regulations that would be made in regard to those offences. With regard to 
the punishments themselves, I am of opinion that the punishment of 
imprisonment for two years for failure to respond to a call for active service 
is much too severe. Therefore, Sir, partly for the provisions that are 
embodied in the measure and mainly on account of the policy that has been 
followed by Government in matters of defence we feel that we cannot give 
our support to this Bill.

The H ongubable Sib  MUHAMMAD YAKUB (Nominated: Non-Ofl&- 
cial): Mr. President, I am surprised that at a time when the clouds of war are 
gathering thick over the horizon of the whole world and a greater war than the 
war of 1914 is threatening the whole of the Northern hemisphere, the Legis
lative Assembly should reject a Bill, like the one which we have before this 
House, without even going into the merits of the measure. Mr. President, 
we see that the whole world is now increasing its armaments. Every country 
in the world is vying with each other to arm itself to the teeth and to increase 
its armaments. But what do we find in this country ? In India, in spite 
of having a very wide land and sea frontier, our army, our navy and our air 
force is not certainly as efficient and as large as it ought to have been according 
to the dimensions and the importance of our country. Mr. President, it has 
sometimes been said that because the responsibility for defence of bur country 
lies upon the British Government, therefore we ne^ not keep a very big navy, 
a very big army and a very big air force. But, as an Honourable gentleman 
has just pointed out, now things have come to such a pass that it is very doubt
ful whether it would be possible for the British Government to spare any army 
or navy or air force of theirs to send to India for her defence, and even if it 
were possible for them to spare, whether it will be possible for the British army 
or navy to reach India safely through Gibraltar or the Suez Canal. In these 
circumstances, I thought that any measure which was devised to strengthen 
the small navy, which we have, would be welcomed by the House. In fact. 
Sir, the object of the Bill and its necessity has not been denied. In fact, 
Sir, some Honourable Members in the other House------

The Honoubable Rai Bahadub Lala RAM SARAN DAS : The neces
sity has been denied by me and many other of my colleagues.

The Honoubable Sib MUHAMMAD YAKUB : I say the necessity has 
not been denied by some Members of the Lower House or of this House. Even 
the Honourable Mr. Motilal, who has just spoken, said that he thought that a 
measure like this was necessary. He also thought that it was necessary to
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have disciplinary measures for the reserves of the navy in India. But the 
main line of attack has been that because Indians were not taken in confidence 
as regards important military measures, therefore they were not prepared 
to accept this Bill. Mr. President, it is very well to say that Indians were 
not taken in confidence as regards the confidential military measures. But, 
have not those who call themselves the leaders of the country, the great leaders 
of the countryi announced at the top of their voice that their main object 
in this country was to wreck the British Empire and to wreck British Im
perialism ? If that is so, and conditions were so bad last year that the Indian 
Legislature had to pass a Bill in order to penalise the ofiFence of seducii^ 
people not to join the army, would it be possible, would it be discreet, would it 
be wise for any Government to take such people in confidence and disclose to 
them the most confidential military measures, when they have declared that 
they would go to any length to wreck the British Empire ? It has been said, 
Sir, that in England, even the Leaders of the Opposition are taken in con
fidence by the Prime Minister. But is there any Party in England, iH there any 
section of public opinion in England, which would think or say whose pro
gramme would be to wreck the British Empire ? Where is then the comparison 
between our Leaders and the Leaders of the Opposition in England ? I would 
again lay stress, Mr. President, on the fact that the political horizon of the 
country is very disquieting and very disturbing. In spite of the appeasing 
and surrendering policy of Mr. Chamberlain, which by a large section of 
weighty opinion in England is regarded as having degraded the prestige of the 
British to the lowest ebb, Mr. Chamberlain has not been able to avert the danger 
of war. If war comes, and it is generally believed that if it does not come
in 1939 it will come in 1940------(An Honourable Member : Let us hope not.
Let us hope not, but the conditions are such that it is coming, and therefore, 
Sir, it must be the dut}'̂  of every patriotic Indian to support any measures which 
help in the defence of the country.

It has been pointed out by certain Honourable Members tliat the Indian 
Army and the Indian Navy should be employed only for the defence of India. 
Probably they have failed to realise the fact that the defence of India is not 
confined only to the defence of its frontiers or within the four comers of the 
country. Iii order to defend India you have got to defend strategic points be
tween India and neighbouring countries, which, if ex[x)8ed to enemy assault 
and taken by them, would endanger the safety of India as well.

Mr. President, I deprecate the remark by the Honourable the Leader of 
the Congress Party, whose sweet reasonableness is often admired in this House, 

4.5 p M. Legislative Assembly of 1934 which passed
* the Indian Navy Act was not a representative Assembly. I strongly 

raotest against that remark of the Honourable the Leader of the Congress 
Party. I say, Sir, it is a slur upon the electorate and it is a slur 
upon those Sfembers who were constitutionally elected to the Assembly 
to say that they were not representatives of the country. I might as 
well say that my Honourable friend the Leader of the Congress Party who 
represents a very small group of two or three Members in this House, that he 
is not a representative person and his opinion should not command any 
weight or value in this House.

Thk H onourable Mr. RAMADAS PANTULU : Eight Members.
The H onourable Sib MUHAMMAD YAKUB : Eight, out of how many 

crores?
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The H onourable Lt .-Col. Sir HISSAMUDDIN BAHADUR: 36 
eroree.

The H onourable Sir MUHAMMAD YAKUB: You have exposed 
your smallness.

Sir, we have been facing in this House since this morning what might really 
be called a storm in a tea cup. I have found that there has been repetition 
of the same points and none of the Honourable Memb^ have been able to 
convince that a measure like this is not needed. And therefore I think that 
this Honourable House, for the prestige of which my Honourable friend Lala 
Ram Saran Das is rightly very anxious, will not by its vote show that because 
they have got some long-standing grievance against the British Government 
they refuse to support a measure which they themselves consider as necessary 
and desirable. Mr. President, political progress in India has no doubt been very 
slow, but it has been very sure. We have had no revolutions, but we are having 
evolution. Things which 25 years ago were never considered as being within 
the purview of the people of this country, are now under their control. Let 
us not be too hasty and let us not follow a policy of a dot? in the manger. We 
should take every measure which comes before the House in its true persjiective 
and vote accordingly.

With these remarks I supix)rt the Motion.

T h e  H o n o u r a b l e  S i r  RAMUNNI MEN ON (Nominak^d Non-Official) : 
Sir, the subject before the Council is simph?, plain and of extremely limited 
scope. Ne vertheless it is obvious that several large issues, constitutional issues, 
issues connected with Government’s policy in matters of defence, have been 
raised round it. I do not feel <̂ all(‘d upon on this occasion either to minimise 
or to deny the importance of these issues or to attempt to refute the arguments 
that have been advanced by Honourable Members in support of their attitude 
on them. While I cannot say that I am surprised that these issues have been 
raised, I venture to say that in my opinion their connection with the matter 
before us is extremely remote. 1 shall therefore leave them aside and ex̂ me to 
the Bill which is before us.

I must recognise at onee that Honourable Members who have opposed 
this Bill have shown some wisdom in opposing it not merely on grounds of 
general policy or defects in the constitution, but also on the merits, as we may 
put it, of the Bill. Now, what are the objections which they have raised to 
the Bill ? I do not propose to deal with all those objections, but I should 
like to refer to two or three whicii have been specifically mentioned by several 
speakers. First of all a criticism has been made that these reserve forces will 
be used for Imperial defence. Now it has been made perfectly clear in the 
Statement of Objects and Reasons in the Bill that these reserve‘̂ forces are for 
local defence. I understand by “ local defence that it is the defence of 
Indian ports and harbours and the approaches thereto and the coastal batteries 
and so forth. If that is the (?ase I fail to see how this objection can possibly 
be raised ? Further, it is interesting to note that the speaker who rose immedi- 
at/î ly after the Honourable the Leader of the Congress Party took up exactly 
the opposite point of view to his. He complained that the reserve forces would 
be so inadequate that they will not be sufficient even for Indian defence, let 
alone their suitability or adequacy for purposes of Imperial defence.

Another argument raised was that this Bill proposes to create these reserves. 
I am a layman, but I am sure that it does nothing of the sort, and it is not in
tended to do anything of the sort. If the argument advanced is valid, it oan
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be tested very simply. Suppose you pass this Bill and imagine there is no 
provision in the Government of India Act enabling the Government to raise 
these reserve forces, will it be possible on the strength of this Bill to raise these 
reserve forces ? TTie answer to that question is simply that you cannot. 
Therefore I maintain that that criticism is not valid.

The H oi ôubable Mr . RAMADAS PANTULU : Read the Statement of 
Objects and Reasons.

The H onoubable Sib  RAMUNNI MENON : The Statement of Objects 
and Reasons roust be understood in connection with the body of the Bill ; it 
is not a statement hanging in the air.

Then, a point has been made with regard to the provision for making rules. 
I have observed several Bills being passed in this Council with a provision 
empowering the executive Government to make rules and I do not see an3̂ hing 
extraordinary in a similar provision being made in this particular Bill. I 
have always understood that this rule-making power is only for the purpose of 
elucidating minor matters of detail or prescribing the forms and procedure to 
be adopted in giving effect to a major provision of a Bill. If I am right, I do 
not see what objection can possibly be raised to that provision in this Bill.

I should like now to say why I support this Bill very strongly. As the 
Honourable Sir Muhammad Yakub has pointe<i out, anybody who is not blind 
to the existing international situation will be forced to admit that while all 
other countries in the world, countries of any size, are piling up their armament-«, 
it would be most foolish on the part of the authorities in this country to neglect 
Indian defence. I therefore feel that it is absolutely essential— în fact you 
cannot delay the matter a single minute— ît is absolutely essential to place 
Indian defence forces on an adequate footing, and as a part of these defence 
forces the Indian naval reserve forces ought to be developed. If that position is 
granted, the question arises what are the best and the most economical ways 
of raising these forces to'a standard of adequacy. As far as I have been able 
to gather from a perusal of the proceedings in the other House, I believe that 
tlie method of forming trained and disciplined reserves is the most economical 
way of providing for a body of men who can be grafted to the regular naval 
forces in times of emergency. If that is so, on the ground of economy and on 
the ground of general necessity the measure is amply justified. A further 
rcjBHon which impels me to support this measure is that it provides very good 
scope for Indian recruits. As His Excellency the Commander-in-Chief has 
pointed out, almost the whole of these reservists will be Indians and we should 
all be very thankful for a measure which will provide openings for Indians. 
A further reason is this. Several Members have pointed out the rather 
anomalous situation created by the Govemor General sending us a certified 
Bill. 1 quite admit that the position is rather anomalous.

The H onoukable the PRESIDENT : You cannot reflect on the con- 
du(-t of the Governor General under Standing Order 28.

The H onotjbable Sib  RAMUNNI MENON : No, Sir ; I am not reflect
ing on the conduct of the Governor General. I shall say that the position is 
unusual.

The H ojjourable Sib  DAVID DEVADOSS : Not unusual; we havg
had certified Bills on three or four occasions.
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The H onoubable Sir RAMUNNI MENON : All that I need say is that 
if we, Members of this Council, exercise our sense of responsibility by supporting 
this measure, we shall be paving the way for the atrophy, if not the final dis
appearance in course of time, of these reserve powers of the Governor General.

For these reasons, Sir, I heartily support the Bill.

The H onourable Sardar BUTA SINGH (Punjab : Sikh) : Sir, I fail 
to understand the reasons that led the Legislative Assembly to refuse leave for 
the introduction of this Bill.

T he H onoubablb the PRESIDENT : No one will ever understand.

The H onourable Sardar BUTA SINGH : There was no ground at all. 
How could any one understand. Sir ? I am sure there is no one in the Legis
lative Assembly or in this House who does not recognise in these days the need 
of reorganising the defence of the country. Our seacoast is nearly 5,000 miles 
in length. We have no navy. We do not know if our land forces are strong 
enough to blow up any navy that approaches our shores. We are all anxious 
that the youth of our county should be trained, disciplined and fully organised 
to defend our country. I give my support to this BiU.

H is Excellency the COMMANDER-in-CHIEF : Sir, though I have 
listened with much interest to the various views expressed by the Honourable 
Members who are in opposition to this Bill, I have not been able to note a 
single point which ap^ars, to me at any rate, to be really relevant to the merits 
or otherwiHe of this Bill. I can only assure the House that the Bill is m fact 
necessary for the defence of India, and has no hidden design behind it of any 
description. I have therefore nothing to add to the reasons which I have 
given for already adopting it.

Sir, I move. .

The H onourable the PRESIDENT : Motion made :
“  That the BiU to provide for the diHciplino of members of the Indian Naval HeHerve 

Foroes raised in British India on behalf of His Majesty, in the form recommended by the 
Qovemor General, be taken into consideration. **

The Council divided :

A Y E ^ ‘28.

Ataullah Khan Tarar, Hon. Chaudhri. | Menon. Hon. Sir Ramunni.
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Muhammad Yakub, Hon. Sir. 
Mukherjee, Hon. Sir Satya Charan. 
Niamatullah, Hon. Chaudhri.

Buta Singh, Hon. Sardar.
Charanjit Sinph, Hon. Raja.
Commaiider-in Chief, His Excellenry tlie. __________ , ....... ...........
Das, Hon. Rai Bahadur Satyendra Kumar. I Nihal Singh, Hon. Sirdar.
DevadoBS, Hon. Sir David. | Parker, Hon. Mr. R. H.
Dow, Hon. Mr. H. i Patro, Bon. Sir A. P.
GhoHal, Bon. Sir Josna. ; Purkle, Hon. Mr. F. H.
Govindachari, Hon. Rao Bahadur K. } Raisman, Hon. Mr. A. J.
His«amuddin BahacJur, Hon. Lt.-Col. Sir. i Roy, Hon. Mr. S. N.
Hydari, Hon. Mr. M. S. A. i Rus««ell, Hon. Sir Guthrie.
Ismaiel Alikhan, Hon. Kunwar Hajee, Sobha Singh, Hon. Sardar Bahadur.
Khurfthid Ali Khan^ Hon. Nawabzada. Stokes, Hon. Mr. H. Q.
Lai, Hon. Mr. Shavax A* Yeatts, Hon. Mr. M. W . M.
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N O E S—n .

D«t, Hon. Mr. N. K .
Hoasain Imam, Hon. Mr.
Kalikar. Hon. Mr. V. V.
Kunzru, Hon. Pandit Hirday Nath. 
Mahtha, Hon. Bai Bahadur Sri Narain. 
Mitba, Hon. Sir Suloman Cassum Hajt.

Motilal, Hon. Mr. 0 .  S.
P a d ^ h  Sahib Bahadur, Hon. Saiyed 

Mohamed.
Pantulu, Hon. Mr. Ramadas.
Ram Saran Da«, Hon. Rai Bahadur T-A)a. 
Sapni, Hon. irfr. P. N.

The Motion wan adopted.
ClauaeB 2, 3, 4, 5, G, 7 and 8 wore added to the Bill.
(>1au8c 1 WR8 added to the Bill.
llie and Preamble were added to the Bill.

H ks E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF : Sir, I move : 
That the Bill, in the form rccuniniended by the Governor General, be passed. ”

The Council divided :
AYES— 28.

Ataullah Khan Tarnr, Hon. CTiaudhri. 
Buta Singh, Hon. Sardar.
Charanjit Singh. Hon. Baja. 
Ccimmander-in Chief. Hin Kxcellfnc'y the. 
Das, Hon. Bai Bahadur'Satyendra Kumar. 
Devac1o«s, Hon. Sir David.
Dow, Hon. Mr. H.
Ghot^al, Hon. Sir Josna.
Govindachari. Hon. Rao Bahadur K. 
HiBsaniuddin Bahadur, Hon. Lt.-Col. Sir. 
Hydari, Hon. Mr; M. S. A.
Tptnaiel Alikhan, Hon. Kunwar Hajee. 
Khurshid Ali Khan, Hon. Na\«abzada. 
1^1. Hon. Mr. Shavax A.

Menon, Hon. Sir Ramunni. 
Muhainmad Yakub, Hon. Sir. 
Mukherjee, Hon. Sir Satya Charan. 
Niamatullah, Hon. Chaudhri.
Kihal Singh, Hon. Sirdar.
Parker, Hon. Mr. R. H.
Patro, Hon. Sir A. P.
Puokl^, Hon. Mr. F. H.
Raisman, Hon. Mr. A. J.
Boy. Hon. Mr. S. N.
RuHsell, Hon. Sir Guthrie.
Sobha Singh, Hon. Sardar Bahadur. 
Stokes, Hon. Mr. H. G.
Yeattss, Hon. Mr. M. W. M.

NOES— 11.

Da«, Hon. Mr. N. K.
HoHsain Imam, Hon. Mr.
Kalikar, Hon. Mr. V. V.
Kunzru, Hon. Pandit Hirday Nath. 
Mahtha, Hon. Rai Bahaciur Sri Narain. 
Mitha, Hon. Sir Suleman Ca»aum Haii.

The Motion was adopted.

Motilal, Hon. Mr. G. S.
Padshah Sahib Bahadur, Hon. Saiyed 

Mohamed.
Pantulu, Hon. Mr. Ramadan.
Ram Saran Das, Hon. Rai Bahadur Lala. 
Sapru, Hon. Mr. P. N.

EMPLOYMENT OF CHILDREN (AMENDMENT) BILL.

T h e  H o n o u r a b l e  Mb. M. S. A. HYDARI (Labour Secretary) : Sir, I 
beg to move :

“  That the Bill to amend the Employment of Children Act, 1938, as paAned 
by the Legislative Assembly, be taken into consideration.”

Sir, during its August, 1938 session, this House passed a Bill prohibiting 
the employment of a child under the stge of 16 in any occupation connected with 
the transport of passengers, goods or mails by railway or involving the hand
ling of goods within the limits of any port to which the provisions of the 
Indian Ports Act, 1908, are applicaMe.



At that time there wat? in circulation to Provincial Governments a proposal 
to prohibit the employment of children under 12 in occupations which are 
unhealthy or are commonly accompanied by exploitation of child labour. 
Their replies showed that there was substantial agreement in favour of the pro
posed legislation and a Bill was accordingly introduced in the Legislative 
Aseembly during the current session which that House passed with certain 
amendments. ^

The only amendment of substance was the omission from proposed section 
3A of the Employment of Children Ac*t of the power which the Bill sought to 
vesf. in Provincial Governments to omit any of the processes in the Schedule. 
This Schedule is not comprehensive and it is expected that Provincial Govern
ments will add to it from time to time as need arises. They are given the 
power to do so.

The Bill does not seek to put difficulties in the way of family undertakings 
or of any school established by, or receiving assistance from, or recognition 
from, a Provincial Government. Section 3 makes this quite clear.

The duty of implementing its provisions will fall principally on Provincial 
Governments and there is no reason to doubt that they will put the provisions 
into eflfective operation. In this confident hope I commend the Bill to the 
consideration of this House.

Sir, I move.
♦Th e  H o n o u r a b l b  M r . P. N. SAPRU (United Provinces Southern : 

Non-Muhammadan) : Sir, I do not wish at this stage to detain the House and 
make a long speech. I would like to give the Bill my general support. I 
think it is a useful Bill so far as it goes. But I wish it had gone further. I 
think, Sir, that the age limit ought to have been higher. It ought to have been 
14 as it is in England. Then I think a greater number of industries ought to 
have been included. For example, the Bill prohibits the employment of child
ren in carpet factories. I see no reason why a child should be allowed to work 
in hotels. I think hotel life for children is very bad. Then, Sir, I am rather 
apprehensive about the clause about education. I would not like these 
young children to be turned into factory workers. In clause 3, for example, 
it is provided :

“  Provided further that nothing in thia 8ub-section shall apply to any school establish
ed by, or receiving assistance from, or recognition from, a Provincial Government

I think, Sir, that Government should see that the cliildren are given propet 
education.

Then, under clause 4, the Provincial Governments are given power to add 
to the Schedule. That is good as it is.

These are all the observations that I would like to make on the Bill. To 
the extent that this Bill goes, I give it my support. Of course it does not deal 
with some of the major recommendations of the Labour Commission. It would 
have been better if a more comprehensive measure had been brought forward. 
I hope that Government will bring forward a more comprehensive measure.

There is just one word I would like to say about labour legislation in 
general. I think uniformity is desirable in matters of labour legislation. 
When we have Provincial Governments, it is all the more necessary that there 
should be an effort at co-ordination in our labour legislation. I hope that this 
point of view will be kept in mind by the Government of India.

With these words, Sir, I give my support to the Bill.

IMPLOYJ^BNT OP OHiLDKBN (AMENDMENT) BILL. 51)

♦Not corrected by the Honourable Member.



,

, T h u H o n o u e a b l k M b . RAMADA8 PANTULU (Madras: Non-Muham
madan): Sir, in givi^  my support %o thir-Bill, I wish to make one or two 
brief obsqrvations. First of all, with regard to the Schedule, I am satisfied 
with the power given to the Provincial Qoyermuent to add to the Scdiedule 
aocording to local conditions. But in clause 2, in defining a workshop, there 
€tfe certain  ̂ords which will prevent the Provincial Government from adding 
certain kinds of occupations to the Schedule. It is said :

“  * workshop * means any promises (inoluding the preoincts thereof) wherein any 
indastrial prooess is carried on» not being a factory **, etc.

My Honourable friend Mr. Sapru drew attention to the fact that child 
labour is very often employed in tea shops, refreshment staUs and hotels. It 
is a very bad form of exploitation. In fact, it is there that I see very young 
children, boys of 9 or 10, being employed for very long hours in the day. But 
the occurrence of the words industrial process ” ^ill prevent the Provincial 
Governments from adding employment in hotels to the schedule because em
ployment in a hotel is not an industrial process. I think that if the words were 
pot there, it will give greater latitude to Provincial Governments.
. There is one other clause on which I would like to make a few observations. 

Clause 6 says :
“  Every certificate as to the age of a child vrhich has been granted by a prescribed 

medical authority shall, for the purposes of this Act, be conclusive evidence a<i to the age 
of the child to whom it relatef*

IX there is a criminal prosecution for having employed a child who has according 
^  the certificate not completed 12 years, then that certificate is regarded as 
Qonclusive evidence. To its being evidence T have no objection. In two spheres 
of public life I have had ample opportunities of testing the validity of these 
certificates by medical men. First of all, as a lawyer, I have had to deal with 
many cases in which the certificate given by a medical man has been tested. 
For instance, with regard to kidnapping, whether a particular girl is above 
16 or under 16, with regard to age of consent, appointnient of guardians and so 
on. In the life insurance field also, I have had to deal with many medical 
ejcauiination reports on age which did not tally with the actual facts. For 
instance, they may prove by producing the family horoscope or school register 
or other equally absolutely convincing proofs that the boy has comjJeted 12 
years, whereas this clause says : “ No, I shall not look into your horoscope ;

shall not look into your school register ; I shall not believe the evidence of 
tlie parents who are very respectable men and women ; but I will only treat 
this medical certificate as conclusive I think it is hardly right that you 
should lay doMTi such a rule of presumption in providing a j>enalty for a breach 
of this Act. I think sooner or later it requires amendment. I "strongly take 
exception to clause 6. This is not the time for moving amendments. The 
Bill is on the whole a very useful and beneficial measure and therefore I give 
my support to it. Therefore, while I give my support to the Bill, I want 
those words industrial process ** included in section 2, and the conclusive 
presimiption in clause 6 to be amended as soon as possible.

\ T h e  H o n o u b a b i^  thm  PRESIDENT: Even parents have been known 
tQ give wrong ages, inadvertently when they register their ohildren!a names

schools.
The H onotjbablb Mb. M. S. A. HYDARI: In view of the general support 

to the Bill I do not think it is necessaary for me to say anything except to give 
im assurance to my HoriburaWe friends oppoSfeTtat we will take note of the
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obeervations they have made, and when we come to examine the working of 
the Act after a period of time we will give thought as to whether amendment 
along the lines desired by them or*any other lines is necessary. In all legisla
tion dealing with social amelioration one cannot be dogmatic. I agree that 
the items in the Schedule could be expanded, but they represent the greatest 
common measure of agreement we have been able to get, and that is the reason 
why we have restrict^ the Schedule to those few items. But we hope that as 
necessity arises Provincial Governments will add to the list. I hope therefore 
that my Honourable friends opposite will be satisfied with thid explanation 
and assurance and that the House will agree to the Bill.

T hjb H o n o u r a b l e  t h e  PRESIDENT : The Question is :
** That the Bill to amend the Employment of Children Act, 1938, as poaaed by the 

Legislativ^e Assembly, be taken into consideration. **

The Motion was adopted.

T h e  H o n o u b a b l b  t h e  PRESIDENT : Clause 2.

The Honotoable Mr . SHAVAX A. LAL (Nominated Official): Sirj 
I move :

“  That in clause 2 of the Bill, in proposed clause (d) for the words and figures ‘ not being 
_ factory to which the Factories Act, 1934, applies or to which the provisions of section 
5 of that Act are for the time being applicable the following be substituted, namely :

* but does not include any premises to which the provisions of section 60 of the 
Factories Act, 1934, for the time being apply ”

Sir, the definition of “ workshop ” as now contained in the Bill is the 
result of amenduiont made in the other House. This definition is not only 
roundabout but is likely to lead to considerable difficulty in practice. The only 
section in the Factories Act which prohibits the employment of children ^low 12 
is section 50. To avoid overlapping l>etween that section and this Bill it would 
have been quite sufficient if factories to which section 50 of the Factories Act 
is applicable were excluded from the scope of the definition. But instead of 
doing this, the present definition seeks to achieve the object in a very round
about and confusing manner. The present definition would have the curious 
result that small factories, which employ 10 or more but less than 20 workers 
will be excluded from the scope of the definition. That certainly, Sir, could 
not have been the intention. Of course the small factories employing 10 or more 
but less than 20 persons could be brought within the purview of the Factories 
Act under section 6, but section 5 permits the application of all or any of the 
provisions of the Act and there are small factories to which section 9 alone is 
made applicable. These factories are those to which the Factories Act does 
not apply but to which the provisions of section 5 are for the time being applica
ble. bo the result would be that these small factories would be excluded from 
the present Bill. As that could not have been the intention, my amendment 
seeks to set the matter right.

The Motion was adopted.
Clause 2, as amended, was added to the Bill.

. m.
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T h e H onoxtrable th e  PRESDIENT : Clause 3.

a



T h b  H oN O U B A B ts M b . SHAVAX a . LAL : Sir I, move :
*' Thftt ia clause 3 o f the B ill, for the ptovisoii to the proposed aub-iiefltion (3) iha 

following be subetituted, 'n «m ely :
* Provided that nothing in this sub>«eoiion shall apply to may voricahop whemfe- 

any process is oarried oo by the ooottpier with the aid o f his family only and 
without employing hired labour or to any school established bv, or reoo iving 
awistanee or recognition £rom, a Provincial O ovem m ent'

Sir, this is purely a draftiiig amendment. It seekH to subatitute one 
proviso for two.

The Motion was adopted.
Clause 3, as amended, was added to the Bill.
Clauses 4, 6, 6, 7 and 8 were added to the Bill.
The Schedule was added to the Bin.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
The H o n o t t b a b l b  M b . M. S. A. H YDARI: Sir, 1 m ove;

** ThattheBi]I,as pomed by the Legislative Anseinbly, and as amended by the Council* 
o f State, be passed. ”  '

The Motion was adopted.
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The Council then adjommed till Elev«n of the Clock on Thursdav, the 9th. 
March, 1939. '




